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[Sh. Vijay Kumar Yadav] 
This is having itn adverse effect on 

the environment of this region and it 
is feared that hot water springs of this 
area may dry up. 

As a result of all this. not only will 
the place lose its attradion from the 
p i n t  of view of tourism but the Gov- 
ernment will also lose revenue and 
particularly the foreign exchange. 

Hence, I request the Government 
to immediately take stringent mea- 
sures to stop felling of trees and can- 
cel the lease for the land. 

SHRI MUHI RAM SAIKIA (NOW- 
gong) : The employees' associations 
of Kendriya Vidyalaya Sangathan 
have threatened to resume their agita- 
tion if they are not given representa- 
tion on the Sangathan and its Board 
of Governors if JCM is not formed 
and recommendations of Chanopadh- 
yaya Commission are not accepted 
immediately. 

During the preceding session. no 
recruitment or promotions were made. 
188 Kcndriya Vidyalayas are without 
principals, thousands of teachers' posts 
remain unfilled and nd hnc appointees 
are not available. 

Traasfers of last session are not yet 
compkte. Applications for new ses- 
sion have not yet been invited. Trans- 
fers decided by the Establishment 
Committee are held up. Admissions 
are being denied to eligible students 
bjt an: king granted to thousands of 
ineligible ones. 

1 will urge upon the Central Gov- 
ernment to appoint a high level or 
parliamentary committee to look into 
the mrrtttr. 

DR. S. P. YADAV (Sambhal). 
Sir. I would like to draw the atten. 
tion of the House towards an impor- 
tant matter under Rule 377. 

Sambhal Lok Sabha constituency is 
a very backward area. There is a 
branch line between Sambhal and 
Moradabad. Six passenger trains used 
to run on this line. D.R.M. Morada- 
bad has suddenly cancelled four trains 
out of the six-ISR. 2SR. 3SRM, 
1SRM. This has caused resentment 
among the people. The poor labourers 
are facing hardships. 

Sir. the Government should restart 
these four trains without further de. 
lay so that the people are not de- 
prived of rail facilities, 

DEMANDS FOR GRANTS (GENE- 
RAL) 1991-92-Contd. 

M m  ot Id*- CWd. 

[Englkh] 

MR. DEPUTY SPEAKER: The 
House will now take up Item No. 9,  
namely, further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Industry. 
Shri Jecvarathinam. 

+SHRI R. JEEVARATHINAM 
(Arakkonam): Mr. Speaker Sir, Ex- 
tending my support to the d ~ d s  
for grants pertaining to the M m W  
of Industry. I would like to putfort 
nome of my views. 

K 
-- 

*Tnnslatim of the speech originallv dclivcrod in Tamil, 
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National Aroma tics and petro- 
chemicals project is coming up in 
Manali near Madras. The project is , berng taken up with an idvestment to 
the tune of about 1400 crore rupees. 
To ensure that this unit commences 
~ t s  production in time, I request the 
Hon'ble Minister for Industries to 
allocate and release required funds im- 
mediately. 

I n  1981. Hindustan Photo Films 
took up the scheme a cine colour 
positive film unit in Ooty at a cost 
of about Rs. 250 crores. But it is 
lenrnt that Ministry of lndustry has 
neither approved this scheme nor 
allocated necessary funds to set up 
the unit. Hcnce 1 request the Hon' 
ble Minister for lndustries to give 
due consideration and take up the 
lnatter immediately. 

Our former Prime Minister. Pan- 
d ~ t  Jawahar La1 Nchru look to set- 
ting up Heavy Industries through 

' public sector to ensure the develop- 
lwnt of our Economy and growth of 
ou r  Industry. It is only because of 
his contribution in this direction that 
our economy has a strong founda- 
tion today. But this Government. 
as i t  appears. has changed the prio- 
nty and private sector is to get a 
boost now. Rut who invests in the 
private sector? Who is to mobilise 
the capital needed? Is it to be 
rnohilised from the public? Oh is 
lo bc obtained from the Banks? Or 
will the Government be coming for- 
ward to extend the money needed to- 
wards the caaital investment? I 

The prices of iron rods and wires 
are on the increase. Government 
should take immediate steps to brmg 
down the prices. In  the name of 
free market and in the guise of giving 
boost to private sector if Government 
does not intervene now, it will affect 
the construction industry and other 
industries and ultimately the common 
man. To effectively bring down the 
prices of these iron rods, I would 
l~ke  to suggest that Government may 
consider setting up small units to 
manufacture iron rods and wires in 
every Assembly Constituency or in 
cvery block. Such units may be tar- 
getted to produce 20 to 50 tonnes a 
day thereby taking care of the needs 
of that particular area. Private 
Sector can be encouraged in this pro- 
duction. Iron and cement should 
be made available on controlled pri- 
ces. Honourable Minister for Ind~~s -  
tries informed US that cement has 

wish this mayn kindly be e x p l a i d  
by the Minister of Industry. Apart 
from that a limit or a ceiling should 
be fixed for the private sector. A 
clear cut decision on demarcating the 
items or list of industries for both 
the rivate sector and public sector P shou d be evolved. There should 
be a healthy competition between the 
private sector and public sector and 
1' should be fosterad in a right spirit. 
That wili bclp us to bring down the 
vices in the country. 

been permitled to be sold in thc free- 
market. He also \ a~d  that Govern- 
ment is only controlling the cement 
units and their production but has 
nothing to do with the prices quoted 
in the selling of cement. If this sit- 
uation is to continue, the cement 
that is sold for Rs. 110 and Rs. 120 
may further go up. Likewise iron 
fods sell at Rs. 13,000 per tonne. If 
this be the situation how can com- 
mon people and people from the mid- 
dle classes can go for construction of 
houses. I request the Hon'ble Minis- 
ter for Industry to look into it. Even 
if the Government allows private sec- 
tor in this production. adequate 
care must be taken to curb price rise 
and there should be control over it. 

Cement price rose to Rs. l I0 during 
the Janata Dal rule. I had raised 
this issue then. Even today same 
situation prevails and even it is cp t -  
ing more now. We have p m l s e d  
the people through our Election 
manifesto that we will bring down 
prices. Both cement and iron are 
very very important. I request the 
Minister for lndustry to hear this in 
mind. 
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[Sh. R. Jeevamthinam] 
Not only in our country but also 

in other countries through out the 
world, Hotel Industry is found to be 
an important one. Today there 
are many hardships in running Hotels 
and Lodges. Government was pro- 
viding 13 31,, subsidy. to construct lod- 
gmg howes. During Janata Dal 
rule, subsidy that was given till then 
was stopped. 1 raised this matter 
then through a Question and got a 
reply from the Government. The 
Hon. Minister for lndustry assured 
us that lodges would soon get the 
subsidy but that was not implement- 
ed. 

Lodging and Hotel industry as thcy 
are at reaching people are very im- 
portant in our country. It is only 
because lodging hoilses are run by 
private sector. most of our people 
codd travel from one part to differem 
parts of our country and stay *corn- 
fortably. Public sector can not run 
all the lodging houses. Hence 1 re- 
quest the Hon ble Minister for Indus- 
try to look into this and give a serious 
consideration to give certain facilities 
to those who run lodgins houses and 
those who venture to construct lodges. 
Lakhs of people are finding employ- 
ment opportunity in this s e c t o ~  
Hence I request the Hon'ble Minister 
to give priority and extend certain 
fa3lities to this industry. 

Arakkonam constituency which I 
represent is a backward area. State 
Government is about to announce 
certain concessions on this count for 
those who propase to set up industrial 
wits in places like Arcot. Hence I 
would request the Government to set 
up a Scooter manufacturing unit either 
in the public sactor or in tbe private 
sector. Most of the heavy industries' 
units are in the North India. For 
instance Maruti Car manufacturing 
irnit is in North India. 

Many parts of Tamil Nadu still 
remaia backward. Former Iadwtries 
Minister. Shri N. D. Tiwari gave an 
a s s u m p  that several induotrial unib 

would come up in industrially back- 
ward areas in Tamil Nadu. That pro. 
mist too has not been implemented. 
Hence 1 would request e a t  a big 
industrial unit should be set up in 
Arakkonam Parliamentary Consti- 
I rlency . 

HHEL has a unit in Ranipet which 
forms part of my Constituency. Rut 
it is a small unit and it employees 
only about two thousand people ol- 
even less. Whereas, Hardwar unit of 
BHEL employees about 20 thousantl 
people. I had been there recently and 
oil enquiry 1 _gathered this informa- 
tion. Hanipet unit of BHEL which 
employs lesser number of people 
does not give priority to local peo- 
ple. Hence I seek the Ministry or 
Industry to expand the Ranipzt unit 
of BHEL and thus provide more job 
opportunities to local people. 'Thcrc 
was rampant corruption in the Rani- 
pet unit of RHEL and I raised i t  i ~ :  
the House during Janata Di11 rule 
and I also got reply from that Go\- 
ernment. Hence 1 request the autl~o- 
ritics to sat up a Commission to look 
i n  to the prformauce of thc execu- 
tives in [hat unit and to e.ila~od the 
unlt to provide mure joh opporluni- 
ties to local people. Even tliose whose 
lands have b u n  acquired are 1101 
gettins any priority in recruitment. 

I would like lo say that there can- 
not be any dher  unit in Tamil Nadu 
where corruption is rampant. 

Now there is another p in1  which I 
had brought to the notice of the pre- 
vious Finance Ministers. When Sllri 
V. P. Singh was there he took skps 
to set up a Mint in his constituency. 
A unit was set up in the name of 
late Shri Rajiv Gandhi in his home 
state Uttar Pradesh. Another Finance 
Minister, Shri Jqnardhan Poojary also 
saw to it to have one such unit in his 
home state. Whereas we Tamils arc 
left high and dry. Hence I request 
the Government to set up a Mint 
in Tamil Nadu which has a popula- 
tion of about five and a half crorrs. 
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[Engl i~  k]  that there are about 200 sick units. 
I request the Hon'ble Prime Minister. 

MR. DEPUTY SPEAKER: Mr. the Hon'ble Industries Minister the 
Jeevarathinam, your allotted time is Hon'ble Finance Minister to evolve 
over. corrective measures to revitalise and 

effectively run these sick industries. 
[7rsn.ciatbn] Scveral crores of rupees invested in 

such units should not go waste. For 
many years now many-of these sick 

SHR' R' JEEVARATHINAM' units are remaining cl&. When Sir, let me be given few more minutes Shri  ,,,. D. Tiwari was our lntlustries h've got an O ~ ~ o r t u n i t ~  to Minister he even set up a Commitkc speak after two months. In and around to study the of sick 
Ranipet there are many leather tann- units.  ing units. Reccntly there is a lull in the 
cxi;ort ::ctivities. there is a s t a p t i o n  
rather. To overcome the pioblem. The present Minister of industry is 
subsidy may be @iwn to the leather an able hand. he should set the hotise 
procming industry. If this measure in order, he should take effective step.; 
Is not taken inlmediately, Chilla and 1'' rc'ihlise the sick units. 
Ranglades11 may be f ~ r  ahead of us 
i n  getting in to thc world ~n;,rke~. Reccntl! thcre was a hike i r~ car 
He~lce I request you that subsidy n i a  prices. Mitltl!e class people wili find 
I-c eritentletl. Thousands of people it  eutrcmcly difiicult to go far a car. If 
around thc place ;Ire deperidzrlt on the bene51s of independence should go 
1e.11her industry thcre. Hence I feel to them conditions should he created 
i t  is  inlperittive that subsidy musl he i:1 such il way as lo enable them to 
E i v c l  to tanning units in th31 arca. hu! cai-s. Hcnce I request the Hon'ble 

Minister for industry to reduce the ex- 
Ccilillg oil illveslmellt ill settill:! ur cise duty and the hike in other t a e s  

indus,tria, ullils hllould be catego: i,,clll~- ~er ta i l l in~  1 0  Automobile industry. 
\tatcd. Private Seclt~r and Public Sec- 
lor snould br: clearly earmarked the I thank Ihe Deputy Speaker for 
q i t a i  in\estment with which the> having allowed me to speak at'cast 
<;In go ahe~d .  Whether i t  Willti he this much. Thank you. 
10?) crores or 300 crores or 500 crores 
I,[ rupees should be clearly i~;ilicated S H R ~  BHUBANESHWAR PRA- 
hv Lhc Hon'b!e Ministcr 0f Industry. SAD MEHTA (Haaribagh): sir. the 
Smali industries llow get IONl of new industrial policy of the Goverll- 
about 35 thousarid rupees through men1 is tilted towards liberalisation. 
Tamil Nadu Industrial l?vestment There is no dearth of capital in our 
Corporation. Because of price rise it country. In 1984-85 when the Con- 
is insuHicient now. Hence I request press(l) was in power, it had stL.rted 
YOU to r ~ i w  it to 70 thousand rupees. the Open General Licence system due 
Various kinds of IDB loans that are to which resulted a debt burden of 
being extended through Tamil Nadu Rs. 40,000 crores on our county bet- 
Industrial ~nvcstment Corporation ween 1984 and 1990. This policy is 
have a ceiling now. The ceiling should against the promises made by h e  Con- 
be raised from k. 3 to 5 crores. gress Party during elections that the 

new policy will fulfill the dreams of 
Now there arc many sick unik Pandit Nehru who had formuiated a 

in thc country. Reccntly I got a reply policy aimed at making India self- 
from the Government through a qua- reliant. But this new policy is against 
tion I r a w  in the House. I learn the policy envisaged by Pt. Nehru in 

-. . ~.. - 

* Translation of thc speech originally delivered in Tamil. 
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[Sh. Bhubaneshwar Prasad Mehta] 
1956. The new policy clearly shows 
that the Government has been influen- 
ced by the I.M.F. and our ixuiitry's 
capitalists. This is the reason that con- 
ditians set by the I.M.F. have been 
accepted while framing the policy. 

Sir. in our country 60':, of the peo- 
ple have nothing to offer except labour 
and hard work. Only 8-10 crore peo- 
plc are prosperous enough to purchase 
luxury items. Indian as well as foreign 
capitalists have colluded with each 
other to exploit this class. These capi- 
ulists have monopoly over the econo- 
my of the country. If they are allowed 
to elpand their business in the coun- 
try i t  will result in more exploitation 
o f  our society and foreign cqdalists 
will call the shots. 

Sir, at present there are 244 la-ge- 
scale public sector units in the coun- 
try. Of these. 100 are closed and 50 
among them are those which had heen 
lacked up by the private sector and 
were taken over the Government. The 
other 50 are the units which were ex- 
ploited by the capitalists who held a 
monopoly. Therefore, thc mult~n&o- 
nals will have to be kept at bay, other- 
wise. Indian companies like BHEL 
~ n d  SAIL will incur losses. When 
Pandit N e h r ~  had formulated the in- 
duslr~al policy in 1956. several heavy 
ii~duslrial units like Hatia, Uokaro. 
Rourkela and Bhilai plants were set 
up. Rvt whosoever joined the Con- 
gress Government after Nehru, u hc- 
ther it was Shrimati Indira Gandhi or 
Rajiv Gandhi. could not set up a sin- 
gle such industry and instead money 
was borrowed from International Mo- 
netary Fund and the Government 
bowed before foreign capitalists and 
the Industrial Policy has k n  framed 
in a way that it will bankrupt the 
country. 

Mr. Deputy Speaker. Sir. the pub- 
lic s to r  industries in our country 
are running in loso. Them is an an- 
nual loss of Ruprco 2.800 cron but 
why such a loss? Tbe Government 
will have to think over i t  A.T.A.C. 

C.I.T.U. INTUC. all the trade unions 
and their leaders in these industries 
have repeatedly requested the Govern- 
ment that a meeting may be conven- 
ed or a seminar organised to consider 
as to why the losses are being incur- 
red and how can these losses be check- 
ed. But no thought has ever been 
give,: to it in the past. Rather the 
public sector undertakings are being 
reduced to bankruptcy. Such scenario 
will continue to prevail unless these 
undertakings are wrested from the 
clutches of the bureaucracy. When- 
ever afiy Managing Director is posted 
In any scctor or Chairman is reins- 
tated. k it the Coai India or BHEL 
or S.41L. they tecd to render these 
undertakings quile inetficient with the 
resuit they incu;. losses. Managing 
Directors or Chairmen covet these 
posts only afler spending crores of 
rupees. Where such practice continues 
and such persons hold these posts. the 
iosses in  public sector undertakings 
cannot be checked. Therefore. 1 sub- 
mlt that first of aQ we shall have to 
exert some sort of pressure on the 
bureaucracy in order to free the pub- 
lic sector undertakings from it and 
curtail the expenditure. 

.Mr. Deputy Spcalier. Sir. it is being 
dismsed for the last so many days 
that there should be worken' partici- 
patlon in Management. The Congress 
Party has been assuring in its election 
ma~iifestos only that there would be 
workers' participation in management 
but did not make any effort in this 
direction. There is no reference to 
workers' participation in tbe lndustrisl 
Policy. During the previous Govern- 
ment of Janata Dal. Shri Vishwanath 
Pralap Singh had. however. made an 
effort. Shri Ram Vilas Paswan was 
present hen who also made dn endea- 
vour to bring forward a Bill but by 
then the Government fell. With the 
resu:t the Bill could not be brought 
forward. 1 would like to say that un- 
less the workers are allowed to pard- 
cipate io msnagement, them under- 
takings cannot be wrested from the 
buraucracy. 
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Therefore I would like to tell the 
Government that this is the most im- 
portant aspect of the Industrial Po!icy 
which has been left by it. It  may be 
added and the workers should be 
allowed participation in management. 
Then albne fhe public sector indus- 
tries can be saved from running in 
loss. 

It is well known that the World 
Bank suggested the devaluation to the 
tune of 13",', in 1990 and now the 
devaluation has reached 28%. In our 
country we are facing price-rise and 
unemployment. People in large num- 
ber are unemployed. Can the Govern- 
moot explain how it would provide 
lobs to the unemployed under this 
industrial policy? The more'we borrow 
from the World Rank or International 
Monetary Fund, the greater will be 
our unemployment and the Doorer we 
will continue to become. The Con- 
gress Government has encouraged it 
and that is why it has framed such 
an industrial policy. Now the indus- 
tries need not go in for licences. There 
was a gas disaster in Bhopal. It is 
still not known as to who save tt-e 
permission to set up this gas factorv 
in the heart of the city. This factory 
was there in the heart of the citv 
where thousands of people were killed 
and 50.000 people are still suffering 
from the diseases caused by the toxic 
gas. Those people are still staging a 
dharna in front of the Supreme Co~rn 
to seek jusfice for their rights Such 
incidents can take place only when 
some exemption is granted while issu- 
ing the licence. If such exemption is 
granted. the industrialist will set up an 
industry wherever he likes. Unless 
there is some sort of pressure or res- 
triction on the bureaucracy the situ- 
ation cannot improve. Mr. Deputv 
Speaker. Sir. that is why we submit 
that it is not proper to exempt the in- 
dustralists from licence. There is ram- 
PInt cormptioo in the issuance of 
h m c s  and the people have to face 
lot of dificnltks in getting ~iconccs. 
SO the Government shmkl give a 
thought to this situation. impose cer- 
tain n-grictions and make some pro- 

1 91 3 (SA KA ) Ministry qf Indus~rj  

vision which is not mentioned in 
policy. 

The Government extends all 
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the 

the 
facilities to the industrks and com- 
panies in the private sector but does 
not audit their accounw B docs oot 
take into account the limit of their 
income. Despite our pfMous indus 
trial policy and M.R.T.P. Act, the 
capital of all the monopolist capitalists 
like Tatas, Birlas and Dalrnias dou- 
bled in five years and at times it ex- 
ceeded than that but there is no con- 
trol on it. Sweden is a country with 
highest income group and lowest in- 
come goup. Their gap between the 
higher income group and the lowest 
income group is the lowest in the 
world. The sole reason is that the 
Government is having control on the 
market and it levies [axes to the eu- 
tent and has so much control that the 
whole profit does not go to capitalists 
and that is whv I subm~t iri'dt the GOV- 
ernment should have ranUol on mar- 
ket failing which it is not known as 
to where the industrial policy w:mld 
lead our country. 

4s f ~ r  as the small industries arc 
concerned. their number in our coun- 
try is 9 lakh. Eighty lakh people arc 
working in these industries but there 
is a limit of capital to the tuw of 
Rs. 60 lakb for these small industria 
and as per the Report of the Deve- 
lopment Commissioner of Small Scalc 
Industries 90 to 95 per cent small in- 
dustries are such as have invested 
capitill to the tune of Rupees 2 to 5 
lakh. If the facilities, which are made 
available to big industrialists, are 
eiven to small industrialists, it will 
iolvr :he prodem of unemployment 
and small industries will be wt up in 
every vill:lgc. But the way the Govern- 
ment has enhanced the limit would 
enable the monopolist capitalists like 
Tatas. Birlas and Dalmias to enter in 
to small scale sector thmgh back 
door who will ultimately come for- 
ward and the small industries would 
banish. Therefore the GoverBmClIt'S 
boastfulness that it would devhp 
and assist small scale i n d u m  im 
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[Sh. Bhobaneshwar Prasad Mehta] 
nothing but nonsense and instead it 
is a conspiracy to bring an end to the 
small scale industries. Mr. Depq 
Speaker. Sir, 1 and my party oppos- 
this industrial policy because it wilt 
literally destroy the public sector in- 
dustries. It is meant fer helping mono 
poly and cspitalists in the real senses. 
promoting I.M.F. and acceptin8 its 
terms and conditions. Mr. Deputy 
Speaker, Sir, there is coal industry in 
my district. Corruption is rampant in 
the industry. We understand the style 
of living of top officials. Managing 
Director and General Manager is not 
less than that of a Minister and the 
life-style of the Chairman is not less 
than Prime Minister's. 

So much money is spent but even 
then the coal industry is running in 
loss. C.C.L. has certainly shown a prp- 
fit of Rupees 20 c r m  but if it is run 
properly and the corruption checked. 
there is possibility of earning more 
profit. 

I would like to submit that there is 
no arrangements for supplying electri- 
citv to all the new coal industries that 
are owned. There are two or three 
projects in my district, aarnely, 
Ashokq Project, Peeparwar Project 
and Magadh Project. There was also 
a project along with these projects 
that a Thermal Power Station at 
North Karampura would be set up but 
it has been shelved. God knows whe- 
ther these projects will come uv or 
not. If they would come up, they wont' 
get electric supply. If the projects 
don't get any electric supply, how can 
they function. This way the production 
d coal is imoossible. I believe that the 

try in my district. Girdih as well as 
in Chhata Nagpur. 

SHRl KALKA DAS (Karol Bagh): 
Mr. Deputy Speller. Sir. the hon. 
Minister is to make a statement on 
the incident that took place in the 
Patel Nagar yesterday. Please ask him 
to make the statement. 

MR. DEPUTY SPEAKER: You 
have another three minutes to spak. 
Will you kindly conclude by ths! 
time:' 

SHRl BHUBANESH WAR PR.4- 
SAD MEHTA: There were newly 
5 0  mica mines in my constiluenc~. 

Nearlh one lakh workers wele em- 
ployed in  the industry and there were 
about 10.000 dealers. Now because of 
the wrong policies of the Government 
only 15-20 mines are functioning and 
rest have been closed down. One lakh 
workers are starving. They have co 
work even to earn Rs. 5 or Rs. 7 a 
day. Mica industry was a big foreign 
e~change earnei lor the Governn~cnt. 
but i t  has come to a grinding halt. 
Government has never delved ir:i<) the 
causes of closing down of mica indus- 
try. My submission to the Government 
is that it should think over the 
measures of reviving the mica indus- 
try and reopening of mica mines. with 
a view to providing jobs to one lakh 
workers. who are jobless. These wor- 
kers are facing great hardship. 

There was a proposal to set up an 
ordnance fa:!ory at Hazaribagh. Sur- 
vey and acquisition of the land as per 
requirement had been done by the 
Government of Bihar, but is Mw 
known where the project is ptnding. 

Sir. in Bihar large tracts of land 
way plaanihg is done or the induk 
t r k  are act up is faulty. Thev don't 
see whether the industries they are are under forest. Forest produce was 
going to u t  up will get my electric a means of livelihood to the tribala. 
supply and &r facilities or not. It but with the nationalisation of forest 
is because of the same reason that all by t!w Government they are k i n 8  
our induJtries arc incumm losses. 1 extreme hardship due to the noris@: 
wuld lilce to submit that there is ing up of forest produce based indus- 
much Ilcapa,for setting up mica indue tries in the ;\r& to offer than eluplo)'- 
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ment oppertunities. Tribals can be 
provided employment in these indua- 
tries.only. I would like to request the 
Government to immediately set up 
forest produce based industries for the 
speedy development of areas like 
Chhota Nawur and Santhal Pargana 
ctc. 

New industrial policy does not men- 
tion a word about reviving a numher 
of sick industrial units of Bihar. 

SHRI KALKA DAS: Mr. Deputy 
Speaker. Sir. please call the hon. 
Minister of Homs Affairs, as he is 
supposed to make a statement on 
Patel Nagrrr incident. 

MR. DEPUTY SPEAKER: I am 
fully aware of it. I am waiting for him 
to conclude. 

SHRI BHUBANESHWAR PRA- 
SAD MEHTA: Dalmia Paoer Mill i~ 
lving closed rendering 15-20 thousand 
workers on its rolls unemployed. Gov- 
ernment is not serious about rcvival 
of the mill and nor has it made any 
mention in the new industrial policy 
about the steps it proposes to take to 
provide iohs to jobless workers of the 
above mill. I would like to draw the 
attention of the Government to the 
dreams of Gandhi and Nehru who 
dreamt that India would become a 
self-reliant and a strong nation. Ours 
is a vast and great country. Though 
a comparison is made with the small 
nations like Taiwan and Singapore. 
yet the present Government foreets 
the ground realities facing the nation. 
nor does it formulates schemes in acc- 
ordance with the requirements of our 
country. Government has turned a 
blind eve to making India df-reliant 
ccontnnically and socially, and how 
to provide iobs to poor workers of our 
mntrv. That is why I say that the 
new industrial wlicv is not suitable 
for a cmntry like India. Dictates of 
TMF we clearly visible in the new 
i n d u w  policy. There is a nced for 

urgent review of the new industrial 
policy for the speedy development of 
Public Sector units. The present cons- 
piracy to do away with the Public 
Sector Units and granting more mono- 
poly and rights to industrialists like 
Tatas. Birlas and Dalmias in the new 
scheme of things, in place of Public 
Sector should be stopped. With these 
words 1 conclude. 

MR. DEPUTY SPEAKER: Now. 
Shri M. M. Jacob ta make a state- 
ment regarding the death of a ~uspect 
in police custody. 

STATEMENT BY MINISTER 

[English] 

THE MINISTER OF STATE IN 
THE MlNISTRY OF PARLIAMEN- 
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. 
JACOB): 1 wish. to apprise the Hono- 
urable Members of this august House 
about the tragic death of a suspect 
in police custody in Patel Nsgar. New 
Delhi on 19-8-1991. 

Following a complaint made by 
one Smt. Samsrjeet Kaur. a resident 
of Civil Lines, Karnal, Havana. that 
her purse containing about Rs. 1.000 
in cash. a gold chain and a mangal 
sutra had been stolen at Communitv 
Centre, Patel Nagar on 18-8-1991 
where she had gone to attend a mar- 
riage, the Police reeistered a case at 
police station Pate1 Nagar. and arres- 
ted one Manoj. aged about 12 years. 
Mano!; was earlier also arrested in a 
case of theft and as per the police 
version, confessed to having ~tolen the 
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[Sh. M. M. Jacob] 
purse and handed it over to his father 
jections were given to Shri Jai Ram. 
was brought to the police station at 
about 11.00 p.m. and questioned by 
SI Sntbir Singh, AS1 Siri Ram and 
Constsble Satbir Singh: 

At about 3.30 a.m. on 19-8-91 Shri 
Jai Ram was taken to the nertrby 
Khera Nursing Home by SI Satbir 
Singh. At the Nursing Home two in- 
jections were given to Shri Jai Ram. 
At about 4.15 a.m. Shri Jai Ram col- 
lapsed and died. Thereafter senior 
police officers reached the spot. The 
ACP. Pate1 Nagar a h  requested the 
Sub Divisional Magistrate, Patel Nagar 
to conduct inquest proceedings under 
section 176 Cr. P.C. The dead body 
was shifted to the Subzimandi mortu- 
ary for postmortem examination. 

At a b u t  10.30 a.m. some residents 
of the area. including family mem- 
hers of Shri Jai Ram gathered outsidc 
nolice station Pate1 Nagar and the 
crowd increased to about 400/500 at 
about 12.30 p.m. They were agitating 
against the police and efforts to pacify 
them failed. The crowd became vio- 
lent and indulged in stone throwing 
and stopped the traffic. They also set 
on fire a DTC bus and broke window 
panes of four DTC buses. They stop- 
ncd a vehicle carrying soft drinks and 
honks were thrown on the police. 
Police used tear gas shells and rcwr- 
tcd to cane charge to disbersc the 
crowd at about 1.00 p.m. Three per- 
sons were arrested on charges of riot- 
ing. arson etc. and a case rqictered. 

Meanwhile senior officers including 
the Additional Commissioner of Pdict 
(Southern Range). had reached the 
spot. discussed with the focal people 
~lrcsent and also oonducted a prima 
facie inquiry into the eve&. At about 
11.M) a.m. the three concerned police 
dtichls, namely ST Satbir Sin&. AS1 
Siri Ram and Constable Satbir Sir& 
had been placed under suspension. 
Tbe Colnm.lssiwcr af Police also 
visited Patel Nagar police #tation at 
about I.#) p.m. After be made Sbqd- 

ries into the matter. it was dccided 
to register a case of murder against 
the three concerned police officials. A 
case under section - 302/342/341 IPC 
was accordingly qistered against SI 
Satbir Singh. AS1 S~ri  Ram and Cons 
table Satbir Singh. The investigation 
was entrusted to the Crime Branch. 

An inaueit into the death of Shri 
Jairam i s  being conducted by the 
S.D.M. 

The Government shares the anguish 
of the Honourable Members over this 
ghastly incident. 1 would like to assure 
the H o w  that the Government is 
determined to take deterrent action 
against those exceeding or abusing the 
use of their powers. 

SHRI KALKA DAS IKarolbagh;: 
Sir. I would like to ask a clarifica- 
tion.. . . . .(ln&wtrptims) 

MR. DEPUTY SPEAKER: There 
is no specific provision to ask an? 
question or any clarification under 
Rule 372 of the Rules of Procedure. 
It is given in the Rule that no question 
shall be asked. 

SHRI KALKA DAS: Sir. please 
protect my rights. On all statements 
made in the House points of clarifi- 
cation have always been sought. 

MR. DEPUTY SPEAKER: I Will 
convince you. We are very much p i -  
ded by the rules of the House. Thm 
is a wellcrtablishbd p r o d u n .  Hem 
rule 372 spscitically ban any mcmbbr 
to plt  any clarihtion or any question 
to any Minister on the' Stmment 
mrdt by him, 



3 1 7 Stucetttent by Minister SR AVAN A 30, 1 9 1 3 (SAKA) Police custodv in 3 18 
Death of a suspect in patel Nagar, New belhi 

on 19-8-19YI 

SHRl KALKA DAS: Thc entire 
story, has been fabricated as the police 
is involved in this case. 1 am a repre- 
sentative of the area and was present 
at thc spot and it is the police 
who has fabricated the story just to  
suppress the facts. 

MR. DEPUTY SPEAKER: You 
have framed the rules and you have 
accepted them. If you really fccl that 
there should be some scope for Mem- 
bers to seek some clarification or ex- 
tract some information, then you haw 
to move an amendment to the rules. 

SHRl KALKA DAS: If :vme one 
committed theft should his father be 
called to the police station and killed. 

SHRl MADAN LAL KHURANA 
(South Delhi): It has h e n  the practice 
that a Member if he so desires, can 
seek a clarification with the permis- 
sion of the Chair. 

MR. DEPUTY SPEAKER: J'es- 
lerday. Mr. Paswan waated to ask 
some questions. but the Chair did not 
permit him because under Rule 372 
the Members are not allowed to do 
so. 

SHRl KALKA DAS: The Mem- 
bers c3a seek clarifications under the 
discretionay powers of the Chair. So 
that the point becomes clear. Sir, ple- 
ase protect my rights and use your 
discretionary powers and ,allow me to 
sedr clarilkatlon. (Znfmprims) 

SHRl TARA CHAND KHAN- 
DELWAL (Chandni b w k ) :  The 
point as  to why the a c c d  was taken 
to t)c#lpit::l and killed k &sing in the 
statrme~rt. 

SHRl KALKA DAS: Police stations 
are set up to protect life and property 
of citizens. So, how can these be used 
for killing people? 

English] 

SHRI BASU DEB ACHARlA 
I Bankura): On one occasion in this 
bery scss~on five Members were allow- 
ed to ask questions after Minister's 
statcmcnt on bank robbery. 

SHltl KALKA DAS: I would like 
to ask a few clarifications, as I am the 
repre~cntative of the area. 

M R .  DEPUTY SPEAKER: Every-  
thmg i <  correct and true. But with ail 
tbat. you are Governed by the rules 
of procedure. 

SHRl KALKA DAS: Five points 
of clarifications were allowed OII the 
statement in bank da~wity case. 

[English] 

SHRl BASU DEB ACHARlA: 
The Rules Committee has already 
accepted this amendment. 

SHRl MADAN LAL KHURANA: 
My request to you is that you allow 
two or three clarifications on this. 

MR. DEPUTY SPEAKER: What 
was applicable to Mr. Paswan yester- 
day will apply to you today also be- 
muse not even 24 hours have elapsed. 

(I nterrirpf ions) 

SHRl KALKA DAS: Mr. Deputy 
Speaker, Sir, it is all right that the 
mlcs do not permit it. but the matter 
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is very serious, killings are taking place 
inside police stations. Therefore, 1 re- 
quest you to use your discretionary 
powers to protect my rights and allow 
me to place the facts before the House 
. . .(lnrerr~@im). . . 

SHRI RAM VILAS YASWAN; 
Mr. Deputy Speaker, Sir, I could not 
raise my point. That day also, 1 had 
said that there has been one or two 
occasions in this very session itself 
when the Chair allowed wme hon. 
Members to seek clarifications. I had 
brought this thing to your notice that 
day and I am repeating the san~e to- 
day also. In the other House. some- 
times almost the whole day is spent 
in seeking and answering clarification, 
while here no one is allowed to seek 
clarifications. Both are extremes. That 
is why, the Rules Committee had pro- 
vided that one or two clarifications 
may be allowed. of course. with the 
kind permission of thc Chair. There- 
fore. I request you kindly to permit 
the hon. Members to seek clarifica- 

( Interrrcpti~ns) 

SHRI KALKA DAS: Sir, the bank 
dacoity was a serious issue, and the 
present case is also serious. People 
arc bciug called to Police Station for 
interrogation and there they are tor- 
tured to death. It is a wrong practice. 
The police took away cash and jewel- 
l ey  from house where a theft had 
taken p k e .  Manoj's father. lairam 
was callecl to the Police Statim for 
interrogation and there he was beaten 
up like anything. so much so that he- 
had to be t a k a  to a Private Nursing 
Home for treatment and he succumb- 
ed to bis injutics there. 

SHRI MADAN LAL KHURANA: 
I wouM like to know whether the 
Police Oliicer has bem amstcd or not. 
This is the fifth such case, in this very 
police station in last two years. They 
w m  all 'tortured to death inside the 
Poke lock-up. What Spacial mea- 
mires have been taken by the Govern- 
ment to v k  the r e c u r r e ~ ~  of hch  
incidents future? Had action beca 

IST 21, 1991 Pufice clrsfody ut 320 
Parel Nagar, New Bdhi 
on 19-8-1991 

taken on tiue by the Governmen1 im- 
mediately there would have been no 
burning of buses and no demonstra 
tion. 

SHRI TARA CHAND KHANIT 
ELWAL: Mr Deputy Speaker. Sir, 
there is no mention in the statement 
that the deceased was beaten up in 
athe Police Station. If that is the case, 
then why was he taken to hospital? 

l l ~ i s  is u very mportant fact which 
has been hidden in this statement. 

SHRI MADAN LAL KHURANA 
You may please ask thc hon. Minis. 
kr of Home Affairs to convene a 
meeting of the Members of Parliament 
from Delhi and discuss the Law and 
Order situation in the capital. This 
incident todc place insidc the police 
station. 

[Etrglish] 

MR. DEPUTY S P W R :  Would 
you like to respond to this'! 

SHRI M. M. JACQB: 1 am always 
interested in having discussions with 
the MPs on the general law a d  otder 
situation in Delhi. I want actually to 
get more feed back from you. the 
Rcprestntatives d the Pecrplc. 

WRl MOHAN SlNGH (Dcoria); 
I would like to seek clarification on 
two points, with reference to the state- 
ment made by the hon. Minister. First 
of all, what does the Post Mortem re- 
port say and circumstances under 
which the accused was taken to' the 
hospital and the purpose for which he 
was administered two injections? 

SHRI MADAN LAC KHURANA: 
You call a meeting of the Delhi MPs. 
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SHRl M. M. JACOB: I have al- 
ready we1come.d Shri Khurana's sug- 
gestion. 

MR. DEPUTY SPEAKER: There 
is one more thing. Of course, many 
people have got their own doubts, so 
fa: as this statement is concerned. For 
that purpose my request is that you 
kindly make it  convenient to meet 
Shri Jacob later.. .(lrt4errrrp4iom). . . 

SHRI MALIAN LAL KHURANA: 
l hat nursing home is meant for heari 
ptients. 

SHRI KALKA DAS: Why was ~ i ic  
;tccused taken to a Private Nursing 
Home. instead d a Government hos- 
pital? It was precisely &cause die 
nursing home people were hand in 
glove with the police and gave the 
1altc.r a 'febricated'. report. Yesterday 
also. I desired to know whether 
the Government hus decided to pay a 
compensation of Rs. 5 lakhs, to the 
bereaved family. Secondly. both the 
crime branch and the vi~iliince branch 
are part and parcel of the same police 
sct-up. Therefore 1 had demanded 
thal the case sliould be li;~nrlcd over 
lo thc C.B.I. Has the Government 
takcn any decision in this regard:' 

MR. DEPUTY SPEAKER: Woulri 
you like to respond? 

WRl M. M. JACOB: Sir. if jou 
want, 1 can react to one or  two points 
mentioned by my hon. friends. One 
point is about the people who are 
arrested from the locality. They were 
released. About three persons. as I 
mentioned. were also arrested because 
they were rioting and they were re- 
leasad. 

Another thing is this Nursing Home 
is a ,@vate N"ixiing Home and not a 

Government Nursing Home. At the 
same time, 1 was making the statement 
that the matter is referred to the SDM 
for thorough enquiry and the Crime 
Branch is entrusted with the responsi- 
bilrty of further enquiry. All these 
things are going on. If there is any- 
thing that the hon. Members want to 
inform me. I am a t  their disposal. 
They can bring those things to my 
notice. . .(l~errupfions). 

SHRl KALLlZ DAS: That is what 
1 am asking. When Government hos- 
pitals arc there. why the accused was 
taken tc: a Private Nursing Home? 

SHRI hL4DAN LAL KHURANA: 
You call a meeting of Delhi MPS ... 
(Inierrrrplic~tl~). 

SHRI INDERJIT ! Darjeeling): Mr. 
D:puty Spitkrr, Sir. the hon. Minis- 
ter has already agreed to meet thc 
h1.P~ from Delhi and sort out the mat- 
ter. 1 do not think we should take 
any rime time of the House on this 
subject. 

SHRI t. AH,4MLI) (Manjeri): Mr. 
Ikpuly Spcaker. Sir. one thing we 
have to ~~ppreciate that the Govern- 
nwnt has taken steps to charge these 
accused under section 302. Even in 
the ptirtiu fmie. they have charged 
tlicni. So. that  SO should have been 
appreciated. It does not mean that he 
(the Minister) need not meet the M.Ps: 
the. hon. M.k. can very well discuss 
the matter with the Miniser but they 
have to welcome the stand of the Go- 
vernment also. 

SHRI RAJVEER SlNGH (Aonla): 
The hon. Minister of State for Home 
Affairs. presented the report before 
the House which the police &cers 
prepared for him. Thmgh you. I 
would like to ask the hon. Minister. 
whether any new law bas been enact- 
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cd, under which a person accused of 
a minor theft could be taken to a 
police station and beaten up? 

MR DEPUTY SPEAKER: Rajveer 
Singh Ji, we know what is going on 
and the hon. Minister ... 

(Ittterrtrptions) 
SHRI KALKA DAS: The public 

should also know what is going on. 

It is not proper that the Police take 
away people to the Police Station, un- 
der the pretext of interrogation and 
torture then1 to death in the lock up 
and thereafter, the Minister concerned 
rcads out before the House, a state- 
ment prepared by the Police. Will the 
Govcnunent order a C.B.I. inquirq in- 
to this c=? Will the Government pa, 
a comptnsation of Us. 5 lakhs to the 
next of the kin of the dcceasal*? 

MR. DEPUTY SPEAKER: You 
have asked and the hon. Minister has 
responded lo it. My request is. after 
all. the Presiding OBicer shall have 
w bt guided by thc ruks and this hon. 
House has made the rules. In our 
practice. if there are any hurdles to 
dig out truth. as Paswanji has sugges- 
t&, Rajvcer Singh Ji  has suggested, 
amendments shall have to be introdu- 
cad. and when they come into force. 
certainly you can ask clarifications. 
As the law stands todsy, rule 372 
does not permit clarifications. 1 hope 
you are satisfied. 

SHRl KALKA DAS: At kast, the 
hon. ffiietetcafImywbe~rtbecase 
wouM b handad ova to tbc C.B.I. or 
nat?Baaorethe<kime&anchis  
part d thc Polire and we cannot 
ex* jtmticc from tbem. There 
fa, I w d d  like lo ~ J W W  whether 
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the Ciovcrnmrnl intends to order a 
C.B.I. inquiry into the matler and 
whether it proposes to provide Rs. 5 
lakhs to the bereaved family, as com- 
pensation? 

MR. DEPUTY SPEAKER: Further 
the hon. Minister also, with open 
heart. wants to know Lhc truth of it 
and he has warmly welcomed you to 
ti~scuss the matter with him. So. let 
us make use of the services offered by 
him. 

SHRI KALKA DAS: Thank yuu 
very much. Sir. 

DEMANDS FOR GRANTS (GENE- 
RAL). 199 1 -91--€onrd. 

Ministry of Industry-Corrtd. 

MR. DEPUTY SPEAKER: Now 
we can go ahead with the discussion. 
Shri W a s  Muttemwar. 

SHRI VILAS MUTTEMWAR 
Khimur): Mr. Deputy Speaker. Sir. 
we are having a discwion on the Dc- 
mands for Grants of the Ministry of 
Industry. the Industrial Policy. the 
Policy on small-scale industries etc. 

Today. the focus of the entire world 
is on the country's industrial policy. 
as 11 provides a vast market for them 
Keeping all this in mind, I agree with 
the sentiments expressed by many hon. 
Members that the importance of the 
subject required a w ~ t e  debate on 
the new industrial polrcy. 

One thing is clear that this @CY 
has been widely acclaimed by every- 
ow including the entrcpnaeurs. - 
namists and the common paopk of 
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the country Unfortunately, over the 
scars. it has become a common fea- 
ture with the opposition to oppose all 
Govcrnnlent policies, ignoring all their 
merits. 1 am disheartened by the irres- 
ponsible stand of some sections of the 
House. During the course of discus- 
sion on the industrial policy. yester- 
day. Shri Acharya and some of his 
colleagues expressed their apprehen- 
sions that the country is being sold 
to the foreigners. 1 consider their a p  
prehension unfounded. I would like to 
mention here that the country remai- 
ned an imperialist colony for 150 years 
and thanks to the sacrifices made by 
our people. we are enjoying the fruit\ 
nf freedom today. On behalf of those 
very people. I would like to assurc my 
apprehensive friends that the people 
n f  this country will not tolerate any 
kind of servility. as they have suffered 
a lot in the past. Tt is a fact that.. . 
'I~~terruptions~. . . 

SHRI BASU DEB ACHARIA 
'Bankura): The pople  will oppose it. 

SHRI VlLAS MUlTEMWAR: 1 
rm not giving you any personal assu- 
rance. rather. I am speaking on be- 
half of the people. It is alleged that 
[his policy has been fomulatcd under 
nressures from the I.M.F. and the 
World Bank. 1 am of the view that 
such allegations are baseless. Let the 
Ion. Members who look upon the 
bviet Union as their ideal. make self- 
ntrospections.. .Clnterruptiond 

SHRT RAJVEER SINGH fAonla): 
yho are those Members?. . .(lntmirp- 
1m.S). . . 

SHRI VlLAS MUTTEMWAR: 
Well. that whole party looks upon the 
h i e 1  Union as its ideal. Let them. 
mk at the present state of Soviet em- 
tomy and kt them not ignore the fact 
hat. the Soviet Union realved the 
mportance of fore ip  caoital for its 
fmmic development. They realized 
he need to allow entry to Multi-na- 
pnals for the raw indushializa- 
pn of their country. Anyway. i t  is 
0s P q k ~  to dfscuss all tbtst things 

here. It was also discussed here that 
the Socialist frame work laid down by 
Shri Nchru was nothing but a hum- 
bug and that hc is to be squarely bla- 
med for the present industrial back- 
wardness of the country. 1 would like 
to tell these friends that if they sin- 
cerely go through the statistics, they 
will find that the country has made 
tremendous progress. compared to 
those countries. which attained inde- 
pendence alongwith us. Under the 
Seventh Five Year Plan, last year, the 
industrial sector recorded a growth of 
eight percent, which was higher than 
the rate of growth. during all the pre- 
vious Five-Year Plans. The accusa- 
tions of the opposition despite all this. 
is not proper. I request you to re- 
move all kinds of fears from your 
mind5 that the country is being sold 
at the hand of foreisners. 

One of the notable features of this 
policy is the incentives proposed to be 
given. to boost exports. The new po- 
licy also outlines proposals to improve 
the efficiency of the existing industries 
so that more and more people couM 
be involved. Despite all this. it is not 
proper to condemn this policy. Simi- 
larly. there is also' a proposal to intro- 
duce liberalisation policy. So far. we 
have had a 'Licence Raj'. but now 
that has been done away with and no 
one will find it di5cult to get a licence 
to set up a unit. Isn't it a landable 
step? In fact. this indushial policy 
should have been welcomed whole- 
heartedly. but unfortunately. that 
didn't happen. Opposition. just for 
the sake of it is not a positive attri- 
bute. It's high time. we change our 
narrow mindedness for a broader 
out-look. I believe that in the coming 
days, we will all contribute a ereat 
deal towards the country's devleop 
ment. 

We have opened our doors to for- 
eign capital and have asked the for- 
eigners to invest in the country. Some 
hon. Members have expressed the fear 
that they will usurp our market. But 
today. if we I d  at the Global Mar- 
k t  situation, 1 don't think that despite 
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all conccssicns and incentives foreign 
entrepreneurs would enter country's 
market in large numbers.. .(lnterrup- 
ric;nt )...It is not that all the multina- 
tiona!~ in the world will invest in 
India. Every attempt is being made 
to attract some foreign capital into 
the country. It is not India alone. 
but many countries in the world are 
trying their best to attract the multi- 
nationals to invest in their countries 
and such incentives do  not necessarily 
purrrantee. If we too want to attract 
the multi-nationals. then we will have 
to improve our infrastructural facili- 
ties required for setting up industries 
and it would have k e n  a welcome 
step. had the hon. Members chosen 
to deliberate on this aspect of the 
po)icy. 

It is my humble submission to the 
hon. Minister of h d u s t ~  that unless 
we link the infrastructural facilities 
available in the country with the in- 
dustrial policy. the chances of our in- 
dustrial policy drawing a blank, can- 
not be ruled out. Another feature of 
this policy is that it is market-oriented 
and \ would like to know as to what 
we have done so far in respect of 
61) per cent market of our country? 
We have kept in mind the ~urchasinp 
power of 10 cmre people of the coun- 
trv. At the same time. while finalising 
Bis industrial policy we have taken 
these 10 more people into account. Rut 
it is all the more necessary to involves 
60 per cent of our foreign market in 
this pdicy. If we e n  d o  somethine 
in &is rPrpect. I feel. this pnlicy will 
bz d m e  use. 

One more thing that I would like 
to mention her i s  that we have libera- 
liscd h4R.T.P. Act and the entrv of 
Multi-nationals into our markets 
woukd m c m  a healthy competition 
hetween them and cwr own indurrtria- 
ICcrts. which in turn would muh in 
trntrrdatian of our standards, imwa- 
v m m t  in the qunMv of our prclducts 
eCc. and the comnelltion at home wbdb hetn our idrdalbts  tb can- 
pCrp and es6sbtiph tsasStm in 

foreisn markets. H m v e r ,  there are 
also chances that mismanaged. ine& 
cient and of course small scale indu- 
stries would find themselves lagging 
far behind in the competition betwen 
the titans. The Ministry of Indust. 
ries should formulate some schemes 
to keep them moving. 

There is nothing to be apprehensive 
about so far as the 51 per cent equity 
formula is concerned. Rather, I would 
say that if any amendment is possible, 
there is no harm in increasing it to 
100 per cent. provided. such indus- 
tries are sc't up in underdeveloped. 
harkward areas, area$ untouched bg 
modernity and declared by the Gov. 
ernment as such. Another pn-condi- 
tion should be that such industries 
should arrange for the infrastructure 
on their own. We can overcome our 
weaknesses by making investment i n  
othcr areas. Foreign capital would 
enhance our production capacity and 
i t  has been reiterated in our industrial 
policy that cxport promotion is one d 
our major ob,iectivc.s, whether it be 
nur own industries or those set up by 
foreigners. If this policy results in an 
increase in our exports. we shall easily 
overcome the prescnt Foreign exchange 
crunch. 

Friends. there was also a mention 
d Public Sector Units. I feel that. i t  
should be a matter of concern for all 
of us that capacity utiiisation in the 
Public Sector is not u r n  the mark. 
We should all a p e .  irrespective of 
nut partv affiliations that there should 
he maximum capacity ut i l isath.  I n  
fact, it is the need of the hour. Every- 
one shmld join hands to make it p- 
cible. If  w~ do not do  so. nur eoun- 
trv will continua to remain hackward 
and acwt fmm being a national wast- 
awe, i t  wit1 also be a kind d t e a m  
?s well. ~Inrewuprkms~ 

Mr. D*dutv m c r .  Sir. ours is a 
dim d -If-ntiana md as 1 men- 
tioned rediet. the new mliw would 
nnt nnlv b t  rtmm bm $ 1 ~  farther 
industrial mwth. But om  thin^ 1 woo 
uld like to men* hem is that verv 
I** has hem errid iwlw enw- 
myana* ta Srmll-Ylb hw* 
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Over the years, the Small-Scale indus- 
tries have made a mark of their own, 
contributing to 40 per cent of our total 
industrial output and 25 percent of our 
exports. Unfortunately, 1 find the new 
industrial policy. as a death-knell for 
small scale industries. The responsibi- 
lity of safeguarding their interests. in- 
creases. in the comlng days. 

One of the major problems faced by 
the Small Scale industries is the diffi- 
culty in securing bank loans, but far 
more important than that is lack of 
any Governmental assistance in the 
marketing of their products. We have 
miserably failed in .this direction. 

The second issue relates to the fact 
that we have invited foreigners here 
and encouraged the development of 
major industries but in this process the 
small industries will suffer set back. 
We o h  talk about encouraging the 
smaP industries but these industries 
are not given adequate facilities to 
sell their products and small indus- 
tries have to d e r  on account of it. 
You have permitted the companies 
like Tata to make salt, soap, cycles. 
trucks etc. Birlas are permitted to 
manufachl~e cars and sbghanSs are 
manufacturing shoes. The big indus- 
tries manufacture products like shoes. 
bnttoix and s m  whereas these can 
be ntanufactud by the small scale 
industries. You have not left any 
thing for innan scat8 isdustries. On 
the one hand you. assert that you en- 
cowage the sman indnstrks but it 
is not true becPusc I feel that t k  b 
a little darcrsnct between our saying 
and doing. You bave invited the bis 
and, the small industries to compete h 
the same fietd and evtn then you arc 
saying that you hwe the policy to en- 
courage the d scale industries. I 
believe that such a thing is not right. 

Sfdil NIRhk  BANTI CHAT- 
TERfeE @um Durn'): Do you op- 
Pooe the hdmrid wky? 

SHRI VILAS MUTTEMWAR: I 
am not a Member of C.P.M. but still 
1 think that I have highlighted your 
point. 

We are also concerned about our, 
country. 

I am of the opinion that the small 
scale industries should be given pro- 
tection. Recently there was a scheme 
to set up industries in the backward 
regions but it has not been mention- 
ed categorically in our Industrial 
policy. You have iust made a casual 
reference to it. The backward areas 
have been totally neglected. 
PROF. PREM DHUMAL (Hamir- 

purl: The Minister incharge of Heavy 
industries is present in this House 
but the Minister lookkg after small 
scale industries has left. (Iratemzp- 
licms) 

SHRT VILAS M-AR : 
T would request the hon. Minister to 
bay more attention towards the people 
living in backward areas. Attention 
is not kine  paid towards their deve- 
lopment. Due to this various kinds 
of terrorism is spreading in the coun- 
try. We have ignored it this time 
also. T understand that whatsoever 
prowess has been made in the other 
part of the countrv but even then we 
could not chock terriorism. and nur 
plans for socialism and ruling the 
country smoothly will not be fu!fined 
in this manner. As such m order to 
bnvent regional imbalance in the 
counw you will have to consider the 
interests of the baclnvard mas. You 
have not mentioned about reeicrnal 
imblanu.  Trrespective of the bokv 
we chalk out. our main obiacyve 
~ h d d  k to curb rcpional knb.lmx 
rrnd maintain re@ond balance. 

Mr. D e ~ u t v  Speaker. Sir. you b~ 
rune the bell and as -such I roasMei 
i t n e o e s s a r y ~ o m e a & i i a k s s p h  
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two issues before the House. I would 
urge the Minister of Industries that 
the prime objective of our policy 
should be to remove. rural unemploy - 
ment. But you have not said anything 
in this context. Tn present times, 
there are industries which can solve 
the problem of rural unemployment 
but it is necessary to include them in 
this industrial policy. Fortunately 
Tamn Gogoi who looks after this 
Ministry is present here, the Minister 
of Industry is a h  here. I would 
urge upon him that among the indus- 
tries which can provide employment 
to the rural masses arc the sugar fac- 
tories. They have their monopoly. 
These are in the cooperative sector. 
But yon have imposed restrictions on 
thosc and the instructions given to 
cooperative sectors to set up sugar 
iackxks is a detrimental policy. For 
Ihe btst five years its capacity was 
twelve and a half hundred tonnes 
daily but now it has suddenly shot 
up to 2500 tonnes. Whm a new in- 
dustrialist desirous to set up an in- 
dustrp with the idea of invesring 
Rs. 23 lakhs you advise him to invest 
Rs. ten IaLhs. This industry comes 
under the cooperative sector. On one 
hand your objective is to encourage 
the ' e sector and on the 
o t d T y o u r  intentions are not 
clear. You want that the co-opera- 
tive rector shouM get a boost but you 
brve inmasad tttc capacity of non- 
co=opmtivc sector on the pntcxt that 
the m l y  e9tablicd Idustries are 
uot acanornically Visbb and have en- 
henrrA dK. capacity from twelve and 
half hundred tonnes to twenty five 
h m d d  toanes. For establishing .an 
iadortry of ca ity of two thousand 
five Jlmdd dr &an? capital rcquir- 

factory producing one thousand two 
hundred fifty tonnes and r u m  twen- 
ty five crore on a factory producing 
two thousand five hundred tonncs. I 
think that your pplicy is faulty. The 
proposal is before you and J request 
you to amend it. 

Secondly I would urge the Minister 
of Energy to make a nodal agency and 
implement the Industrial policy. the 
small scds policy. the business policy, 
the import policy and other policies 
,which would come during winter 
.session and if this is not done there 
will be utter confusion. If you want 
them to run smoothly you will have 
to set up a nodal agency. The people 
will be gathered through the medium 
of nodal agency and you will have to 
work for pmpcr implementation of 
industrial @icy. 

Till now I was talking about the 
country as a whole but it is my duty 
to highlight the problems faced by 
the people of my constituency which 
is an Adivasi dominated area. I have 
been elected from then f a  the third 
time. I would urge upon the Minister 
of Energy that we hail from Maha- 
rashtra and whenever we talk a h t  
the said state the response is that the 
qtate of Maharashtm has pragressed 
learn and bounds. Tn Maharashtra 
industridisation has been done in 
Barnbay, Thana. Pune. JaIgaon, Nnsik 
and Aurangabad. If you look into 
the statistics in detail vau will find 
that Marathwada and VMharbha are 
two backward aruur. Our efforts 
should be to bring them forward from 
the indum'alisation point of view. 
Today. for setting-up iadustr&s in 
Maharasbtta letter of intent is asked 
but the industries are #t up only in 
the nearby areas of Bombav. On ac- 
count of this Vidbarba a d  Mnratha- 
wada have remained backward. Todav 
the demand ia for dcvelqnnent and 

an need to be made fcw achi- 
eving it. 
T would u r n  apaa you to declare 

cmtntly backwad am aa n s i d u s t ~  
dirtrid. Garubiirdlj dhtrkd htt in 
my area. In I983 you dscltrrd this 
d ~ ~ n o i c r d o s t r y d i r t r M  f r m  
nyfner oondnwue to inc1ude this 
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area for setting up industries in thls 
district. I W a s  Zn the consultative 
committee of Ministry of Industry. A 
move to set up an mdustry was raised. 
You said that since industries are 
going to be set up thete letter of in- 
tents have been given. A rice mill 
and newsprint mill were set up. 
Licences for worth three to four hun- 
dred crores were issued to set up 
lactories there. But later it was shift- 
cd to some other area. You have no 
evidence which proves that indubtries 
uxc  set up aftcr the letter of inten& 
were issued. Similarly the backward 
rogions continue to remain backward. 
Garnchiroli area has gone under tbe 
c,~:ltrol of Naxalitcs. Naxalite acti- 
bities have become an daily &air. 
Thcy have now entered Yavatrnal 
near Nagpur. I urge you to pay more 
attention towards its development. 
Whilc coordinating all these things 
ihc Ministry of Railways should not 
he given a back seat. You are inter- 
csted in setting up an industry in the 
backward area. You want to set up 
industrics in backward areas. But 
a railway line is not laid there the 
industrics cannot be set up. Industries 
can be .set up exclusively in develop- 
ed areas. As such it is necessaq to 
coordinate with railways in regard to 
the Industrial policy. Only then our 
policy can attain success. I would 
like to assert that the industrial 
policy received a hearty wclcon~e. In 
1956 Nchruji had kept the concept of 
mixed economy before you keeping 
in view the dipIomatic, sacial and 
economical situation of the country. 
If we agree to what Russia says we 
are branded to be following others. 
We have adopted the phenomena of 
five year plan from Russia. When the 
Janata Party formed Government in 
1977 they a d  the view of removing 
it. Today we stand gracefuuy before 
the entire world. We give sugeiestions 
in respect of the industrial 
p l a p  don't condemn it. Ch";E 
words 1 conclude my speech. 

[E&isk] 
MR. DEPUTY SPEAKER: 1 want 

to tell one thing. Those who get the 
chance to speak in the beginning bill 

have more time and those whose 
names come at the end will get less 
tame bccause virtually the Bell will go 
on ringing and ringing with the resuft 
there will be unrest among the Man- 
brs .  The question is immediately 
after 10 minutes there will be a Bell. 
After that another five minutea will 
be there. The result is that everybody 
will gct a fair chance in represen- 
his whole ideas in this House. So, kt 
us stick to this norm. 

SHRl ANlL BASU (Arambagh): 
There was an assurance from the 
Chair that thz time will be extended. 

MR. DEPUTY SPEAKER : That 
may be there. But if you speak only 
for 15 minutes then many hon. Mem- 
bers will have a chance to speak. 

SHRl ANlL BASU : This is a new 
policy concerning so many issues. 

MR. DEPUTY SPEAKER : You 
are perfectly correct. But everyone 
wants to express his own ideas in 
this House. So, nobody could be &- 
nied the opportunity to speak. Hem, 
my request to you is to just stick to 
the time. I now call Shri K. P. Red- 
Jaiah Yadav to speak. 

SHRl K. P. REDDAIAH YADAV 
(Machilipatnam): Mr. Deputy-Spealrer. 
Sir. 1 thank you for having given me 
time to participate in the discussion 
on thc Demands for Grants under the 
control of the Ministry of Industry. 
On the new Industrial Policy, many 
enior leaders from all the parties 
i!:tve spoken. I have got a problem in 
discussing this subject because when 
I went to m y  constituency, the workers 
and cadre from all parties gathered 
there at Machhlipatnam. They have 
asked me  to put their views about the 
new industrial Policy-not in my own 
language. not in the language of the 
leader of the party and not in the 
language of the party but they want- 
ed to put their views in people's *- 
page.  Therefore. you mav be lad 
enough !o give me some more t h e  to 
put forth the voice of the rural mass- 
es in thiz Au~i~qt House SO that justice 
i\ clone. 
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.Ihe people of this country have 
~ . b d y  understood the new Industrial 
Yulicy. And they are also in agree- 
lptnt that under the leadership of 
Pandit Jawaharlal Nehru, the country 
had prospered and due to his fore- 
@ugh( for having establishwl the 
f?luge industrial base and also the 
wgricultural policy of the cwuntry. 
There is no doubt about it. Subse- 
quently, during the last ten years, the 
whale system has changed and the 
*ity is that whatever Pandit Nehru 
-had envisaged, that has not been ful- 
filled by the latter part of thc Conglcss 
leadership (interrrtpriom) During 
1956, under the leadership of Pandit 
Jawharlal Nehru, they had framed 
a new hdustrial Policy as well as the 
Agricultural Policy. As per the wish- 
es of Mahatma Gandhi that the fruits 
of the freedom should be distributed 
to among all the people of this coun- 
.try-According to wishes of Gandhiji 
Congress was discussing the issue of 
implementing the social reforms. Then 
Panditji tdd them that if they want- 
ed to distribute wealth at the parti- 
cular time it was the poverty that could 
be distributed as we had recently got 
the Independence and no wealth was 
created during this period. He said. 
"let us wait for ten or fifteen years 
more and let us create wealth so that 
we can distribute it at a later time 
since we are the rulers of this inde- 
pendent country and we can do it at 
any time." Then the forty crore 
nmple of this country in 1956 made 
these Congress leaders the custodians 
of the entire property and wealth 
of this country. What did they 
do? tbe people have waited plan 
Ater the plan. The country way 
&wly developing. At all times. 
&ev were posmning the imde- 
menf&cn of fbe social d h t f h -  
&n of wealth mated with the bard 
w d  d -the farmers and the workm 
of this country. What happened wb- 
seoueatlv is well known. Shri Raja- 
P-h llbari many times. told Pandit 
Jasdadal  Nebm fhnt Ude a ~ e d l l  
G O V ~ ~ U W I ~  was introducing the 
l i cmrin~ rai: thc ream for ~~ 
Gover+ent to introduce the hen- 

sing raj is that the artisans and tbE 
farm community of rural India c d d  
not enter into the industrial field. That 
is the reason why the Congress pzolde 
have put the licensing systcm in tht 
beginning. When the 1956 Idus- 
vial Policy was introduced. 

Those who can write; those who 
can go to Ddhi. Bombay a d  I@&- 
labad. ouly can get the licences. That 
i s  how the Congress has made the in- 
dustrialists who constitute 0.1 % of 
population to loot the whole country's 
wealth in a systematic manner. Now 
Sir. that process has been completed. 
They have looted this country's 
money and the whole wealth was con- 
centrated in a few industrial hands- 
these are the feelings of the rural 
maw, in lndia about the Congress 
Government. This is what I am try- 
ing to put before you. I will come to 
the other points later. 

What happencd in the process of 
45 )ears of Independence? There has 
been accumulation of wealth-unac- 
counted wealth-which has been de- 
posited in the banks of Switzerland 
and Swaoden. During the last t ~ o  
to (hrce years. there was a lot of pres- 
sure o n  the Governments of Switzer- 
la~ui. Sweeden and America from the 
public that they should not allow 
people from other countries to put 
thoir illegally earned money in secret 
accounts; they must open it and dis- 
close the names and they should not 
allow any secret accounts. Faring 
rhat the Government of India wants 
to bring back such money irnmcdia- 
telv. &at is the reason why. they have 
formed this new industrial policy of 
1991. Otherwise, there was no nsgs- 
sitv to fonn the 1991 new indwtd 
mlicy except for the reawn of bring- 
ing badc block money. No. tbey want 
to make dioinvsetment in tbe Public 
Sector Uadertakinp? Why? What is 
the reason? They hove to show sQme 
way out to bring back secret monev 
and that is by way of selling the pub 
lic shares to thc NRls. to the d m -  
cians. bumCHX8tS and thc *business- 
men who .have the bid 113.0mV in 
their sscrct pu3Oounts d who -have 
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deposited it in Sweeden and in other 
countries. They want to show a way 
out. So, in a gu,tlcman way, they 
have to bring back and put their black 
money and make them occupy the 
Public Sector Undcrtak-which 
was the idea of Pandit lawaharltll 
Nehru. This is the understanding of 
thc people-ihc commonman--about 
tbc new industrial policy of 1991. 

Sir, now I will make some points. 
I am not going to make a speech. The 
ilew Finance Minister and other Con- 
gress friends have said that "we are 
going to compete with the industrially 
advanced countries and soon by sell- 
ing out on interests to multinations. 
Had Mahatma Gandhi visualised !hat 
this was the desire of the Congress 
people. he could have not opted for 
Irec India. He could have, as well. 
asked the British people "well, my 
dear friends. you develop our coun- 
try: you develop our industrial pro- 
duction: you develop our agricultural 
production and give all necessities of 
life to my country men and women 
and we do not want to take away 
power from you and we don't want 
Swatantra Bharat". 

But. now these people say. Sit. that 
it is better if a foreign country man 
can come and establish a steel indus- 
try or any other heavy industry. 
The congress leaders have forgotten 
what does self-~espect mean? Self- 
respect does not mean to yield or 
surrender to anybody fot any amount 
of help or wealth. It is not like that. 
I am a poor man. People have elected 
me as a Member of Parliament and I 
had defeated a mutticronpathi who 
have looted almost all nationalised 
banks. You do ~ o t  understand it. 
The money cannot play any role in 
t h i ~  democratic set up. According 
to the new industrial policy. this G* 
vernment -is &ring the NRIs and 
fotaign iavestors to nut their moaw 

they are taking about Russia & 
China. 1 must tell you that tbe MUs 
might have put their money amount- 
ing to Rs. 20,000 crores in the Indian 
banks. That amount of money may 
be big enough for a small courrtry 
like Srihka and it may be big for a 
country like Singapore. But for a 
country like India with 900 reiUjon 
people, it is like oxygcn given to a 
patient on the death bed and the poti- 
ent may survive. But afterwards what 
are you going to do, is the question 
to be thought about. Are you ready 
with a new infrastructure to save this 
country after survival with a small 
dose of TMF loan? 

They have not come out with any 
specific proposal of a new infrastruc- 
ture. They just say that they want to 
develop the industry as well as the 
agricultural system in this country. 
They want to experiment the new in- 
dmtrial policy with the existing in- 
frastructure which is full of cormp 
tion. inefficiency. That is the reason 
why we are doubting the CECdentials 
of this Government-whether they 
will bring the country to prosperity. 

'Ificy are talking about China. But 
what is the infrastructure that china 
have got shall be understood by us? 
Recently in 1985 we have exported 
a tobacco ship to China. Thee they 
found that the tobacco is not gxd 
and instead of tobacco our peopk 
have put some stones and leaves. The 
China officials who had come bere 
and inspected the material while 
loadine into the ship were hanged by 
the China Government But the per- 
mns who had sent it here have been 
rewaded by the then Fin- 
Minister* with new orders of the order 
of several crores. This is the infrast- 
rmuR you are having! YOU wc W- 
ing that we are going to taka this 
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country to the level 01 America and 
China. (IHcnupEions) 

SHRI VILAS MUTTEMWa : 
M. Deputy Speaker. Sir, 1 am speak- 
ing in the contact of. his speech. A 
group of jmple, led by Yashwant 
Sinha and Harisb Rawat. who were 
staging a 'dharna' outside the resi- 
dencc of the Railway Minister were 
lathi-ch-ged by the jawans of the 
R.P.F. and were arrested. They h v e  
submitted their demands to you. The 
then Railway Minister promised them 
to support their demands and they 
had given a notice that they will re- 
sort to hungsr strike from 21st. So 
we want that.. . . . . ( lmemirpf~s) 

SHRl K. D. Sultanpuri (Shimla) : 
They are being lathi-charged and the 
hon. Minister is sitting here. (Inter- 
ruptions) 

SHRl BASU DEB ACHARIA : 
1 also gave a notice. I have received 
a message from there. Hundreds of 
RPF people have been lathichatgcd. 

SHRl PAWAN KUMAR BANSAL 
(Chindigarh): Some of our MPs and 
ex-Mh sitting in Dharna aloag with 
the members of the RPF have been 
lathi-cbaqed. This is a serious matter. 
The Govesnment, on the basis of a 
unanimous resolution of this House. 
had decided to accord recognition to 
RPF association. This order should 
be impkmentcd immdutely. 

MR. DEPUFY SPEAKER : The 
&w. Mcmba is on his legs speaking 
on the demands for grants of tbc In- 
dastry M i .  

SHRI BASU DEB ACHARIA : I 
am on a point of ordm Sir. The de- 
c i s i o n t o r e s t o n t h e ~ t i o o t o  
RPP ApocMm was taken by tbe 
pgevifb ckwcmmmt. That was an- 
nuumwd on the t b r  d dris House 
by StPi J o n c s b r  Winhra. the then 
R a i h y   mink. 

MR. DEPUTY SPEAKER : You 
kindly listen to me. If you wanted to 
raise this issw, immcdiatcly after the 
Question Hour, you should have done 
it. 

SHRl VlLAS MUITEMWAR : 
Today also we have made our case. 
Just now only, there was a lathi- 
charge on the people sitting there. 

MR. DEPUTY SPEAKER: I 
would like to know from the hon. 
Members whether we can raise such 
issues whenever we want. Rules do 
not permit this at all. Things of this 
tyjx. under extraordinary cirmmst- 
ances. could be raised immediately 
after the Question Hour. Many things 
may go on outside. But we are all 
bound by the rules and regulations of 
this House and wc have to follow 
them. 

SHRl BASU DEB ACHARIA : 
The Minister is  here: he should res- 
pond. 

MR. DEPUTY SPEAKER : Shri 
R d a i a h  is on his legs. The Miniitcr 
is not going out; he will be h. So. 
let him complete first: have some 
patience 

(Inrmrrprions) 

MR. D E P W  SPEAKER : Are 
you so afraid that the Minister will 
go away now? Let the hon. Member 
complete his speech. 

(Interruptions) 

SHRl BASU DEB ACHARIA: Sir, 
the docision was taken by the M i d -  
try; by the Cabinet. Now, we want 
to know as to when he is going to 
implement the decision taken by the 
earlier Government. ( Z ~ ~ ) .  
Sir. there can be no two o p h m  on 
this. The &use is unanimoue (In- 
fem4ptions) The Minister is here and 
he should respond now. (Iwmupiionr) 

MR DEPUTY SP- The 
hon. Member, Shri Raddlrlah is  on 
liis legs: let him canplate. 



Uldl Demands for Grturt.~ SRAVANA 30, 1913 (SAKA) Minisfry of hdu.~try 342 

SHRIMATI BASAVA RAJES- 
WAR1 ( M a r y )  : Sir, I am on a 
point of order. 

MR. DEPUTY SPEAKER: Point 
of order is raised by Shrimati Basava 
Rajeswari. Let us hear h a  point 
of order. 

SHRlMATT BASAVA RAJES- 
WAR1 : I have been hearing 
Shri Reddaiah's speech. He was 
talking about the new indus- 
trial policy. He went on say- 
ing that the Congress people onlv 
have got the Letters of Indent and 
licences. Does he mean to say that 
Telugu Desam people have not recei- 
ved any licence and Letter of Tndent? 
This is my first point. 

My second point is this. He was 
making allegations against the pre- 
vious Finance Minister.* He is not 
in the House and how can he defend 
himself? Can the hon. Member men- 
tion the names? 

Sir. I would like to have your ruling 
on these two points. 

MR. D E P W  SPEAKER: If any 
allegations were made. T will expunge 
them. 

(Inlerruptians) 

DR. LAXMI NARAYAN PAN- 
DEYA (Mandsaur): I am on a point 
of order. 

MR. DEPUTY SPEAKER: Point 
of order is raised by Shri Pandey. 
Let us hear his point of order. 

DR. LAXMI NARAYAN PAN- 
DEYA : Sir. the vroctedings of the 
House are m l a t e d  by the Rules of 
Procedure and Conduct of Business 
in* the Lok Sabha. When four days 
ago the matter rsgarding I a t h i - c h ~  
Q Kashmiri migrants was raised in 
the H~use, whoever was in the chair 
dfsallonred it. Ewry mat@ has its 

%porbcc and we accept this 

fact. But wc are bound by certain 
rules of procedure and we must go 
by the rules. 

[English] 

SHRI BASU DEB ACHARIA: 
Sir. there are precedents. In the past, 
we have raised and the Ministers bave 
responded because of the urgency of 
the matter. So, when tbe Minister is 
here. he must respond. (Inttrrup- 
1 ions) - 

SHRI SRIKANTA JENA (Cut- 
tack): Though he has not lathi- 
charged, at least he can respond to 
that! 

SHRI E. AHAMED (Manjeri): 
This is a sort of lathi-charge in the 
House itself against the Minister! 

MR. DEPUTY SPEAKER : Shri 
Acharia. kindly excuse me. Suppose. 
even if the Minister were to respond 
to it, can I ask the hon. Member to 
stop his speech so that the Minister 
may respond? 

SOME HON. MEMBERS: Y e ,  
you can. 

MR. DEPUTY SPEAKER : It may 
not be very fair. Let him completa 
his speech first: and afterwards, let 
IIS see. 

(Inrerruptim) 

14.09. [RAO RAM SINGH 
in the CMr] 

SHRI K. P. REDDAIAH YADAV: 
Mr. Chairman, Sir. you have heard 
a11 the interruptions. So, I should 
be given suffiCient time. 

Sir, they are just ' boasting that the 
foreign coimtries will give all their 
technology and help and that they 
will invest thousands of crom of 
dollars in India. It is wrong. YOU 
must understand that they may h d p  
South Korae: they may help w- 
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pare; they may help Srilanka. Rut 
India being a potentially political 
threat to America. Britain, Canada or  
China--they arc afraid that India once 
become self-sufficient it will become 
one of the leaders of this world-you 
shouM not expect &at the Western 
countties win come and help you to 
become yourself self-sufficient. Today, 
in the ONGC. we are not having tech- 
nology, we are not having funds. We 
have offerad Multinationals a share 
in oil produzcd to the extent of 25-30 
per cent. 

Wiiy arc they not coming forward 
to assist? That means that they will 
not help us to that extent that India 
become self-sufkknt in all fields. 
They are the monopolists and they 
mi dictate tbeir terms. You arc 
unde-g the self-respect of 80 per 
cent of the masses of this country. 
You may not be having self-mpact. 
Your AICC may not be having the 
stlf-resped. Bnt the Indian people 
wiU die and sacrifice for the national 
prrstit and national integration. 

For tile last 40 years, even with one 
d, p p e o p k  living in huts have made 
you custodians of this country to safe- 
gnard the interest of the country. Still 
you are not reaNsing what sacrifices 
have been made by the rural masses 
of this country. including Harijans. 
Muslims or anybody else, that is. 
'have-nots'. Therefore. I am telling 
that you should not over-estimate that 
the multinationals will come and makc 
this country p o t d l y  stronger which 
is d a n ~ s  to them. You are not 
atlorPiog a right perma with integrity 
to come up m the politicat field even 
in your prty. TBetc ir a competition 
evervffhen. T'hercfon. fhe maltha- 
tianals or foreign countries will WCI 
befv you to enable voa to become sell- 
s n ~ e a t  in an fictds. You kindly =- 
move thrr idea kxll vow nriad. 
WhUaver prabsMe thhp we time. 
you just dgsipn a new plra car idus- 
uQ1pQlicgdygwonn. 

vered the moment the mdtinationals 
and NRls purchase our public under- 
takings and our industries. 

SHRI E. AHAMED: There is ab- 
solutely no mention like that. 

SHRI K. P. REDDAIAH YADAV: 
Why are you going for disinvestment 
of public shares which sounds the 
same meaning. Now we have got .our 
own philosophy. In a village, they 
say that whenever you go wr-. 
whenever you incur a loss in your 
field or business. you apply Marwari 
economic law. 

SHRl E. AHAMED: Then is a 
change. 

SHRI K. P. REDDAIAH YADAV : 
Therefore. you need not go to the 
multinationals and try to learn the new 
economic theories. We have got our 
own theories. A Marwari says that 
when we are earning Rs. 100. you 
en)oy 50 per cent of the profit. When 
you are not earning anything, then 
you should not touch the paid-up 
capital. that is. M a d a d h .  You 
should not touch that at all. 

MR. CHATRMAN : Please wind 
UP- 

SHRI K. P. REDDAIAH YADAV : 
Sir. they have taken ten minutes. 
This is not my speech. This is the 
people's s* 

MR. CHAIRMAN: You 'haw 
borrowed time from tveryonc dse 
and spoken for 15 minutes. 

SHRI K. P. REDDAIAH YADAV: 
No, no. Sir. I have talrea d y  five 
minutes. In-bctwm, they have bW- 
rupted. And they have . exchmgd 
their v h ,  NQW, 1 will Ibvc dl 
those th3nju as*&. What eW%f my ar, cm(M)* Tclugu DrarsUP md 
Janata Dal WU&~PI have d v d ~  me ta 
put bdm the Rbn. Rartre k tbt. 
iI-pions) Paaple rm -fy aueh 
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frUstmted about the selling out of the 
undertakings to the NRIs and 

Our opinion is this. 
c The pbl ic  undertakings are continu- 

ously incurring loeses. Some indus- 
tries are make proflts. Have the Gov- 
ernment or  the Secretaries or  the 
CMDS of those particular undertak- 
ings analysed why a= we iacurring 

losses and did they locate 
where the fault lies? This is the pro- 
blem. And what my workers of 
Machilipatnam have t d d  me to place 
before this House is that the public 
sector undertakings are running on 
loss due to political interference and 
rampant corruption. The head of our 
country is the Prime Minister and the 
head of the S W  is the Chief Minis- 
ter and for industry, the head is the 
Chairman and Managing Director. 
that is. the CMD. Now, unless the 
CMD is a person who works with 
integrity and honesty. the workers will 
not work and even the machine, some- 
times. will not take instructions from 
him. to start o r  to stop. Therefore. 
Sir. if in this country. any head of 
any institution works honestly for one 
year. the country's problems could bt 
solved easily. 1 would like to give 
an example in heavy industry. 

MR. CHAIRMAN: Please con- 
clude. 

(ImurupCicHls~ 

SHRI K. P. REDDATAH YADAV : 
Sir. if you dO mq-hear the problems 
of the rural maa@s. th will curse 
you. I am p k h g  an you the 
workers' prdrms. 

J 
MR. CHAIRMAN : Whatever you 

are speaking. you are doing SO on 
your own mponrnility. Do not say 
that since your worken have said 
that everybody is oormpt. therdom. 
everybody is oorrupt. You speak 
Your ovn aut'boritgr k. 

Sir. there are undertakings like that 
of RHEL which have brought name 
and fame to this country and we 
should agree to this fact. There may 
be some industries which might be 
running on loss. But that does not 
mean that we have to wind up all 
such industries. The business indus- 
try will always try to defeat our goal. 
that is. the public sector undertak- 
ings. 

I would like to narrate one example 
at this stage. The NBCC. NTPC. 
ECIL. etc. are public sector under- 
takings which are running perfectly 
all right. Even the World Bank team 
has praised the NBCC and NTPC 
like anything but the moment the 
one particular Minister took a charge 
in 1985. even their paid-up capital 
was eaten away by them. !Vho is res- 
nonsible for that? Are the scientists 
responsible or the CMD responsible 
or the workers responsible for it? 
No. It was due to the political inter- 
ference and the business people who 
wanted to undo these public sector 
undertakings and wanted them to run 
on loss. I would tell vou one ins- 
tance. The Hindustan Cables Limit- 
ed is a public sector undertaking. 
And 1PCL is another undertaking 
which was established with Rs. 153 
cmres and it was running well. A 
Minister who took charge said that 
he will give ten licences per private 
industrialist and 1 do not want to go 
into the details of what he did after 
having given the licences. IPCL has 
to supply raw materials of HCL. It 
is the sister concern of another public 
sector undertalcins. They said that 
they would not supply the raw ma- 
terials but the will give them the same 
materials to private companies KTL. 
UPCOM. Tele Line Nicco Finolex 
etc. (Inferrrcptthnd 
[Tmlariim] 

SHRI K.  D. SULTANPURI: Sir. 
names are being mentioned. Names 
should not be mentioned. 
[Endis h] 
SHRT K. P. REDDAIAH YADAV: 

OK. 1 will not say any namm. Tbe 
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 ind dust an Cables Limited is incurrin~ 
heavy losses for the last two years. 
Who Is responsible for this? Can you 
sack the IPC people HCL was esta- 
blished in 1953 and was going on 
well. But in between you introduced 
private entreprenelirship. You wanted 
to divert all the raw material to those 
private people. You must analyse all 
tbese things in this manner. 

MR. CHAIRMAN : You kindly 
wind up now. You are taking the 
time of your colleague Shri Ramaiah. 
If you take more time, he will not 
get a chance to speak. 

SHRI K. P. REDDAIAH YADAV : 
I will take just one minute Sir. During 
the last 42 years, not a single paisa 
was spent for my constituency 
Machilipatnam by Central Govern- 
ment. In Visakhapatnam, Central 
Government invested 8,000 crores of 
r u y i .  In Hyderabad. Rs. 15,000 
mores were investcd. In  Vijayawada. 
one thousand crores of rupees were 
invested. Unfortunately, nothing is 
invested in my constituency. though 
Machilipatnam happens to be the 
birth place from where the AICC 
President, Pattabhi Seetammiah hai- 
led. Therefore my humble submis- 
sion to the hon. Chairman is this. 
You please use your good offias and 
male them understand that at least 
one major projul from the Central 
sectm is installed at Machilipatnam. 
It may be either a petrochemical pro- 
ject o r  a salt based or agri-based 
praioct--~hould immediately be given 
to my amstituency. 

I will just m e n t h  one last senteaa 
repding the multi-nationah and then 
concIude my speech. Them is a 
sugar factory in my Vuyyuru As-- 
My constituency. You my that they 
are safeguarding the in- of the 
farmers, workers and everybody. I 
wonder wbom they are safcguading. 
Wfthfn 50 SCCCWJ&. I win narrate the 
story. This sugar factory was cst8- 
Misbqd long back and today it ir ar- 
d n g ~ o f m p e c m .  Eveniturn 
~ ~ r o b a t i m p n e R p i o 5 1 . 3 3 -  . bot, far tht hut tea yean tbc 

workers are employed on a daily 
wage basis. If a tea shop owner or 
a cloth shop owner employs a man 
for more than six months. he should 
be made a permanent employee. For 
the last ten years, these poor wor- 
kers, who have to carry sugarcane 
load on their heads, are working on 
daily wages and they are na made 
permanent till now. They do not 
pet any salary and other benefits. 
Even a landless worker working on a 
farm gets Ra 30, but these workers 
are paid just Rs. 12 per day. What 
is the reason for this? The reason 
is very simple. The CMD has direct 
links with the concerned Minister and 
the concerned h t a r y  and the con- 
cerned officials such as the Labour 
Inspector. Labour Commissioner and 
so on. These are the persons who 
will safeguard the self-respect of the 
rural masses! How can 1 believe 
it? 

Another point that 1 would like to 
mention is.. . 

MR. CHATRMAN: That was 
the last point. Please conclude. 

SHRI K. P. REDDAIAH YADAV: 
I will say just one word about the 
NRIs and then finish. Sir. do you 
know what these NRIs arc? There 
am a b u s a n d  NRTs in my district. 
They arc the p p l e  who studied in 
Bangalore Medical Golkge, Ban* 
lore Engineering College. after paying 
donations, etc. Then they had pone 
to America and earned a lot. Thls 
black money is nuw beihg pumped 
into the country through these NRIs. 
Thege people have s t u d i  in our 
colleges funded by poor people's 
money. On every student. we 
a n  spending ntrdy one lakh rope@. 
Now you want to slevste these NRls 
to the rank of angels and you want 
to tna t  yaur ann brofhers and rist? 
in the mumtry as suxmd clirss &- 
zens. We have paid tar their d o -  
cation in our collqes. We do nor 
want the money d.. ....* *NRTs and 
malti-nationals. 

*+Efpunssd nr ardercrd py: * 
Gbair. 
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MR. CHAIRMAN: Please con- 
clude. I think you can avoid the 
use of this word, because it is unpar- 

I liamentary. 

SHRl K. P. REDDAIAH YADAV : 
Sir, in my life I will never come to 
you with any request but for thu. 
During these five years, if this Gov- 
ernment continues, 1 will not ask 
lor any favour, but you please give 
me one minute more. 

1 would like to know whether the 
Government had explored all possl- 
bilities that this country cannot sur- 
vive without selling the gold or with- 
oilt having IMF loan. We are earn- 
ing about Rs. 32 crores every year by 
way of export and at the same time 
we are importing goods worth Rs. 42 
crores. The trade gap is about Rs. 
10,000 crores. That is the situation 
vou have brought us in. If we had 
cutdown the capital Goods imports 
of Rs. 10.000 crores for one or two 

r years the problem could have been 
solved. 

You are spending about Rs. 200 
crores on the imports of fertilixrs. 
We have got a we 1 established poul- 
try. It has been developed like any- 
thing in India, We get 3.8 lakh ton- 
nes equivalent of fertilisers from tbis 
pa~llry. If you encourage the Gu- 
jarat and Rayalsoma farmers, to 
grow groundnuts we can do away 
with the import of edible oils import. 
We can export raw cotton to the time 
of 2.000 crores. Why cannot we 
cut down the capital goods import 
for two years wbich is accounting 
for Rs. 10,000 cmm? 

SHRI BASU DEB ACHARIA: 
Sir, when b~ep~ty Speaker was in the 
Chair, he gave a ruling to raise a 
very important matter a f '  the hon. 
Member tiaishes hb speech. 

MR. CHAIRMAN: You must 
either move a substantive motion or 

give it in writing in the morning to 
Hon. Speaker. 

SHRl BASU DEB ACHARIA: 
1 gave the notice also and I wanted 
to raise it in the Zero Hour but ano- 
ther incident took place. (Inrmup- 
lions) 

MR. CHAIRMAN : This. is not 
listed in today's business. 

SHRl BASU DEB ACHARIA: 
A former Minister along with hund- 
reds of RPF workers were lathi char- 
ged. (1nterr~rption.s) 

MR. CHAIRMAN : Deputy Spea- 
ker gave no such ruling. It is not 
on today's business. 1 am sorry, I 
cannot allow you. 

MR. CHAIRMAN: If four gen- 
tlemen speak at the same time. I 
cannot hear. 

SHRl BASU DEB ACHARIA: 
Sir. the Railway Minister was about 
to respond then. but the Deputy Spea- 
ker said that after the hon. Member 
tinishes his speech. the Railway 
Minister can respond. 

MR. CHAIRMAN : I am sorry, 
it wits not listed on the business for 
the day and the Deputy Speaker gave 
no such ruling. 

SHRI BASU DEB ACHARIA: 
Sir, it is a very urgent matter. Hun- 
dreds of RPF workers are lathi c h -  
red along with a former Member and 
a former Minister of this House. 

MR. CHAIRMAN : I will bring 
it to the notice of the Speaker and 
if he admits it for tomorrow, you Can 
raise it. 

(Intevr~~priOm) 

SHRl BASU DEB ACHARIA: 
Sir. the Railway Minister is here. He 
can respond because that incident 
took place in front d his residence. 
I was also there. 
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Iv}R. CHAIRMAN: It is not
listed all today's business and the
Deputy Speaker has over-ruled this
point. 1 cannot under any Circums-
tances admit it.

SHRl BASU DEB ACHARIA:
Sir, he assured us that we can raise
this matter after the hon. Member
finishes his speech.

MR. CHAIRMAN: You raised
this point when Deputy Speaker was
in the Chair and if be wanted, he
could have asked the Railway Minis-
.fo\,\[ to reply. But in his wisdom he
did not think it fit to ask the Minis-
ter to intervene.
_1 ~rl~j;: j.tow, if you move a substantive
ri'i6tj911 or give it ill writing, I will
briilg it to the notice of the Speaker.

([ nterrupl ions)

SHRl BASU OEE ACHARIA:
~yo·h'can go through the proceedings.
IWhat' he said is this. When 1 said
that the Minister was ready to res-
.P9Ifd, he said that this ca~ only ~e
j
onne after the Member finishes hISvY,,, :'
sneech.-w.;q(
·'!')(lMR. CHAIRMAN (Rao Ram
·.'il1gb): I was here. He did not
say what you are saying just now
that after the Member finishes his
:,~~1fech, he' will respond.

:'>'1;,!J Umerruinionsi
SHRI BASU DEB ACHARIA:

. ell. he said it. When the Minister
-'lliIbere. he must respond to it. (In-
-"Iettll/ltions) It is a very serious
n\, Ad" k bIm tter. ecrsion was ta en y

the previous Government to restore
the recoznition to RPF Association
,Jtl19 als-o-a decision was taken bv the
i1'dbinet and that decision was not
rI&wletllel~ted ... (Interruptions)

MR. CHAIRMAN:
go on record.

Nothing will

,f·
5H
i09
·JJ""Not

(J nterruptlonsv"

recorded.

SHRI NIRMAL KANTl CHAT-
TERJEE: Let me give you the
latest information. Shri Yashwant
Sinha, a Member of Rajya Sabha ...
iInt erruptionsi

MR. CHAIRMAN: This point was
raised by Shri Acharia when the
Deputy Speaker was in the Chair and
the Deputy Speaker ruled .

SHRI NIRMAL KANTl CHAT-
TERJEE: No. That was in the
morning. That was regarding a
Report about Dliarna and a res-
ponse was sought from the Railway
1inister or whoever he may be. Now,
the latest report is that 55 of them,
including Shri Harish Rawat, who
is an ex-MP and Shri Yashwant Sin-
ha, who is the Member of Rajya
Sabha, have been sent to Tuglakabad
Thana. There, they have been
lathi-charged by the DCPs and others.
This is something which has happen-
ed. We did not know about this In
the morning. So, their own Mem-
ber, who is an ex-Ml' accidentallv.
and others have been taken into CU3~
tody and there, they are being bea-
ten. (lnterrup,fiol1s)

SHRI MANORANJAN BHAK-
TA (Andarnan & Nicobar Islands):
What the hon. Member is saying, if
it is correct, then I think the Gov-
ernment should say something. It
is because Shri Harish Rawat was a
Member of this House and Shri Yash
want Sinha is a Member of Rajya
Babha and if they were taken to the
Police Station and lathi-charged, then
I think, the Railway Minister should
respond.

·MR. CHAIRMAN: You have
said what you wanted to say. Now,
it will take the Minister-even if he
wants to give a reply-some time to
collect the facts. He cannot ...

(fJ1!(errll'ptions)

DR. ASIM BALA (Nabaclwip)
He is ready to reply. cC Interruptions)

MR. CHAIRMAN: f qk)IY" please
sit clown'. .
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'THE MINISTER OF RAlLWAYS 
tSHRl C. K. JAFFER SHARIEF) : .------ 
Sir, I am extremely sorry to hear 
what has happened today. In fact, 
as you rightly pointed out, I do not 
have the full facts. I have to collect .- . - 

them. Nevertheless, only a few 
days back, in the corridors of Par- 
l~ument, Shri Yashwant Sinha s p k e  
to me. 1 told him, "Let the Session 
be over. We will sit and d imss  it." 
Shri Harish Rawat is my own party 
Member. He is an ex-MP. He also 
spoke to me. I also gave him the 
same assurance. Not only that 1 
wrote to them.. . 

SHRI BASU DEB ACHARIA: 
What have you written? 

SHRI C. K. JAFFER SHARlEF; 
"The Session is on. We are busy 
with so many things. Let the See 
s!on be over and then we will sit and 
ciiscuss, the Heavens is not soin8 
lo  fall. This is a matter which is 
rclated to thc disciplined force. We 
will have to discuss it with the Home 
Ministry and other people. Kind11 
give me time." And the understand- 
ing was that let the matter end here 
and after the Session is over, we were 
sapposed to have sat and discussed 
it. I did not get even an iota of in 
Formation that this morning they are 
going to come to my house. I was 
in my house. I met a lot of people, 
a lot of Railway employets. public 
and everybody. I camc to my 
Office around I I O'clock. Till such 
time, nobody came. When I was 
in the Offre. in a Conference, I was 
told that same RPF personnel, some 
DTC personnel. some trade union 
workers and some other people have 
gone therc. They have gone near 
my house. They arc: sitting on a 
Dltarm there. I sent B message that 
let them sit there. 

There is no need to disturb them. 
After all. they are our people; let 
them sit there. I n  between, I do- 
.not know why did the lice go there 
and take them ayay? r' rm my side. 

.there b no quesoon of giving any 

instructions to the police. Later, I 
was told that they were rounded up. 
Then I asked the police why did they 
do it? They said, that area is pro- 
hibited area or something like tha4. 
If  it is prohibited area, the police 
should not have allowed them to come 
in. Sow having allowed them to come 
near my house, they should not have 
taken them away. Anyhow, I do 
not know the full facts. I will have 
to ascertain them. But something I 
want to teIl you because my friend 
Shri Basu Deb Acharia all the time 
has been demanding that there has 
been a decision taken by the earlier 
governmen,t with regard to recogni- 
tion. 

SHRl BASU DEB ACHARIA: 
1 can quote it. 

SHRI C. K. JAFFER SHARLEF: 
It is their decision.. . On some other 
issue, you demandtd something to 
be done. 1 said, "O.K., I am sending 
my recommendation to the Cabinet." 
1 have sent it. 

Kow. coming to this issue. all of 
us should understand that there was 
an election. The earlier governmat 
is not here now. We have come with 
the mandate of the people. What- 
ever the earlier government did is not 
going to be mandatory on us. In 
that case. the earlier government gave 
a number of free passes to the peo- 
ple. Do you want me to continue 
that '.' (inremrptions) When they 
demanded a statement from me. they 
must have the courtesy lo listen to me; 
they should not interrupt me. We are 
functioning in a democratic system. 
Government comes and government 
p c s .  Every political party would 
pet an advantage and come with the 
mandate of the people and it runs the 
government of the country. What is 
in the larger interest of the people, 
what is in the best interest of the sys- 
tem is more important to me than what 
the earlier government had decided. 
What the earlier government ckci- 
drd. I up1 not going t o d o i t  here. 
But 1 will adjust it. So. please do 



no1 pwte that since m e b o d y  bos 
t&ken-o decision we should also fol- 
bw it. I am not here to be dictated 
by anybody; I am here to run the 
Government, to run the system in 
ths lrrger interest OE the people. This 
fs not my private concern, this is not 
rey private property. . I am h m  to 
wrve the people; I am he= to obey 
even what you say, as Members d 
Parliament, as representatives of the 
people: But don't keep telling us 
that smce somebody has taken a 
decision we should also follow it. 1 
am ad here to follow that kind of a 
thing. 

MR. CHAIRMAN: The House is 
in no position to take cognisaace of 
any rumour that may be circulated. 
Once you receive some authentic in- 
formation. then by all means you can 
raise this point by tomorrow. By to- 
-morrow. the Minister will also be 
fully in tbc knowledge of the facts and 
he will tell vou something about 
them. At present, you have heard 
some rumour. 

S#RI NIRMAL KANTI CHAT- 
TERlEE: Who do you say that this 
is a rumwr? You please bear with us. 
What we want is let him make a state- 
ment 

MR. CHAIRMAN: You might have 
bmrd some rumour or have received 
. rome authentic information. Iiindly 
see that it is checked by tomorrow. 

- -  SHRi NIRMAL KANTI CHAT- 
TEREE: Why tomorrow? This is 

Madras; this is Mi it&. 

-MR. CHAIRMAN: At present, the 
~ ; ~ i n b t e r  has given whatever infoma- 

' m a t h  he has. Whcn I am on my 
kgr, nobody will get up. Kindly have 
.romc discipline in tbc House. As soon 
,mi the Mfnbter d t 0  m firm and 
M n f t e  infofrm~tioir. then z e will be 
'in. a position to place it befm the 

BJC at prermt,h ir not in a 
-p4aition'* give ray fusthtr mf6naa- 
&MI ?km what he Star alrnsdy conem- 
tbd #&*.ti 

SHRl NIRMAL KANTI CHAT- 
TERJEE: Whatever you have said in 
your wisdom, we have to obey. But 
kindly bear: with us. What we want is 
this. He has said that he is not bound 
by the decision of the earlier govern. 
ment; be is right; he is not bound. But 
we are agitating on this point for quite 
some time now. Let him come out 
with a statement that he is not bound; 
he is oppose to give recognition; then 
we shall see what can be done; he is 
perfectly right in his position that he 
is not bound. Let him make a s t a b  
meat here that he will not give re- 
cognition; then we shall see what we 
can do. Let him not take time on 
that. As in the case of the 691 em- 
ployees, let him not take time, let him 
come out with a decision when Par- 
liament is on. 

And secondly, we have heard this, 
not as a rumour, we have been spoci- 
Bcally informed about the events in 
the T l w  itself that these people have 
been detained. We are sitting in 
Delhi. It is their duty, it is the Gov- 
ernment's duty, may be of the Home 
Minister, may be of the Railway 
Minister may be anyone who is now 
in p i t h  here. to find out and let 
us know whether it is a rumour or 
not before we break up for the day. 
The only request that we make to you 
is to instruct the Government to come 
out with it before we adjourn for the 
next day. That is the only request that 
we make. 

MR. CHAIRMAN: You arc right. 
You have all been agitating on this 
for a Ion time. But my point is. what 

f, urgency as occurred at this minute? 
Have you received any specific Wt- 
mation in thk connection? Is that in- 
formation authentic? The h3iniskr has 
been sitting here few the last two h a i % ,  
I have been seeing him. What g l a E ~ -  
mation you have received at thir par- 
ticular minute, obyioruly he has aot 
received. He had not had the time do 
con8nn. Now I cannot m y 4 t  is al- 
mast Thra 0'Ctwk-whether by t b  
time the How adjoUrps he wilt be 
a podrlon to contact the c m m t d  
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machinery antl give the information. 
I cannot say. I anly say that tomorrow 
you raise this point and I will request 
the Hon. Speaker to ask the Govern- 
ment tci be ready. 

SHRI NIRMAL KANTI CHAT- 
TERJEE: Tomorrow? 

MR. CHAIRMAN: I cannot give 
an unjustified direction to the Govern- 
ment to give the information by Five 
O'Clock and that you will have the 
information readily. It is not possible. 

SHRI MRMAL KANTl CHAT- 
TERJEE: The only request we make 
is not an unjustified request. What re- 
quest, which we have made, is un- 
justified? We are pointing out 
that we are sitting in Delhi. Just a tele- 
phone call to the T h m  will give him 
all the information. Let him find out. 

Therefore, we submit that it is pos- 
sible to make a report before we ad- 
journ in the evening. 

MR. CHAIRMAN: Shri Chetter- 
ice, you have made your point, which 
1 think the Minister has noted. and 
1 am sure that the machinery will be 
geared and something will be done. 

MR. CHAIRMAN: Now. Shri 
Sartaj Singh. 

DEMANDS FOR GRANTS {GENE- 
RAL) 199 1 -92-CMd. 

SHRI SARTAJ SINGH (Hashan- 
gabad): Mr. Chairman, Sir. in the con- 
troversial new Industrial Policy it has 
bssn accepted that the policies fram- 
ad till now wore faulty. The new in- 
dustrial @icy negates the first M u s -  
Ma1 pdicy h;amed in 1956. The Gov- 
mamaat has conceded that the policy 
framed in 1956 gave priority to tha 
ptlbtrc rasctor aad tW was detrhmatd 

the acorrosry at tbc country. It L 

due to these faulty policies that, the 
country is facing a difficult situation 
today. Huge debt has piled up. Assis- 
tance from foreign countries has be- 
come so necessary that in order to pay 
off our debts we have had to pledge 
our gold. (Interruptions) 

Today the Government is in a 
dilemma. While the Industrial Policy 
of 1956 is being negated the decision 
of the people who formulated the 
policy is not being criticised. Tbe 
country is facing the consequences. It 
has been said many times that the 
nation has made much progress. Com- 
pared to our neighbouring countries 
we have made much progress. Just now 
hon. Shri Vilas was also saying the 
same thing. The reality is quite differ- 
ent. Statistics presented with the In- 
dustrial Policy show the figures of per 
capita income. According to the figu- 
res, India is last among all the eight- 
ten neighbouring countries in this res- 
pect. Compared to India's per capita 
income of .5 870, Indonesia has a per 
capita income of S 1820, China $2470, 
Thailand S 3280, Brazil S 4660 and 
Greece S 6440. A!1 these figures pro- 
ve that it is wrong to say that our 
per capita income has increased or 
our country has made progress in in- 
dustrial field. 

According to official figures, Lndia's 
rate of industrial growth is %So!, 
whereas that of Palustan is 10.896. 
Thailand llSO,',, Taiwan 13.2% and 
South Korea 16.5 %. So we cannot say 
that Tndia .has done better than. other 
countries in the industrial sector. The 
rate of agricultural growth in Tndia 
is 2.1 Oh, in Malaysia 4.7%. Thailand 
4.501,. lndonesia 3.5 ":, and Phillipines 
3.6O!,. 

SHRI VILAS MWITEMWAR: 
Please suggest some steps that would 
help the country make progress. 

SHRI SARTAJ SINGH: In the 
context of the new Industrial Policy. 
I would like to  say that all iedustricl 
policies in our country arc intluenOr;a 
by foreign countries. The Induetcirl 
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Policy of 1956 was influenced by 
Russia. I have no hesitation in sub- 
mitting that it is a fact that our new 
IndtUtrial Policy has been formulated 
under the influence of IMF and 
World Bank. Whenever Industrial 
Policy is formulated Government 
never takes into cmsjderation the re- 
quirements of the people in the coun- 
try. the prevailing circumstances and 
tbe probkms the country is facing. 
Tbe Government invited foreign in- 
dustrialists to invest money in India 
and also terminated the limit required 
under MRTP, but it did not make any 
&ort to protect cottage industries. 
Ours is a country of villages. Cot- 

taUIge industries are the back-bone of 
our country. However. the Govern- 
meat has not protected any industry 
which may provide job opportunities 
to people. Many items which can be 
produced in cottage industries are 
being produced by multi-national 
companies in our country. As it has 
already been stated that cven shoes art  
being manufactured in big factories, 
so mu& so that the items like hair- 
ail, sap, tooth paste etc. arc also be- 
iw manuEactured by the multi-mtio- 
nal companies. These things should 
be prepared ia cottage industries. This 
b tbe outcome of the wrong industrial 
policy adopted by the Government. 
They have not protected those indus- 
tries which may rovide job opportu- f nirjce to pcopk. f a cottage industry 
is given protection, it would provide 
job opportuoitite to a number of peo- 
ple. Bidi dyog can be taken as an 
example for it. B ' i  arc not pre 
parad with m a c l r i  in big industri- 
a. This industry has been providing 
job opportunities to lakbs of peopk 
in the country. In the aear industrial 
policy the Government should specify 
rome industries as cottage Mustries 
and give protedion to them. Only then 
the ptadle in the carrntry will get iob 
opportuaitiar We are backward for 
which our wrong polic'i arc rerpob 
WW. Rampant amuption and negli- 
gam rsa brtriql uiwm cfisct 00 
OPT fadrrrtries and creating many pro- 
MBllar. 

When the matter of foreign ex- 
change comes we find that there is 
shortage of foreign exchange in our 
country. I would like to give an exam- 
ple of the public sector industrial 
unit set up in my area. The only unit 
for producing paper for currency 
notes is situated at Hoshangabad. 
Paper meant for currency notes only 
is produced there. That unit is sup 
posed to produce 10 tonnes of paper 
Der day. whereas 7 tonnes of paper 
is being produced. The reasons for 
this under production are very ridicu- 
lous. Yesterday Shri Vaghela, in his 
speech, referred to corrupt methods 
that are applied to get railway wagons. 
The factory is having less production 
than what is required because wagons 
are not available for the booking of 
the paper already preparad. Four 
channels work in the entire yroduc- 
tion process and one or two c h a n d  
have to be closed due to the lack of 
space for keeping the stock material. 
On the one hand the production in the 
unit is low while on the other hand 
the employees have been fighting for 
bonus. The Government on their own 
invited global tenders to import p p e r  
meant for currency notes. Recently a 
tender for paper required for prepr- 
in8 five thousand metric tonnes of 
currency notes has been invited though 
it can be prepared i n  the country it- 
self. It is a matter of examination why 
dtorts are not made to run the factory 
properly. Measures shot~lcl he taken to 
increase the productioo which may 
meet the requirements of the country. 
How many currency notes arc print- 
ed, should also be known. because 
Daper is prepared in accordance with 
it. It cannot be used for any other 
purpose. Water mark and denomina- 
tion number have to be printed during 
the preparation pmcedure. cven thread 
has also to be put at the same time. 
About 7 tonnes of paw is beinp pre- 
pared everyday in the country and 
about 5000 metric toones of paper 
has to be imported. The details of the 
owle at which the cumncy notes arc 
being printed sboutd also be p~ovi8bd. 
in thirr manner thc common man has 
to bear the burden of price-rk only 
due to thc prevailing eomtgdoa in 
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the ibdu~V#lO and L e  conspiracy by 
the industrialists. Just now during tbe 
~uestion Hour we were discusing 
the prices of m a t  when tk price 
of cement was Rs. 301- per bag the 

duty wm tbe same as L today 
when the price of cement h Rs. 11 01- 
per bag. Why the situation has deter- 
iorated to the extent that the price of 
cement h s  increased from Rs. 301- 
to Rs. I10 per bag in s p i b  of the fact 
that neither tax h a  been imposed nor 
excise duty has been increased on it. 
The only reason behind it is that the 
companies manufacturing this product 
in the country have been conspiring 
to charge the prioes arbitrarily. My 
submission is that the Government 
should give incentives to them so that 
they increase the production. How- 
ever, increase in production does not 
mean that they are free to charge the 
money they want. One of the other 
causes given for increase in cement 
prices is the freight rates. This increase 
in freight rates may cause a llominal 
increase in the prices but not such a 
big increase from Rs. 301- to Rs. 110. 
The Government should take measures 
to check this conspiracy being hatched 
in the country to cheat the people. 

Same situation prevails in the tyre 
industry. The owners arc increasing the 
prices arbitrarily, the industrialists are 
conspiring to charge the prices arbi- 
trarily and no action is being taken 
by Government. fi the eoonomy of 
the country has to be improved we 
will have to check corruption. Multr- 
national companies are psrmitted !o 
manufacture petty items like hair 011. 
soap. tooth-paste etc. They sbould not 
be allowed to do so. Thd Government 
invites them to prepare common drink! 
'and permit them to prp~ve  Peps1 
Cola. If at all we have to mvite them. 
we should do  so for specific purpose. 
They should not be allowed to enter 
into cottap iudustries. If the Govern- 
ment provides complete protection to 
the cottage jndustrits by transferring 
a certain share of the production from 
big indzrcrttialists 40 hem. it should 
not only increase the 'proatction but 

Now In- 

24-24 WWBl 

provisions and thus it would not solve 
any problem. Rather it poses various 
threats, i t  would prove beneficial to 
big industries and multi-national c m -  
panies. Small industrialists may have 
to fjce problems in running their in- 
dustries and they may close their 
units. No provision has been made in 
the new industrial Policy to protect 
the cottage industries. Therefore I 
oppose it. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (Jalna): Mr. Chairman. Sir, I 
rise to support the Demands of Grants 
of the Ministry of Industry and I am 
very grateful to you that you gave me 
an opportunity to speak. The hon. 
Member sitting in front of me has 
severely criticized the industrial policy. 
But my submission to him is that the 
country which could not-manufacture 
even a small needle before indepen- 
dence has developed to the extent that 
it is capable of manufacturing even 
the defence items like tanks, ships. 
aeroplanes etc. We have no need tc, 
import defence material any more. 
Until 1970 foodgrains was imported 
and it is only the result of our Indus- 
trial Policy that we have becomz self- 
sufficient in that respect. Rather we 
have started exporting it. We have 
also tiecome self-reliant in textiles and 
medicines. Earlier the machinery re- 
quired for setting up heavy industry 
like Steel Plant, Sugar Plant. Petro- 
Chemicals Plant. Fertilizer Plant. Oil 
Refineries. Thermal Power Plant etc. 
WPS imported and now the same is 
k ing manufactured in the country it- 
self. 

We shodd be proud of the fact that 
we are not required to import any- 
thing from abroad. We can manu- 
facture all these items indigcnwsly 
and it 'is the outcome of our excellent 
industrial policy. 

Mr. Chairman, Sir, we should be 
roud of the fact that India is 'UN 

fdiW producer smom, C~O* 
cals, electronic goods etc. In this 
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context, 1 fully welcome the industrial 
policy formulated by our Government 
and our party. It is also a fact that 
the outstanding outcome of this policy 
wild be felt soon after its formulation. 
More and more industries will be set 
up and the red tapism and bureau- 
cratic hurdles will be removed. More 
and more unemployed people will get 
employment as a result of it. The 
stock of foreign exchange will defini- 
tely be augmented. 

Mr. Chairman. Sir. with regard to 
the new industrial policy I want to 
draw the attention of the Government 
towards certain aspects of it. With the 
liberalisation of' the policy, there will 
be radical changes in the infrastmc- 
turc and additional facilities will be 
provided and the industrialists will set 
up their industries in the complex. 
1 am a member from Maharashtra. 
Marathawada is a very backward ares 
of Maharashtra. It has been unani- 
mously accepted that Maharashtra is 
a pmsperous state as far as industria- 
lisation is concerned but this is not 
true with regard to aU the areas of 
Maharashtra. For example, we take 
Bombay and Pune belt. Owing to the 
excellent availability of all the infras- 
structures at these places all tbe indus- 
tries are concentrated there; thus 
creating pollution problem. But as far 
as Marathawada and Vidharba are 
conamad, they are backward areas 
and also on account d the non- 
availability of infraartn#:ture I apptb 
hend whether the new industrialists 
will set up their industries in that 
a m  or not? 1 apprehend also whe- 
ther the regional imbalance prevailing 
in this area will be dispelled or mt? 

Mr. Chairman, Sir. I would urge the 
hon. Minister that Marathawada area 
is a very backward area. Nobody 
knws National Highway. Even a 
tingle kilometre h d  puge line ir 
aot tben in this place and then exiritil 
wide communication gab. I have my 
orrn g a r  if the indwtxirlirto will set 
up liseir i m b t r h  in backward areas 
dsnac UWWtioo d th Uolicy. A8 
sudl.tltrapLb y a ~ I w m l d  liketo 

bring this fact to the notice of the 
Government that more and more in- 
frastructure should be made available 
in these backward areas ptherwise 
more and more industries wdl be set 
up in those places where these already 
exist in large number and tbat will 
create serious problems. As such infra- 
structure is required to remove the re- 
gional imbalance and more and more 
attention should be paid to this as- 
pe~t .  Just now our colleague Shri 
Was Muttcmwar rightly asserted that 
emphasis on infrastructure should be 
laid in those areas, where no broad 
gauge or national highway exists. The 
industrialists do not take interest i n  
setting up industries in these places 
unless they 6nd good infrastructure 
there. As such yau ~hould pay your 
attention to this aspct. 

Sir, I am an employe of cooperative 
sugar industry. I would like to draw 
your attention towards the fact thilt 
twenty seven new iidustrics have now 
received. licences. They are all coopera- 
tive sugar mills. Here the small farmers 
have contributed R u m  One thousand 
each and thw oollected one aml a half 
crore rupees. They have got licences for 
sugar industries, and for obtaining 
machines for thee industries the supply 
order has already been given. and some 
good progress in their work has been 
noticed but a letter was issued by the 
term lending institution-I.F.C.I. and 
1.D.B.I. directing them to btop their 
operation. because their units w e n  not 
considered feasible and viable. This 
thing should be taken into considera- 
tion while giving the licences. It is 
correct that tfiese art not viable and 
feasible and inantives are very less but 
it bhould be cansiderod at the time o f .  
licensing. We have talked to the Minis- 
ter of Food in this rd. But delaying T* it further would tesu t Into castant es- 
calation of project cust and if the pro- 
ject mt increases, the whole units are 
likely to be born sick. Therefore, finan- 
cial Instltutiow should look into this 
-pem 
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items and sugar is one of them. I have 
just now told YOU that I am an em- 
ployee of a coopcrative sugar mill. 
~n Maharashtra all the sugar mills 
are in cooperative sector. A favour- 
&le policy started. by the Congress 
~overnment IS st111 continuing in 
~aharashtra since then. Previously 

were invited by the state 
Government and after considering 
those applications, these were sent to 
the State Food Department with due 
recommendation. Thereafter the 
screening committee of the Depart- 
ment of Food looked into all these 
applications and then gave its recom- 
mendation; and only then the licences 
were issued by the Department of In- 
dustry. But V. P. Singh Government 
changed the entire thing. They started 
inviting applications directly through 
Department of Industry. They did not 
consider the availability of sugar- 
cane to start a mill and distance of the 
new unit from the existing mill. Ignor- 
ing all these important factors. appli- 
cations were invited directly by the 
Department. If you look at  the licen- 
ces issued during their regime, you 
would find that all the licences were 
issued to the top industrialists. million- 
aires. the people who do not belong 
Lo any cooperative or public sector. 
If the policy is not changed, I appre- 
hend that in future also. all the big 
industrialists will grab these licences 
and cooperatives and public sector 
would be denied thest licenses. As 
such I am of the opinion that when- 
ever you make any amendment to the 
Poiicy relating to sugar industry, you 
should foUow the old procedure that 
was being followed during the Cong- 
ress regime. The Government should 
invite the applications. Food Depart- 
ment should pass them on to the 
Screning Committee and thereafter 
on the basis of its recommendations 
w r t m c n t  of Industry should issue 
Il~~nccs. This is the proper proce- 
dure. Meanwhile. another clause was 
ImPoeed on us, Prcviousiy ibe plant 
W d t y  of a cooparativt sugar mill 

to be om t h d  two huodrtd 
fifty toaws, but due to the prsssura 

industrialbtu. the plant capacity for 
Sugar mill b s  been inorcased to two 

thousand five hundred tonnes. As 
such the cost of the factory has golie 
upto Rs. 35 crores. As such our sub- 
mission is that in the proposed policy, 
this limit in respect of new factories 
should be reduced to 1250 tonnes only 
and if it is not possible then it should 
be at the most 1500 tonnes. They 
wi!l keep on expanding as their s u p  
ply of sugarcane increases. As such, 
in the new industrial policy the con- 
cept of 2500 tonnes should be replac- 
ed by 1500 tonnes. This is what I 
want to bring to your notice. 

Mr. Chairman, Sir, since these days 
by-products are taking the place of 
the main products, and main products 
are becoming by-products in hazar- 
dous chemicals. Moreover a lot of 
importance is being given to distille 
r ia.  There is a substance called 
rnolasses and the distillate too, which 
is prepared from molasses, has been 
iacluded in  the list of 18 hazardous 
chemicals. My request to hon. Minis- 
ter is to delicence at least this by-pro- 
duct. It is all iight as far as sugar is 
conccmed because sugar covered in 
18 items, but the by-products of sugar 
i.e. moIasses industry should be deli- 
censed as has been done in case bag- 
gase based industry. If you delicen- 
se molasses industry, more and more 
cooperative distilleries will come up. 

Sir, I would also like to state that 
q r o  based industry should be given 
top priority. Similarly. while fram- 
ing the policy for sugar you should 
give top priority to cooperatives and 
public sector and not to private sec- 
tor. As such I want to bring this 
thins also to your notice. 

Mr. Chairman, Sir, in the end I 
would like to know from you as to 
when you are going to declare 
agriculture as an industry. We pay 
attention to and come to the res- 
y e  of sick industries. but when 
faced with the similar situation, Zhc 
agriculture sector or our farmers do 
not get adequate facilities. For 
inst;lnce. wllm an industry turns sick. 
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it gets assistance through BIRF, but if 
agriculture fails, no such facilities is 
provided. 

A numbcr of hon. Members have 
expressed their views on fertilizer price 
poky. I had myself said that there 
&+Id not be dual price for fertilizer 
as it was not going lo benefit the 
small famrs .  Yet the Government 
went ahead with its decisions of dual 
prlcc and the result is that the small 
farmer has to sder .  

Having said this. I would say that 
the industrial policy should be such 
which c o d  benefit the maximum num- 
ber of farmers. With this. I support 
the Demands wlating to the Minis- 
try of Industry that have been pre- 
sented in the House. 

SHRl MOHAN SlNGH (Deoria). 
Mr. Chairman, Sir, the objective of 
the industrial policy of our country 
is to eradicate unemployment and po- 
verty, increase production and deve- 
lopment of India as a modern a ~ ~ d  
socialkt state. etc.. but unfortunately 
the new industrial policy that is being 
adopted in the country is a total d:- 
p;uture from our earlier policies. We 
can raise production in the name d 
d m i t y .  but modernity or auto- 
mation has no answer to thc probkms 
of growing unemployment. poverty 
and hunger. Our industrial policy hrsr 
undcrpne fundamental changes dur- 
ing tbe last om decade and on the 
bsir d these basic chanp.  We sn 
that the rate of growth of employ- 
mat  in the idustrial sector which 

.Rawl at 3 per ant in thc 80's slum- 
ped to 1.5 per ant when we started 
importing modem and automatic 
&incs. I t  means that automation 
in .tbc industrial sector has resulted 
in pogmsivc deem in rate 
of emwrneat. C o w t l y  thc 
nambsr ol uncmpkrycd yaPrh W- 4 wits rmphynmt cxchrrnw in 
taw camtry hPs d b d  to 4 cr9n. 
af vhich 11 law am &rLilbd w ~ k m .  
h. "3loCfmS. cngiacera. * mi- 
-, te. The umber d such d~. 
caM urnplayed yotrth in the Colsil- 

try is somewhart in the mioa of 1 1  
to 13 lakha. Apart from that a large 
number of unemployed persons in thc 
rural areas do not get themselves re. 
gtskred with employment exchanga 
as they do not have an access to them. 
If they are also added, the aumbcr 
ol unemployed will further go up. 
The crux of the matter is that the 
policy of the Government is result. 
ing in continuous growth of uncm. 
ploy ment. 

The tcmpo of production may look 
to be picking up. but we arc certain. 
1y drifting from the time tested policy 
of prwiding a type of industrial in. 
frastructure which is employment ori. 
ented and suited to higher product;- 
v~ty at low capital investment. Today 
we are tryiq to initiate the European 
model which has been adopted hy 
only 7 countries whose total popula- 
tion is just 17 per cent of the world's 
population. Yet these industrially dc- 
veloped sewn countries are produc- 
ing a staggering 75 per cent of thc 
world's total industrial production. 
Their objective is to achieve hiphcr 
productivity with higher capital in-  
vesbnent but with a lower IWur  in- 
puts which suits them since their 
pnpulatian is very small. Ckr the con- 
trary. our objective should be to raise 
productivity with lowcr capital in- 
vestment by providing employment to 
more and mlr peopk. Our blind 
imitation of the western model. we 
are spding the very industrial in- 
frastructwe of uur country. The rc- 
urlt would be that fmign capital 
wouM dominate our indortrirl sector. 
Oa anention is centred a d  the 
people of socaUrd msumer culture 
who number only 9-10 crm a d  cons- 
titute just 3 per cent of our -1 Po- 

rcfrigctPton snd are 
tuics d abcmditioners and dl other 
@pts rmilabk ia tbrc domcftic and 
f- marltrt. Tgir is tbt Wmfl 

abc nsrr)tdlt lr thrb wbo = in- 
*ilod kttr: have dmm t d a w  0 " ' ~  
to iluxedap gPodoctiaa 'd -er 
g'xIth h the cerwty. am=wnflY. 
gnanrployarcnt is lacmdag md ex- 
pearioa d ipd- ac# has 
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slowad down. I have read a book on 
multinaticmls by one Dr. Swamy. By 
giving an iUusfration he says that 
when he cmducted a survey of Col- 
gate Company in 1982, he found that 
their product 'Promise Toothpaste' is 
manukctund in small cottages in 
villages and it costs just eight annas. 
but the company puts its label on it 
and sells it at Rs. 10.50 in the market. 

Mr. Chairman, Sir, advertisement 
culture is on the increase in our co- 
untry. The multi-national companies 
flood the markets with their consu- 
mer products through advertisements 
on the Doordarshan and thus they 
are destroying the small. and cottage 
industries in the country. Therefore, 
we shall have to clearly demarcate 
the domain of multi-national com- 
panies vis-a-vis small and cottage in- 
dustries in our industrial policy. Let 
us take the exan~ple of Lux and Lifc- 
buoy brands of bath soaps. The ad- 
vertisement slots propagate that Life- 
buoy soap is helpful in improving 
health in the country. 'Taken in by 
su:h advertisements, the village youth 
uses Lifebouy soap. but finds no im- 
provement in his health. This adver- 
tisement culture of Doordarshan is 
gradually eating into the small and 
cottage industries of this country. 
'1 his has got to be checked. If at al! 
we invite the multinational Compa- 
nies to wt up industries in this coun- 
try they should be totally banned to 
enter the areas meant for cottage and 
rural induetries 
' 

Mr. Chairman, Sir, Bata Con~ptlny 
which manufacturn shoes entered 
our c m t r y  with a very small capi- 
tal investment But now this com- 
pany has captured the market i n  such 
s; way that many af the 30 M h  tiin- 
ncrs in this country have k e n  ren- 
d d  jabtess. They have no means 
of H v e l i M .  The Bau Company 
Bets its Shoes madafactud through 
them at a rate of. say, Rs. 100 per 
pdr; but aided by dvertilstment. sells 
the same tor b. 3@0 to RI. 400. 

,TRu& tko mid of w cowby is 
ffow'np'isto the muhi-national C W -  
panh. Therefore. such a m s  will 

have to be well d M  and &mu-. 
c a t 4  so that the items meant to be 
produced in the cottage and sesnll 
Industries are not thrown open to 
multi-national and big companies. 
Restrictions should also be imposed 
on the advertisements which make 
exaggerated claim of the quality ctc. 
of the products. 1 would rather sug- 
gest that such advertisements should 
be totally banned on Doordarsbon. 

The Government of India owns a 
Leather Corpora tion b a d  at Kaa- 
pur. Among other thing, the Cur- 
poration has its tannery whicb soft- 
ens the leather for shoe manufactur- 
ing and other uses, but this public 
sector company ha5 been iacurring 
losses all these years. We all must 
ponder over the reasons for these 
losses. We should also give thou& 
to the causes of sickness in public 
sector units. I feel that we ail politi- 
cians, and corrupt officers are respon- 
sible far it. Therefore, Government 
should give all these things a f m h  
thinking. 

Mr. Chairman, Sir, dumg the last 
10 years. about 6 lakh textile wor- 
kers have been rendered jobless in 
450-500 textile mills in the country 
in  the name of modernisation. My 
suggestion is that since fine cloth can 
be woven on the loom in the cottage 
industry. textile mills should be given 
only the work of spinning and the 
weaving part he Mt to the handlam 
industry. I do not think. the Gov- 
ernment should have any objection b 
it. I f  this is done. we should be a& 
to provide work to the wcwcrs in 
each and every village. It wifl aot 
only increase employment but butwill 
also pave way for industrial progm 
and employment opp0rt~nhkS On 
large scale can be created. 

Sir. the inftuence of multi-national 
companies and foreign capital is re- 
sulting in deterioratim in the - 
mic condition of the paor in a t r  
muncry. Some people say that ia- 
vestwent of foreign capital i s  being 
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[Sh,.Mohan &gh] 
encouraged in almost all countries 
m d  the world. But we shall have 
to scc as to what has been the 
d t s  of sucb a step. The example 
of USSR has been well illustrated 
Wore us. To think that we should 
invite foreign capital because coun- 
tries like USSR and China are also 
doing the same is not correct. But 
keeping in view the sequence of ev- 
ents taking place there we feel that 
a powerful country like Russia will 
be converted into a political arena of 
Western Europe and America. What 
kind d Government should be there, 
would not k decided in USSR. but 
it will be decided in Washington and 
America. If we want to create simi- 
lar conditions in our country, there 
is no objection, but we can only give 
our suggestions to to Government. 
Our country is being continuously 
burdened by foreign debt. During the 
last decade our country has come 
under the burden of foreign debt to 
the tune of one lakh and twenty tho- 
usand cron rupees. Our country is 
under thc burden of internal loan of 
nearly two lakh and eighty thousand 
more rupees. The economic condition 
d our country resulting from the bur- 
den of foreign debt is sucb that had 
it been a Private Limited Company. 
it would have warranted bankruptcy 
prooeedinp. Therefore. the foreign ca- 
pita) and fmign investment should be 
mtriaed. I am not totally against in- 
Ptring k but if it is necessary, its artas 
rbouId be m W  so that the old 
idastrial policy formulated in 1948 

19% which aimed at achieving 
aigeaitatiorr aad self rclianct could 
be properly folloued and 
in our country. w. the jurisdiction of MR.- 
T.P. Act Should be wideacd in ovrt 
country. This Act has favaud some 
private busincrrs boutfa?. The exp- 
ritnct ot the iast 4045 years shows 
that the way indwrkl capita1 was 
conmrd by soam industrial houres 
tbmrcgb &y, in the same man- 
ner e - citia arc advancing in- 
rhrrtriatZy and tho ranahkg a m  

p w c r  a d  uwkcr. Itdl 
;&ict~onihou~bcri&od. .nd 

it should be provided that no frerh 
capital issues would be allowed to 
monopoly houses and no new licen- 
ces for establishing industries would 
be given in those areas when capital 
to the tune of Rs. 500 crores has 
already been invested in Public Sec- 
tor or Private Sector. This way we 
can improve the condition of back- 
ward areas of our country. There 
are areas which are industrially back- 
ward and people are fleeing to big 
cities and industrialised arras in sc 
arch of employment, thereby multi- 
plying the problems of the cities. By 
setting up industries in backward 
areas, we can help the weaker and 
poor people of this country arid de- 
velop the backward areas. 

I would like to suggest to the Go- 
vernment that a committee of this 
House should be formed to review 
the industrial policy ab-initio. The 
new industrial policy formulated by 
this Government is an &OR on the 
part of the Government to put an 
end to the generation of employ- 
ment. promotion of industry and in- 
digenisation in this country. While 
opposing it and bitterly criticizing it. 
I would urge upon the Government 
to make a change in it and to r e  
consider it ab-initio. Government 
should enact new laws and formulate 
new rules for the establishment and 
protection of the agro-based indus- 
tries. 

With these words I conclude my 
speech and express my thanks to you 
for giving me an apportunity to speak 
on industrial policy and the budget 
of the Department of Industry. 

mw4 
SHRI E. AHMED (Manjeri): Mr. 

Chairman. Sir. 1 rise to support the 
Demands for Grants for the Ministry 
of Musty 8s well as the W y  
Statement of the Oowmmcnt. 
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But I would just like to mention 
that immense economic changes are 
taking placc throughout the world. 
In such circumstances we cannot lag 
behind and close our eyes the chan- 
ges that are taking place around the 
world in the industrial sector. I view 
that the Industrial Pdicy of the pre- 
sent Government gives impetus to the 
new industries and it will also acce- 
lerate the process of industrialisation 
in our country. For the last 30 
yean, we could not raise the standard 
of life of our people. It is not be- 
cause we do not have any policy or 
programme. It is not because that 
our leaders. the rulers have no desire 
to do so. But there was something 
wrong with our policy. with our a p  
proach and with our perspective plan 
which we have formulated in 1956 
and after that also. I must say that 
the controls-even one may call it as 
a cancerous growth of controls- 
which the Government has introduc- 
ed in every sphere of our economic 
activity have resulted in this present 
position as far as the industrial scc- 
tor is concerned. Therefore. this 
change is a welcome feature. It is a 
matter of welcome and satisfaction 
that the Government have come for- 
ward with a realistic approach in re- 
gard to the industrial sector of this 
country. So. the new policy is wel- 
come. 

Sir. 1 have heard some of my fri- 
ends who were attacking it and also 
quoting the 1956 Industrial Policy 
Resolution. The 1948 Policy state- 
ment was m o d W  in the Industrial 
Policv Resolution d 19%. Again. we 
can find that it has further been mo- 
dified in 1973. 1977 and 1980. But 
these people who have been oppos- 
ing the prcsant Policy statement were 
the Persons who were opposing the 
modified Policv statement all these 
yean. T could not see at any time 
some of my hiends who have been 
ooposing the ptesent Policy statement 
have supported & Policv statement 
of 1973.. 1977 or 1980. The modifi- 
cation is qui* esacntial. It is not 
deprrting from the fuadamental po- 
Ucy d what tbe Oovctl ls~nt decided 

in 1948. 1956. 1973. 1977 and 1980. 
We are living in changing times. We 
have to run up with the changing 
times. The situation in India in 
1948 was not the same. The situa- 
tion in India in 1991 is quite d i e ;  
rent. The industrial situation of 1973 
as different. There is sea change bet- 
w s n  the two situations. Therefore, 
changes are essential. It is in this re- 
gard that we have to view the chan- 
g e ~  and welcome it. 

Some of my friends have expressed 
apprehension with regard to the role 
of the Public Sector Undertakings and 
the change in the stand of foreign 
technology. What I could see in the 
new lndwrtrial Policy statement that 
things are quite different. I would 
just highlisht what the new Pdicy 
says. It says that no licensing is re- 
quired except in the case of I8 in- 
dustries. It also says that there will 
be no asset limit in the case of MR- 
TP companies nor prior approval re- 
quired for such MRTP companies. 
Moreover. approval will be given for 
foreign investment up to 51 per cent 
and in thz case of 34 high-priority 
industries, automatic permission will 
be given for foreign technolog agree- 
ments and like that. Here. I just 
want to mention one thing. In spite 
of the fact that we have given all en- 
couragement to our indigenous, in- 
dustries to develop technology may 
I ask this question: Could we just go 
beyond the present state of the screw- 
driver technology in our industry9 

1 5 s  bra 

[Shri P. M. Sayeed in the Choir.]. 
Who are responsible for it? I do not 
find fault with our scientists alone. 
But at the same time. we do not 
havc the necessary infrastructure fa- 
cilities to develop our scientific abi- 
lity whereas our nation has the lar- 
gest number of technocrats and the 
scientists. Therefore, the presznt p 
licy of the new Government is based 
on a realistic approach to the pw 
blem and the present situation pre: 
vailing in the country. Even afttr 
farty years. we have not got mom 
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industries but we have mom regula- 
tions. Aad there was only one ch- 
a w .  I should say. which was duriqg 
the regime of late lamented Shri 
Rajiv Ollndhi. It was he who first 
mlaxcd tbe licence and the permit 
raj of this country. But unfortuna- 
My. we bavt only delays. demorali- 
sation, cost escalation and the loss of 
moral fib and at every point of 
control. When we consider about 
control, we find that every point of 
control has become a point of cor- 
ruption. And we have been going 
along with this system for the last 
thirty to forty years. The present 
policy is a change. 

Another opposition was about the 
rde of the public sccior undertaking. 
Itat I think. if me goes through the 
Policy Statement ot the Govcrmaent 
asd especially pra. 15 and 16, one 
need not have any apprehension ab- 
out it. In pram 15. the Gov- 
m t  has made it abundantly clear 
aad I qmte: 

"The &vcrmned will esault tbat 
tbe pobk sactor plays its rightful 
rolt ia evdving the w n o m i c  
scenario of tht cumtry. Government 
d l  ensun tbat tbc public sector 
ir rua on Wncp lines as envisa- 
@ m tbe I n d W a l  Policy Reso- 
kCion d 1956 a d  wmld continue 
to ianowte and kad in strategic 
uas ef n a t i d  importance. In 
IBe 5ar and 605: the principal ins- 
truwnt for conmlling the com- 
manding heigbts df the economy 
wan invetted in &be capital of the 
k Sarlmtriea 7-y the Staae has & instnrmcntii of intervention 
perticolatly fiscal and monetary ins- 
tnmreats. Thie State also commandg 
dK balk of thc nation's savings." 

nbmdort, there -1 ddinitely have 
Ute sjgbtfml plaoc for the public see- 

the Government's policy with respect 
to the protection to the labour. 1 
quote: 

"The Govcrnrnent will fully pro- 
tect the interest of labour, enhance 
their welfare and equip them in all 
respects to deal with the inevitabi- 
lity of technological change. The 
Government btlieves that no small 
section of society can corner the 
gains of growth, and leave the 
workers to bear ib pain. Labou- 
rers will be made equal partner in 
progress and prosperity. Workers' 
participation in the management 
will be promoted. Worked 
cooperatives will be encouraged to 
participate in packages b i p d  
to turn round the sick bmpaaies. 
intensive training skill development 
and ungradation programme will 
be hunchad." 

Therefore. there shall be no appre- 
hension with respect to the rok and 
the welfare of the labour under the 
new Policy Statement Therefore. we 
a r e  to compliment the Minister and 
the Government for brinsing out the 
new Policy Statement in the indus- 
trial sector. We must continue to 
strive for more growth .whatever the 
difliculties we have in our way. That 
is the only way by which the country 
could achieve ia industrialisatirm. 

While discussing the industrial &- 
velopment policy. I may mention 
about the investment projects of NR- 
is. One of the hon. Members from 
Andbra Pradesh-1 am sony to hear 
about that-wa just describing the 
role of NRIs in a very unchadabk 
way. 

I do not want to mention abmt it. 
Dascribing the NRls. he has used the 
word ...... *. But unfortunately. my 
friend. has to know thot the NRls 
are responsible for paying the lar~est 
amount of foreign exchanp. to this 
country. He .was askin8 why our 
doctors are -goin4 away? WbY OW 
engillcem - are gomg away? He does 
not lrnm perhaps. that our dodm 
r. . '  - . . 
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were here and our engineers were 
here. without any employment. (In- 
~ e r r r r p l i m )  

SHRI K. P. REDDAIAH YADAV: 
Sir. just a minute. 1 want to say 
something. 

SHRI E. AHAMED: No, Sir. 1 
am on my legs and I may be pro- 
tected. 

MR. CHAIRMAN: Shri Redda- 
iah, please he seated. The conven- 
tion oE the House is that if anybody 
is speaking and if he yields then only 
the other person can speak. (Inter- 
rr~ptinns) 

MR. CHAIRMAN: Shri Reddaiab. 
that is not the way to conduct your- 
self. Shri Ahamed. you may conti- 
nue. 

SHRl E. AHAMED: Mr. Chair- 
man. Sir, why these NRls are com- 
pelled to go to foreign countries and 
work there? Had they been provided 
with iobs and other facilities here, do 
you think [hat anybody will leave 
this country. How many engineers 
iire there in Kernla. who have been 
=king for cmploymcnt? Government 
had failed to provide emplovment 
to them. You only gave them degree 
and you want them to iust go around 
and seek a iob. And they do not 
have any jab. Onlv by their poinp 
away. we were also able t accom- 
mdate  other people in those iobs. 
Only this morning. the hon. Minister 
has placed an the Table of the Hou- 
se. the list of the unemploved per- 
sons- -both drilled and unshlled-as 
on December 1979. Tn my own 
State. there a n ,  as pet the records of 
1979. 29 lam seeking iobs. Now. it 
must have crosrrad the figure of 3540 
lacs. In the West Benpal. in 1979. 
there were job seekern of 45 lacs and 
mure. Now. it must have c r d  55- 
60 lam. Whv the State Governments. 
then, a n  riat in a padtion to provide 
iobg to thtse mmns? And thesrc poor 
.peopk, .they have gone out of this 
CrnNTy emking tbdr livelihood 

we call them as ......... * NRl's. Sir, 
wi-o are the ......... "people? I am 
sorry to say :his. 1 cannot say the 
word ...... + to an hon. Member of 
this House Tlerefore, 1 refrain from 
saying so. 

Sir. these NRIs are trying to come 
and invest all their money, here. in 
their mother land. They have not 
been encouraged: they have not been 
given incentives. Therefore. I take 
this opportunity, to request the hon. 
Minister that not only he should en- 
unciate or envisage policies and call 
the NRIs and say you can come here 
and work. but, also should give them 
necessary information. You must also 
educate them and also where they 
have to come and invest their money. 

Therefore, it is essential for the 
Industrial Development Ministry, to 
have a separate cell to educate and 
attract the NRIs. Have you got any 
project profile tn present before them? 
Xave you got any information to 
present befnre them? Government 
iust say in policy statement that all 
h%ls shn~rld come here and we will 
give all these thin~s. But. we are not 
in a positintl tr, nresent anythine be- 
for: them. 1;. this respect. I would 
even request t!~e hon. Minister to 
emulate the c!?ps takefi by Gujarat 
Government. Gujarat government 
have made certain arrangements to 
attract the ir~vrstors. J would sav that 
Government need not eo after ?he 
investors. The investors are very 
intelligent people. ??lev know where 
to invest. wherl to invest and how to 
invest. The C;ov:mment should also 
make certain arrangements to attract 
them. to educate them. to guide and 
assist them. Simply your saying thst 
they will be ~ i v e n  assistance us will not 
hold water. All the Indian Missions 
abroad shnu!d also be equipped with 
facts and fimres to provide informa- 
tion as and when necessary. Then 
only the Government will be able to 
succeed in attracting NRls. T hope 
the Government will take necessary 
further steps in this matter. 

.Not ncorddd. 
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[Sh. E. Ahamdl 
Another matkr I would likc to 

mention is about the reconstruction 
of the sick industries that we have 
in this country. We have one corpo- 
ration known as BIRF. We should 
say that it  is a blind corporation. 
When 1 had the privilege to be thc 
Minister in charge of industries in 
Kerala. many of the industrialists used 
to say that it is a blind corporation. 
I t  is a corporation of something like 
a steamroller. making a lot of sound 
and moving at a snail's pace. What 
is the use of this corporation? Could 
the Minister be pleased to review 
what a n  their activities? It is now 
in the Finance Ministry. Unfortu- 
nately Finance Ministv docs not know 
whai are the steps i o  be taken to 
make it useful Finance Ministry is 
separate from the Industry Ministry. 
Therefore, BIRF should be under the 
Industry Ministry. Tt shall not be 
under the Finance Ministry. If BlRF 
is put under the Industry Ministry, 
the lndustry Ministry will be able 
to do something to accelerate the pm- 
cess of revival of the sick industrial 
units. I h o p  the Government will 
consider this matter in the proper 
perspective. 

About the investment subsidy that 
the Central Government is committ- 
ed to give to rbe State Governments, 
I am given to understand that the 
Union Government is taking a very 
narrow approach to the problem and 
also delaying the disbursement of the 
industrial subsidy that the Statc Gov- 
ernments have already givea to the 
enttepnneurs. when there was the 
provision for industrial subsidy. Now 
the Union Government are taking she- 
lter under some technical excuses. It 
is quite unfair m the part of the 
Central Government. Whatever the 
ammnt the State Govenents have al- 
ready given to the industries, the Cm- 
tral Government should reimbum it 
a d  it shall not be delayed. Erpeciallv 
in a mall State like Kerala where 
we 6nd it extremely ditficuh even to 
mact our daily recluifcfWnts, if 
mom# af rupees Qf r e i m b u m t  C 
ddry& bv tk Cennrl OOVcfllment. 
bow can we run tBc Stde Qavem- 

ment? I hope the Central Govern. 
ment and the Ministcr will take fur- 
ther steps to release the money to the 
Statc Government. 

A b u t  the central investment, I am 
sorry to find that a State like 
Kerala has not been given adequate 
investment by the Central Govern- 
ment in the industrial sector. I have 
one paper here furnished by the C2n- 
tral Government to the State Goveni- 
ment. I t  mentions: 

"The total Central sector invest- 
ment and the sharcs received by 
some of the major States vis-a-vis 
Kerala as on 31-3-1990 are given 
below: " 

I have absolutcly no objection if anv 
State is given more aid. But at the 
very same time my only complaint is 
that Kerala has been ignored. 1 don't 
want to use the word .'neglect' be- 
cause the Government will not neglect 
our State. 

In this connection 1 refer to a b v r  
mentioned document of 1990 that 
Maharashtra was given Rs. 19.933 
crores: that is 17.59%. Madbva k a -  
desh was given Rs. 12.580 c r m :  
ll.O9%. Andha Pradesh. Rs. 11.412 
crores; 10.6?;,. Bihar. Rs. 9.638 
crores: 8.5Q0:,. Uttar Pradesh. Rs. 
8.794 crores: 7.76?A. The figures for 
West Rcngal. Orissa. Tamilnadu. 
Gujarat a n  also there. Kernla's 
share is only Rs. 1.701 cram which is 
1.5 per cent. It is only 1.5 per cent. 
Sir. last time it was much more than 
that. Every year that passes by. 
Kctala's share is being reduced and 
I do not know whv it i s  so. We have 
only a few industries there and tbe in- 
vestment of all these industtces *as 
vcrv bw. Is it because of the fact 
that we are sitting here in Dclhi 
and Kerala is far away that our bure- 
aucrats and Ministers cannat see 
Ketala as w h ?  If it is so. I vcnton 
to mv. "6tease c h n e  the mind a$ 
well as me decioionw, Kcnlr is also 
wrt and prrccl of this cwaSN. 
Kmla can also day its own a s s .  
t d v e  rok. ilnccrruptlons) Wba 
thcr tk Mini8Uw tr( WWty ifi 
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Prof. Kurien or not, 1 am not concern- 
ed. But, 1 am here speaking for the 
State of Kerala. 

MR. CHAIRMAN: Please condude. 
SHRI E. AHAMED: This is a very 

important thing, Sir. Some years back, 
we have been offered the Railway 
Coach Wagon Factory. Later on, we 
have been told that it has been shift- 

, ed to some other place. I do not 
wa;il to say that if went to Kapurthala 
or to some other pluce. But what 
ahout Kerala? What are the nrw in- 
dustries that are going to set up? 
'Ihere are wide scope for setting up 
1)own-strcam industries making use of 
ran; materials like Benzine. such other 
by product from the Cuchin Relinary 
or the Caprolactum Factory. Unfortu- 
nn~c ly .  i t  has not k e n  utiliscd. How 
niuch raw material-----which could be 
one of the by-products for many of tile 
industries-is going waste? I t  is a gre;lt 
loss to the country, as such. Why not 
the Government take some steps in 
[his matter'! Kerala is a model for 
illher States for the development of 
bigger intlustrlos. larger industries. 
There may be some labour disputes 
hcrlr and thcrc. But. 1 would likc to 
presenl before this House that Kerale 
is one State where the Government of 
India can invest large amount for the 
ctcvclopment of the petrolcum-based 
industries and other chemical-based 
industries. 

SHRl PlUS TIRKEY (Alipur- 
duars): I t  is a very small State. 

SHRl E. AHAMED: It is a verq 
\mall Statc'; but i t  is very potential 
State. much more potential than the 
State to which my hon. friend klong 
to. 

With these words, I conclude. Vn- 
rerruptiom) 

SHRl K. P. REDDAIAH YADAV: 
Sir, 1 have to make one clarification 
He has made a very serious allega- 
tion against me. (Ilaterrupliom) 

SHRl E. AHAMED: I have not 
made any charge against anybody. 
I'hat is not my practice. (Interrirp- 
l iurls) 

M R .  CHAIRMAN: Shri Reddaiah. 
i f  lhcrc was any objectionable utter- 
awes against you or against any 
mhc: hon. Member, 1 would have ask- 
sil him to withdraw that or I would 
1uvc ordcred to expunge that. But, 1 
do  not think that there is anything of 
that nature which has gone on record 
So. please cooperate with me. Now. 
Shri Madhukar. 

SHRl K. P. REDDAIAH YADAV: 
S,i .  when he has made an allegation 
qaiiist me, I have got ever). right 
to clarifj. that. (Interrupriorts) 

MR. CHAIRMAN: Shri Reddaiah, 
\ t t u  cannot pressurise the Chair like 
111i.r. I said that there was no deroga- 
tory rcmarks against any Member. 
~nuch less against you. Therefore, 
please rcsurne your seat and do not 
disturb the proceedings of the House 
Shri Madhukar now. 

(Interruptions) 

SHRl K. P. REDDAIAH YADAV: 
Sir. kindly give me one minute. 1 
will clarify. (Zqtetncptims) 
MR. CHAIRMAN : I am telling 

you that there was no derogatory re- 
While sup rting the Demands for "lark. 

Grants of t R" c Ministry of industry (~nterrupriod 
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SHRI K. P. REDDAIAH YADAV: 
What is this, Sir? He has levelled 
charges against me and you do not 
want me to clarify that. ( I ~ m u p -  
tiom) 

MR. CHAIRMAN: I do not think 
that he has levelled charge against 
you. 

SHRl K. P. REDDAIAH YADAV: 
Ths wholc speech was misunderstod 
u ld nii4nterpreted by thr: hon. Mem- 
ber. You a n  pile me half-a-minutc 
time I have not said that If you 
givr me haif-a-minute time. the 
matter %ill be over. I have only said 
rhat the NRls are not angels. They 
haxre srudied in Government col:eges 
xhich were funded by the poor - :opl~'s money in !his countp. On 
ekery student, Rs. 1.5 lakh have been 
paid by the poorest of the poor of 
this country. You are putthg hen1 
at a higher plane making all Indians 
as se~ondclass citizens to them. 

MR. CHAIRMAN: Do not make 
arlv speech on this. 

SHRl K. P. REDDAIAH YADAV: 
Like any other man, they can invest 
in India ( I ~ m u p r i o m )  NRls are now 
being used by the black-money people 
to siphon their money to Switzerland 
and again bring it back through 
NRis, and they are using it for clan- 
destine deals. (1nterntplion.d 

MR. CHATRUAN: Please resume 
your seat. 

MR. CHAIRMAN: If you shout 
like this. I m a y  have to name you. 
Do not do that 

MR. CHAIRMAN : I have given 
you tbe time to explain it and you 
have clarified the poeidon. 

MR. CHAIRMAN: Please resume 
Four sear. 

MR. CHAIRMAN: Please do nor 
J~siurb the House. 

SHRl E. AHAMED: I did not 
m a n  anything. He has used thc 
N ord 'bloody'. (In?wrrrptions) 

MR. CHAIRMAN : You c a n n c ~  
:a) anything a~id  everything any 
rime. 

MR. CHAIRMAN : Nobody car, 
sranci up like that. 

SIiRl INDRAJII' GUPTA (Midna- 
porei. 1 was not here when the Hon. 
Member *poke. If  that word 'blood!' 
ha> rcall! b c c ~  used. it should bc 
expunged. ; lttlerr~rpfiom). The re- 
~-t)rd may biridly be exarnincd. 

!Mi?. CHAIRMAN : I f  there w w  
any such objcctionablr word. be will 
be either asked to withdraw or ;he 
Chairman will expunge it. 

SHHl E. AHAMED: Sir. I have 
taken exception to the word used by 
the han. friend. 

MR. CHAIRMAN: That is over-. 
Now. Shri Kamla Mishra Madhukar. 

SHRl KAMLA MISHRA MAD- 
HUKAR (Motihari) : Mr. Chairman. 
Sir, 1 appose the new Industrial 
Policy of the Government. because 
this policy i s  framed by tbe Oovem- 
ment ia the name of indurtrielisa- 
tion and promotion of s c k  and 
technology; but as a ma- of fact. 
it is based on multinatbml com- 
panies. big industrialists, world 
Bank and I.M.P. The plic7e of 
self-reliance sdgtcd by sur countr! 
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has been discarded. No doubt,
tile Government may be in favour of
implementing it, but basically it will
increase unemployment, price. rise
and the local talent at the country
would not be utilised. We have to
see as to what extent industrialisa-
tion takes place as a resu It of imple-
mentation of this policy.

The Members from our party whv
spoke before me have already expres-
sed their views on this subject. 1
would like to limit myself to my dis-
trict of East Charnparan. Hon. Minis-
ter and all the Members sitting here
must have heard the name of Chum-
paran. It is the place where Mahatma
Gand hi had lee! the movement of
farmers alter his return from Africa.
So you must be familiar with the
name of Charnparan. But it is a
matter or regret that even alter 44
year: or independence. no industrial
development has taken place there
and we have only that sugar milt
there which was established by Eng-
lishmen during the British Raj. in
Champaran district, there is Rama cast
Engineering Works in which 200
workers were employed. but the fac-
tory is now lvins closed. We tried
time and again to get it re-opened,
but it could not be reopened. When
we went to see the a uthorities and the
Ministers, we came to know that there
ix a relative of Birlas, who had ob-
tained a loan from the Government.
But no efforts were made to reopen
the mill in Champaran. The mill
was not re-opened. with the result.
)200 workers> had to take to rickshaw-
pulling, and they are passing through
Cl bad phase. and they have got n.o
means of livelihood to bring up their
children. Champaran is predomin-
antly an agricultural area a rd fruit
and vegetables are produced in plenty
there. Foremost among the fruits are
lichi, mangoes and bannana. but no
food processing industry has been set
up there. The Government should
set up such industries at Cha1~1par~n.
Cottage industries have been 111 eX1S,
tcnce -there for almost a century. Under
the cottage industry sector. buttons
arc manufactured Ir 11) shells and !h,~('
are exported also. Ornaments ~HC

also made under this industry. Gov-
ernmem . does_ 110( pay any allention
t~:\v<:rds It. lhere is no running capi-
tuJ. ,,1 IbIS. mc!ustry of Champaran,
which could help develop this indus-
try:. Sugar mill was there since the
British rule. No new industry was
~el up since then. Rama Cast works
I:; . a.lreacly lying closed. 1 met the
1\-1misters and officials in this connec-
uon, but 110thU.lg came out. In sugar
1l111l$, there IS a by-product called
baga~.;e and the local people are de-
mane II1g that bagasse so produced
',i~(:.\I.ld.. be u.tilisecl for producing
SjJL, l «~l(1 a dIstillery may be set up
thcr c. ! have been elected to the Lok
Sabha 101' the fourth time and l have
said 11.1<1I1Y a times in the House that
a: !i1Ullstry based on bagasse should
be ~cl up for the development of Cha-
mnarnn Chs . d"'f'"'' . v.narnparan IS pro ucing so
much of <ugarcanc that it is sent to
N~pill. LiS \ ell. It -"'.-aukl be very
n.cc I! a sugar 111111 IS set lip ill the
f·'wilt:.. Sector at Adapur ill Charnpa-
!',!1. I here are small jilclu~tries also.
1 hnc: are small as well as bin Steel
i!ltill:'lrics also in which rods are ~l1anLI-
Iactured. Because of lack of capital
<t'.ld marketing facilities, these indus-
rues are facing closure. Government
had iorll1u!atecl Cl scheme to set up
a leather industry at Cbamparan. But
lJ;af plan IS lying in the cold storage.
J'V11l1<lrfootwear business is running
in Cha k ia and many other cities. BUI
h~c<llJ:e. of lac~. of marketing facili-
lies. (iiCI!' condition is pitiable. Assis-
l:l!iCe may be provided to those indus-
tries for their development. Chain-
paran is an agriculture dominated
area, so some help should be rendered
for setting lip of agriculture-linked
industri~s the~'e so tl~at some agro-
based industries could be set up.
Arrangements for providing financial
~Sslst~IlCe should be made by the In-
dustrres Department. T would also
like to demand that a jute industrv
should also be set lip there. The Go-
vernment has provided funds for the
.modernisation of the sugar mill. Go-
vernment should find out whether
these mills have been properly modcr-
nised or not and whether the funds
provided bother financial instill!-
tions have been properly utilised 01



381 Demands for Grants
(General) 1991-92

AUGUST 21,1991 M inistry of lndusn y 388

[Sh. Kamla Mistra Madhukar]
not. An enquiry committee should be
set up for this purpose. We can't
be' self-reliant by the new Industrial
poiicy. It has created tremendous
price-rise jn the country. With these
words, I conclude my speech,

16.00 hrs.
[English]

SHRI N. DEl'mlS (Nagercoil):
While supporting the Demands [or
Grants for the Ministry of industry,
I wish to make the following points.

Industrial development is highly
essential for the overall economic de-
velopment and also for generation of
employment opportunities in the coun-
try. India has 15.5 per cent of world's
population, but it generates only [,5
per cent of its wealth. Since inde-
pendence, we have improved consider-
a bly in ind ustrial prod ucrion. Ou r
industrial production is five times
more than what it was in the veal'
1951. .

As far as the number of scientists
and technologists is concerned, \VG
rank third in the world. But when
it comes to industrial production, we
rank only tenth. So, we have to gear
up our production by adopting the
latest technology, by hard work and
by Improving the quality of our
products.

1 would like to say a few words
about the present Industrial Policy.
To cope up with the changed circum-
stances within the country as also in
the world, it is highly necessary that
we have to adopt new methods to suit
the new circumstances. On previous
occasions also policy and procedural
changes were made. Policy statements
were made in 1948, 1956, 1973, 1977,
1980, 1985 and 1986, apart from the
present Industrial Policy of 1991.
These policy and programme state-
ments are based on the experience
gathered from previous policies and
programmes. The new policy would
promote overall industria! growth. Tt
would . also facilitate the flow of
foreign capital and foreign techno-
logy into our country.

There are cntrcisms regarding the
present Industrial Policy. it is point-
ed out that this policy is a deviation
from the policy pursued so far and
that it has deviated from the Gand-
hian path. As I have stated earlier,
these changes are necessary to suit
the present circumstances. In the
Pol icy Statement 1991 itself it is men-
Iioned that this policy is a continuity
with change.

1t is seen that the Policy is silent
about the target of growth and also
employment generation. It is also
silent about rural industrialisation. It
is pointed out that it has deviated
from the path of self-reliance and that
it relies on foreign capital for our in-
d ustrial development. Heavy mach-
inery based industrial approach would
result ill large scale unemployment.
It would also lead to concentration of
wealth 'ii a few hands, Therefore, it
is highly necessary that a demarca-
tion be made between the items manu-
Iactured by big industries and these
items produced by small scale indus-
tries.

Sir, it is imputed that this Policy
b an outcome of pressure from Th1F.
It is highly uncharitable to say so.
An overall assessment of the policy
we find that this is an excellent policy
document which we need for our in-
dustrial advancement.

The abolition of industrial Iicens-
ing, except for an short list of 18 in-
dustries. is a historic event in the
held of industrial development. The
Government has given a free hand to
entrepreneurs to produce and prosper.
1nstead of knocking at the doors of
diff erent officers for industrial licence
and a lso for other clearances they can
straightaway start the industry, elimi-
nating the delays. This would ro?t
out corruption and also bureaucratic
bottlenecks and hurdles.

The new policy is aimed at provid-
ing help and guidance instead of ex-
er~isillg control. The intention is to
modernise the economy and invite
foreign investment. boost nroduction
and export goods to foreigncountries.
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Aiiothcr aspect of the policy is that 
pcrmissio~l is granted to foreign invest- 
ment up to 51 pa- ccnt. This will 
enable the multinationals and others 
to come in  and rnakc investmellt and 
open big industries. This will also 
Itad to inflow of foreign technology. 
I t  will accclarate export and develop 
it cornpctitive environment, 

Foreign investment is a must for 
technological cooperation. To earn 
i'orzign cxchange we have to export 
pods  and for exporting goods we 
.;hould manufacture those goods which 
peoplc want and for that we need 
technology and investment which are 
permitted But in doing so we should 
see that the benefits should not go 
to ihe Multinational companies but 
lo the common people. 

Automatic approval of foreign tech- 
nology without bureaucratic clearance 
will make the entrepreneurs to nego- 
I iatc in thcir own commercial interest 
with their counterparts and thus we 
~ v c n ~ l t l  bc able to get high grade tech- 
nology for the development of Indian 
industries. We should make 3vail of 
the latest technolopy which is highly 
netdcd for the promotion of our in- 
dustry arxl to produce best qualitv 
products. 

The lndusr rial Policy Resolution of 
1956' Bave Public Sector a stratepic 
role in th: economy. Now. many 
,~uhl ic  enterprises have become a 
burden rather than an asset to the 
G~vcrnmcnt. Public Sector compa- 
nies are faccd with a number of pro- 
blems due to insufficient production. 
noor project manapement. over-rnann- 
in?. lack of technological upgradation 
and so on. There are very low rates 
of returns on the caoital invested. In- 
eficieqt state units have to be closed 
down and they cannot be made 
viable. Countly could 'not bear tbeir 
burden for a very lone time. Tt is fell 
that stem have to be adopted for 
rmtting thcm in order or thev should 
he hamld'  over to the private sector. 

At the timk of Industrial Policy 
'R'Gadlution of 1956. it was thought 
' ~ht ' the pub& soctr# undertslmg~ 

would provide assets for the establi- 
sh~ncnt of other industries but that 
did not hold good. 

Regarding small scale sector, no 
licence is required for the items ex- 
clusivt.ly reserved for the small scale 
sectors. Multi-national or big com- 
pa!?ics should not erode in the areas 
of the snlall scale sector. Such an 
crosio!~ would create wide-spread sick- 
11c.s~ and that lead to wide-spread un- 
crnployment in the small scale sectors. 
The new Policy statement has given 
an assurance that the small and thinv 
Cottage industries would be given pro- 
tec~ion lo flourish within their areas 
ol' activities. 

Thc allocation to this sector is very 
ION. The big industries cannot pro- 
vide crnployment opportunities to the 
large number of unemployed people. 
The small scale industries would pro- 
vide employment opportunities to the 
pcoplc of the vi1la~c.s and also to the- 
people who are living in the rural 
arcar. So. protection has to be given 
to these industries for marketing of 
proL!uzts. They should be encourap- 
cd hy giving exemption from Excise 
Duty and Sales Tax: There should be 
a clear-cu I demarcation between the 
arcas of big ind~!stries and the small 
scale inclustries. That would bring 
;&out a balarlccd economic system 
and growth of both the sectors. 

Khad i a d  village industries should 
be piveli encouragement because these 
industries are giving employment op- 
portunities to the Scheduled Castes. 
Scheduled Tribes and also women 
and hackward class people. 

Job-orientcd cottage industries 
~houid he started in the villages. Cott- 
nac industries also should be started 
ill v;llages. Small scale industries 
~hould he given adequate working ca- 
pital and also other incendves. 

Rcsarding backward areas. encour- 
agement should be given for the esta- 
blishment and promotion of industries 
in the backward areas. The poky 
pronounced as per the Industrial 
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Polic! Res(,c,lutiou d 1956 is disper- 
sal ol industries away from the metro- 
n>li~an cities and towns but indus- 
trim 3rr erncrging in towns and cities 
and in villages are left out. 

Industrialisation of rural arras is 
highly eusential for the overall growth 
of thz cclu:itry. Eighty per cent of our 
peopir live in villages. Basic infra- 
structural facilities should be provided 
in the villages so as to establish in- 
d~idrics in thc rural areas. 

At least one industry should be set 
up in a district where there is nc, 
industry. 

My area Kanjakumari District is 
industrially a backward where even 
not 3 single industry either in the 
public sector or in the private sector 
is  established. There are ample scope 
and opponunities for the establish- 
ment of titanium industry and also 
zirconium industry and also m h k r  
bawd industry there. 

Zircon and lllrncnite. the raw ma- 
terial for the manufacture of Zirco- 
ilium dioxide and Titanium dioxide 
are found in mineral sands at Mana- 
valakurichy and other coastal villa- 
ge< of Kanyabmari District. The per  
unil production of rubber is the hipto- 
est at Kanyakumari District. So, ail! 
one d these industries-titanium or 
zirconium or rubber-should be csta- 
blished in these backward areas. 

mR1 R. K. G. Rajulu (Sivakasi): 
Mr. Chairman. 1 thank vou for givin; 
me this opportunity t o  speak befor: 
this Housc. Above all. my heart goes 
to thank my beloved Puratchi 
Thalaivi Chief Minister of Tarnil Nadu. 

We are sure that the new Members 
of Tamil Nadu like me will keep uo 
tn the expectations of Puratchi Thal- 
aivi. 

M v  p m  and participation is  
for 12 la& vcrtenr of my d t u e n c v  
and on behalf of nine crm p t e  of 
T m i  Nadu. 

I take pride in taking part in this 
tIi.;cuasion on the Demands for Grants 
ander the n)ntml of the Ministry of 
Industry. 

It is an industrial constituency 
which 1 represent that is Sivakasi. 

And above all the Tamilnadu Chief 
Minister Hon. Puratchi Thalaivi has 
vowed to make Tamil Nadu the num- 
ber one State in India. Tamil Nadu 
undt~r hc.r lendership is poised to take 
:I very his leap. 

I t  is here. the Prime Minister and 
the Industry Ministcr. where we ex- 
pect you to shoulder our efforts to 
attain :I successful industrial State of 
India. Having an able administra- 
tion. we the people of Tamil Nadu. are 
conbde:it to make a prosperous State 
which every citizen drcamt off. 

The Industrial Policy announced 
by the Government is a very positiw 
step towards acceleration of economlc 
gr,)wth. We request you to take s p .  
cia1 care for the small scale industry 
an3 the cottngi industry in Tamil Nadu 
%'r have the handloom sector. match 
bm fire works and the printing indu- 
$tries in my constituency and they 
require zpxial scheme of benefits 
f r w n  the Centre. 

There are lakhs and lakhs of pea- r!e who depend on this small scale 
cectqr. We rwurs! vou also to See 
that care should be laken on tannan 
2nd leather industry. 

Garment units may also be provi- 
:!ed facililies for their development 
2nd achievements. 

And above all. the Tamil Nadu Chief 
Minister exnects an immediate a&n 
on the following projects by the 
Tndustrv Minister and our beloved 
Prime Minister. 

National Ammatia and Petro- 
chemicals Corporation Limited (NA- 
PCOk 

A ioint venture of Madrss R e f b  
ties aad .SPlC, savilupd a p m w  to 
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manufacture purified terephthalic acid 
(PTA) .and Aromatics (Orthoxylene 
and Beiuent) at a cost of Rs. 1380 
crores which wlll offer opportunity for 
a large number of downstream indust- 
ties with considerable employment 
potential: , 

'te'tfer of intent issued on 1987; 

, %The first ' stage of approval was 
made by Public Investment Board in 
1987; the s m d d  stage of approval 
was made by Public Investment Board 
in 1990. ' But still we are waiting for 
final clearance from the Minister of 
fetroleum' and Gas. Your recom- 
mendation and orders are most car- 
nest1 y expectad. 

The.second need of the Chief Mini- 
srer of Tamilnadu is this. Tbe pro- 
ducrion potential of gas in Bombay 
High is 61 milljon cubic meters per 
dav. The gas carried through Hazira- 
Biiapur-Jagdishpur WJ) nipcline of 
1700 kms from Bombay High is only 
39.5 MCMPD. 

Tamil Nadu sug~ests that the bal- 
ance of 21.5 MCMPD of gas may be 
transferred in a similar wav by pipe- 
line to a distance of 1.290 km only. 
for use by Tamil Nadu. By the use 
of -this gas as raw material, industries 
such as power penerating stations and 
gaebased complexes can be develop- 
ad. .It will help employment and 
Tamil Nad-nd above all India as 
a whok-mn flourish. 

The third need mentioned by the 
Tamil Nadu Chief Minister. is about 
the Hiadustan Photo FC1ms Manufac- 
t u ring Company which had obtained 
a ?ette,r of intent in 1981 itself for the 
mahufpcture of 'colour film. But the 
Goernm~nt of'lndia has not cleared 
'the pmjsct, so ,far. We m u u t  that 
the cleaqnci may he expedited. 

village, Saidapet Taluk in Chengai- 
MGR djdtrict of Tamil Nadu. The 
site was originally placed at the dis- 
posal of the Indian Drugs and Phar- 
maceuticals Limited, a Government 
of India undertaking in the year 1961. 
It has been decided to re-set the land 
in order to set up a permanent trade 
fair complex in Madras. The re- 
quisitioned land remained unutilised, 
though out of the total extent, about 
207.5 acres was given free of cost to 
IDPL by the Tamil Nadu Govern- 
ment. The Department of Petro- 
Chemicals may be requested to make 
the land available for the Trade .Fair 
Complex. . . 

On behalf of Tamil Nadu State I 
request the Central Government, and 
in view of the high confidence which 
our beloved "Puratchi Thalaivi" the 
Chief Minister of Tamil Nadu has 
in ' the Congress Government, I hope 
that the Prime Minister and the Mi- 
nister of Industries will take care of 
the interests of Tamil Nadu, which I 
have placed before the House. 

Thank you. 

SHRI PIUS TIRKEY (Alipur- 
duars): Mr. Chairman. Sir, I rise to 
oppose the Industrial Policy resolu- 
tion. Several industrial units are 
being set up in our country but for 
whom are they being set up. The 
Government has not paid any atten- 
tion to it. Heavy industries like 
Bokaro. Bhilai. Rourkela and Haldia 
haw been set up but it should be kept 
in mind that this renders thou& 
of people homeless and they are starv- 
irtq today. They have been deprived 
of their land and livelihood. They 
have been mined. Whenever land is 
acquired for setting up an industry no 
~rovision is made to rehabilitate them. 
The Government is giving all types 
of punishments to these displaced 
persons. I fail to understand for 
whom these industries are being set 
un. The land which has been acquir- 
-ed 3s Iying idle whereas those who 
:~lond the land tre ruinad. Thi8 is 
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particularly true about the tribal 
areas. That is one of the main na- 
sons for armed revolt in the tribal 
areas. Everywhere there are irregu- 
larities. 

Mr. Chairman. Sir. this Govern- 
ment is a bankrupt Government. It 
has invited foreign investors to invest 
in this country. God knows who will 
come. We are already under foreign 
debt of Rs. 2000 crom. No one 
knows what to do. 

FOmim expull are being called and asked tci he p us 
ovemme the crisis. They have gone 
to the extent of treating them as their 
lords. This is the way Government is 
behaving. They win become lords 
and we will become servants. They 
will order and we will have to any 
them out. This Government is not 
wise enough. They are insulting the 
talent within the country by calliag 
fareigers in the country. They will 
come with lot of money and start be- 
havmg like lords. As a person be- 
haves in a Hotel ordering the waiters 
and othen so would they behave in 
this country. We arc becoming 
waiters. The Government is follow- 
ing this policy and. therefore, I op 
pose it. The Ministry of Industry has 
cone to the extent of pleasing those 
foreigners and seeks tbeir permission 
for maling a statemeat lest they get 
angry. This is the policy today. 
The Govtnrment das aat have 

funds. Those who do not have money 
arc like beggars. How can they 
speak. When somebody comes horn 
abroad the Ministers, the Prime Mi- 
nister queue up to receive him. Tbis 
is an hsult to our country. The GO- 
vernment thinks that tbose f o n i ~  
would come and set up heavy indu- 
stries and then the goads would be 
sold in international markets. Will 
they ever leave their m a w  The 
RrWsben had also come an the pm 
text of t& and later created MrtQn 
aad bier inas  amongst us a d  be- 
came oar rulers. Histmy will qmat 
*If. 

help from Russia and capitaliets. 
Now awareness about regional inte- 
rests has been created in the minds 
of people. This has spread to States 
like Tamil Nadu, Jharkhand. Uttar 
Pradesh and Beqgal. Caste factor has 
also come to the fore. The foreigners 
will not sct up industries but would 
create differences and bickerings 
amongst us and make us fight. Tbey 
will deprive us of everything. Tbey 
have h d y  taken away the old, they 
will take away everything e f se. The 
entire world will laugh at us if we 
continue to act like this. We thought 
that this Government was sagacious 
but in fact it docs not even have 
common sense. 

There is lot of unemployment in 
the country. What are the reasons 
for losses in the Public Sector indu- 
stries. If the Govenunent cannot run 
them. let there be workers' partici- 
pation in management. But the W 
vcrnment does not want co-operation 
from its own people but it wants it 
from foreigners. The Govemmmt 
did away w~th the owner worker con- 
cept and brought in the bureaucrats 
in their place. As a ~ s u l t  there was 
no accountability and the Public S4C- 
tor incurred huge - losses. Efforts 
should be mede to seek the co-opera- 
tion of the workm to make these 
industries viable. They treat workers 
like slaves. But they them~elvos a n  
slaves of money. TBs otecers arc 
corrupt but the cbowkidar p to 
jail. Corruption is rampant m the 
Public Scctor. If Public Ssctor k to 
be made vhbk. employees particijm- 
tion in the management is 8 must. 
If the co-operation of workem is 
sought they would fed that tbc fac- 
tory is their own and tbcy tnrarrld even 
wor4 for ten hours instead of eigbt 
Bu! this was no! d m .  You may k 
aware how oomrpdon has 
fast even at th top level. =4 
of tbe Public !kctor are d t h  utilis- 
ad by the Misistetll or by tbs PPrty. 
How can tbe industry ma then? Ym 
wlH haw to fix kw 
thing. Daw the 08vc#ppantrt W 
k . o n u @ w b l t h t L , ~ @  
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wo&cn get and what is the percent- 
aslp.  of devck,pmWt. W h a  Sbri 
KI~JIV Gandbi was the Prime Minister 
he had said &at the poor did nos 
actually get even five percent of what 
was sanctioned for them. The middle- 
men a d  brokers swindle the money. 
If foreigners take over then we wouM 
get only five percent of the share and 
rest 95 pelront will go to foreign 
countries. Who will pity us and come 
over to our country. Our is a tro- 
picai country having very hot climate. 
Why wouM peopk from cold climate 
countries come here unless they arc 
sure of assured returns on their in- 
vestment. Do you think that they are 
large hearted and kind and will come 
here to scrvc you. If it is so you are 
sadly mistaken. 

f3esides the old Hindu-Muslim en- 
mty a new phenomenon is at work. 
The Hindus have divided in two cate- 
yories. Those who are in BJP are 
not Hindus.. .(l~errupiiom). . . You 
should atleast exercise some discre- 
1;:n. i t  is said that unkss a person 
is  not a member of BJP he is not a 
real Hindu. The Hindus have thus 
divided in two categories. 

There are riots and clashes every- 
where. whether it is Tamil Nadu. 
Punjob, Kashmir or Andhm Pradesh. 
There are riots even in Congress rul- 
cd states. You are more friendly 
with the IMF thcse days. We have 
become enemies now. The Govern- 
ment does not consult us. Even if it 
docs, it does not agree to our proposi- 
tion. It is just like a honeymoon. 
When the bnde is beautiful tbe hus- 
band kcomcs a slrve and this is 
coming true in our case also. 

Unemployment is on the increase. 
The new policy of liberalisation will 
open the daors to multinationals. 
That would not be a wry sensible 
thing to do. Those foteignsr~ will 
Umc to India and live in fivc-star 
comfort, drive imported limousines 
and eotrblieh their townshi . They P" will produce vehicle and ood-stu8s 
for the Jocal peopk. Items like 
Whpar tc  'that a n  mraufwtured in 

Ministry of' 

lndia will also be produced by them. 
The Government believes that they 
will make life easier for us and after 
some time they will hand over their 
ahare of the international market It0 
us and leave the scene. Will anyone 
be so foolish? Does the Government 
really believe that they will hand over 
the market created by them? They 
approached this country as traders. 
looking for a few concessions and 
today they are dominating the Indian 
economy. I fail to understand the 
Government's thinking. The Govern- 
ment seems hell-bent on disintegrat- 
ing the country. Today the problem 
IS not limited to differences between 
Hindus and Muslims. The feeling of 
regionalism has arisen and even 
Hindus are a divided community. 
Problems exist in Punjab, Kashmir. 
Tam11 Nadu and in the North-eastern 
part of the country. In tribal areas 
people are resorting to violence to 
get their rights. The belief is that 
foreigners would come and change 
the situation for the better. They 
will come here and get a hold over 
our job market. We are a developing 
country but we are providing the mul- 
tinationals with all facilities. What 
will happen to the slum dwellers in 
this procers? 

During elections 1 have gone around 
slum colonies and seen the tricobur 
atop each dwelling unit and slum- 
dwellers sporting badges of political 
parties. We ask them for votes but 
don't give them anything in return. 
Something has to be done for their 
upliftment also. Some vacancies 
should be reserved for them in indu- 
stries. They are not ashamed of it. 
Those foreigners will come and will 
see as to how many people are living 
in slums in our country. In this way 
we will expose the conditions existing 
in our country to the whole world. 
Everyone will think that people in 
lndia right from the common man to 
Ministers lack intelligence and are 
willing to be led by others. They are 
not capable of running their own Go- 
vernment or their industries. This 
will pmve that Indians are experts in 
stealing ideas from others and in 
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induIgimg in corm@ practices such as 
sending their money abroad and the 
same money is being lent to the coun- 
try at high rates of interest. 

Adivasis have become a neglected 
lot today. Nobody bothers about 
them. Problem existing at one place 
can spread to other places. 

Yesterday when sweepers went on 
a hunger strike, everyone was affect- 
ed. Why don't you all bke up that 
work? What is your policy on pro- 
viding means of livelihood to the 
people? 

If the country has few resources 
we shall make do with less. Why arc 
large dams king made? What will 
be done for the resettlement of thost 
who are uprooted from the dam sites? 
But the Govetnment is more concern- 
ed about showing off to the world 
that we have the largest dam in the 
wor M. 

Therefore, I would like to say that 
ours is a social structure and what 
are rhe changes that we want to bring 
abmt in that structure. They will 
tezch dishonesty and bow to deveky 
a bad character. We will be at thew 
mercy because we do not have capital 
to invest in industry. 

I would like to say that the Go- 
vernment should invite us to discuss 
this issue. 0th- this country will 
fact diflicult times. With these words 
I ccnlude. 

SHRI BASU DEB - ACHARIA 
(Banhrra): Mr. Chirman, Sir, we 
have to consider this Industrial Policy 
and thc Policy on S d - S c a b  and 
Tiny Industries along with Trade 
Policy, Import Policy and the B-t 
A11 these policies an dictated by In- 
ternational Moaetary Fund. The In- 
tcrnatSonal MoDctary Foad art de- 
d i a g  lls to rG-smcme om in- 
dastlim. Thc c3ovmma adopted 
the Mmtiht Policy in the ywr 1956, 
tht R-Dficy w w l  $vas ba8ed on the 
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statement, which was adopted in 
1954. The statement which was bas- 
ed on our Directive Principles of State 
Policy and the Preamble to the Con- 
stitution, that Policy Bas to be chang- 
ed. The cardinal thing of that policy 
was self-reliance. The vital thing of 
that policy was that certain areas 
sbould be reserved for public sector. 
We think that the concept of public 
sector which our Government adopted 
after Indepeadence, is not for socia- 
lism or for socialistic pattern of so- 
ciety in our country. So, why do we 
have this concept of public sector in 
our country? For what purpose? 1s 
it for socialism or for socialistic pat- 
tern of our society? 

When we got independence. the 
cap~talists of our country had not 
cnough capital to have such large in- 
dustries--steel mills or other big in- 
dustries. And when the capitalists 
had no such capital to have big indu- 
stries. core industries, then foreign 
capital wouM come. In order to 
prevent infiltration of foreign capital 
and multinationals, this concept of 
public sector undertakings was adopt - 
ed. It should be made clear that ou~ 
party k not for mixed economy 
What we wanted after Indcpendencc 
was dismantling of the capitalist struc- 
ture of our economy. That was no1 
done. The cardinal thing of that p- 
licy was sdf-reliance and this new 
policy is a complete reversal of the 
earlier policy. It has been reiterated 
in the policy statement that this 
policy is not a deprtore from the 
1956 industrial phcy: this is only to 
consolidate the gains of the polic 
that we adopted in 1956.. .(Inten~~p- 
tims). I have already made my point 
clear. 

Sir. WG have s lsd  indust~y in t h e  
public ador.  We have Du~gapur. 
we have Bokaro. wt haw Bhilai. 
Rourkcla, Vizag. When this steel 
plant at Bokaro was tbou$~t d and 
thc Unitad S t o h  ww a hed . 
thc refwed to arsist us. we 4 to app- M unioa md 
Soviet Uam ylreed to hdp ut. T h e  
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condition that was imposed on us by 
the United States was to have it in the 
private sector, not in public sector. 
~t that time also our Government did 
not want to depart from the policy 
which was adopted in 1956 to reserve 
some areas for public sector and not 
to allow private sector in certain areas 
of our core industry. 

Why this foreign exchange crisis 
that we are now facing is there? This 
waving was given in 1984-85. In 
the year 1984-85 this liberalisation 
policy was adopted. Our doors were 
opened. - This open door policy was 
adopted in the year 1984-85. At that 
:imc we pave a warning that this 
w:uld create problem and there would 
be crisis. We are now facing the 
:risis of foreign exchange. 

In our State the jute industry is a 
vita1 industry wherc not only 2.30.000 
workcrs are engaged in the jute in- 
dustry but thcre ate 40 lakh jute 
growcrs who are dependent on that 
industry. That industry was affected 
11) this liberalisation policy because 
tiit synthetic granule was imported- 
allowed under 0.G.L.--and the bags 
were manufactured. I'hese synthetic 
haps were used by the public sector 
undertakings. Then that Act was en- 
acted for the mandatory uw. to jute 
hags. The Government had to e r a ~ t  
a law that because the jute industry 
Mas facing the crisis. A number of 
jute mills were closed down. Then 
the Government had to enact a law 
for the mandatory use of jute bags. 
Then tbe owners of that synthetic in- 
dustry went to Court to have protec- 
tion from the Courl. 

private management. They were 
made sick. The money which the 
owners of these mills received from 
the banks was siphoned off. They 
made these mills sick and then these 
mills were taken over by the Govern- 
ment and then subsequently nationa- 
lised. But what was to be done to 
make those mills viable was not done. 
the working capital was not given. 
There is a glaring example of this in 
my State. In the constituency of 
Shri Haradhan Roy one unit of the 
Cycle Corporation of India is there. 
Today hardly ten bicycles are manu- 
factured per day in a factory where 
are. I think, two thousand workers 
who arc' working. Why it is so? The 
workers are not .to be blamed. The 
workcrs want to work. In the NTC 
mills there is a mill in Durn Dum in 
the constituency of Shri Ninnal Kanti 
Chatterjee where a similar situation 
cxists. In the National Jute Manu- 
facturing Corporation there are 30.000 
workers. 

What I want to say is thilt after-na- 
lionalisation the need was to givc 
working capital to make the industries 
viable for their expansion and for 
diversification and this was not given. 
In the Cycle Corporation of India. 
in :wder to manufacture the bicycles. 
t!le raw nlaterial which is required are 
not given. Now we are blaming 
them. Ten to twenty bicycles arc 
manufactured per day. How this can 
be viable? It is not earning protit. 

The public sector has h o m e  like 
a whipping boy. What is the problem 
in the public sector? There a n  two 
categories of public sector. One is 
the public sector from the wry bt- 
einmng and the other is the public 
sector where a sick unit was taken 
over and then subsequently riaticma- 
bi. Like the National Textile Cor- is more than Rs. 15 crores and if the 
poration. 126 textik mills were all machinery is Rs. 200 crores. You 
sick mills. These mills were under decided to sell it to Rahul Bajaj thnc 

Takc the case of Scooter India Li- 
mited. You took over that unit and 
then nationalisad it. You did not 
allow this unit to have collaboration 
with other companies. You allowed 
your Bajaj to have collaboration with 
other foreign companies. How can 
yodr Company, the public sector 
company. .compete with a private 
company if you cannot allow your 
company to have collaboration to 
have very efficient automobiles? Then 
you decided to sell it to Rahul Bajaj 
for how much money? For Rs. 5 
crores? Even the value of that land 
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years back. When there was resist- 
ance by the workers, by the Union 
And by the Members of Parliament. 
then you had to cancel that deaL (In- 
1ffrrIplCons). 

SHRl NIRMAL KANTl CHAT- 
'TERJEE (Dum Durin): Even then 
they have no allotment in their bud- 
getary expenditure. (Inlerrrrptiuns). 

SHRl BASUDEB ACHARIA : 
Chese are the glaring examples to 
show how the public sector undertak- 
ings were deliberately made sick. 
Your Hindustan Fertilisers at HaMia 
worked for a few months, thrce or  
four months. A number of parts and 
machinery came from various coun- 
tries and then a defect developed and 
it could not be rectiiied. Still it is not 
functioning. i r  is not working since 
1986. An amount of Rs. 600 crores 
was spent. A Committee was set up 
and they recommended for its revival. 
Stili no decision was taken. 

Sir, there are a number of examples 
lo show how a company which could 
be made viable was made deliberately 
sick and then subsequently it was 
closad down. How a public sector 
Company cztn compete when you have 
l i k r a l n d  licensing policy? You 
have liberalised the licensing policy. 
it is  dl I t  We understand that 
there b some problcm with regard to 
licensing policy. we also sometimes 
felt that it takes time, delay is there, 
and so  on. so something should be 
done to expedite. 

SHRl NIRMAL KANTl CHAT- 
TERJEE: Not only that. The li- 
censing policy was used to deny West 
&npl any investment. 

SHRl BASUDEB ACHARIA : 
For 11 years we had to wait for 
ckarancc for Haldia Petm-Clumiicals. 
f f i i i a r r ) .  No, there should not 
be such liberalisation that you will 
mnovc., this licensing poky ultimate- 

n a d  South Korea are in- 
very advanced com)tries. 

they have also some restriction, they 
have some controllmg machinery. 
Any entrepreneur cannot set up my 
industry anywhere. The Government 
decides which type of industry and 
wbere can be set up. So, the macha- 
nism is there. (Irdewupfiorrs) By 
removing this licensing, by opening 
the doors to the multinationals. 
foreign induslrialists , it will create 
problems and by removing this ceil- 
ing. from 40 per cent to 50 per cent. 
then to 100 per cent, for export-orien- 
led p o d s ,  we have seen how Pepsi 
Cola is now behaving. (Inaerruptions) 
You cannot compel your Pepsi CoIi: 
to export. Whar was the agreement 
wirh Pepsi Cola? Sixty per cent of 
its producls should be exported--my 
ymd friend Shri Giridhar Gomany- 
is sitting here---but that cgmpany is 
.:,]I abiding by the agreement. How 
rn2 ny 100 per cent export-oriented 
ionlpanies arc abiding by your rules 

nJ regulations? It is said that the 
productivity and the employment pc - 
tential would be increased if there is 
ampt i t i on .  What type of companies 
will they bring to our country'? I:I 
m r  cwntry, more than 50 per cent cf 
p,>p~lation are living below the po- 
verty line. we have more than four 
crores of people in the register of Em- 
ployment Exchanges. and we have 
more than I l crores or unemployed 
people 1ivir.g in rural ; reas. So, when 
vou adopt any policy. you must coa- 
sidcr thcx people and their purchas- 
ing pow . What type of technology 
will they bring? We support the im- 
p r t  of technology because we need 
modern technology. We need foreign 
money also. Rut, at the same time, 
our technology should be developed. 
1 do  not f i ~ d  anything in the policy 
statement about the development of 
our own technology. Why should we 
import rail coacher 7nd mil engines 
spending crores of rupees? We can 
produce them in our  Chituranjan Lo- 
comotive with the same hane  power. 
Why should we impon them from 
foreign muntrics? 

We have seen how ABL, was 
allowed to close dawn. Tbm, Bur- 
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ie the Seventh Five Year Plan. 
it was targeted to generate 22.000 
MW of power and when we were 
to construct more thermal power 
stations. two units of ABL one in 
West Bmgal and another in Kar- 

. nataka were closed for 18 months. 
We had to fight with the Governmnt 
to reopen them.' Then. import of 
boiler was allowed and an inferior 
quality boiler was imported. Though 
that unit is in the private sector. all 
the directors are from the financial 
institutions and in public sactor units 
like NTPC and RHEL, all Managing 
Directors are from the Government. 

The management is from Govela- 
ment and all private sector is a 
misnomer because 87 to 88 per cent 
of the money comes from financial 
institutions. Now the Government 
is removing the controls which these 
financial institutions still exercise over 
this industry. They get loan which 
can be convcrled into equity. That 
convertibility clause is being removed. 
The contrd of financial institutions 
over the private industry is also being 
removed. I do not know what made 
you to adopt this policy and what 
was the compulsion behind all this. 

We have examples under your 
Ministry. You blame the Heavy 
Engineering Corporation and the 
Mines and Machinery Corporation. 
The MAMC is in my State. What 
was the purpose of having these two 
industries? Is it to produce the min- 
ing machinery? Now we are going 
In for open cast mining. MAMC ;% 

for underground n~inin_e machinery. 
The Government is importing this 
machinery and components from the 
United Kingdom. MAMC can pro- 
duce good Longwall machinery. They 
have produced foolproof machinery 
hut in spite of giving orders to th* 
Heavy Engineering Corpwadon unlts. 
the whole industry which is und~r 
public sector, is imparting t b i  machl- 
W by -dine crons of rupee 

Industry 

of foreign exchange from this foreign 
country. 

[MR. DEPUTY SPEAKER in the 
Chair] 

Now ihese two units have become 
sick. They will become sick if they 
do not get orders. It has to depend 
on orders from other public sector 
undertakings. 

MAMC have to bag orders for 
modemisation from Birla Technical 
Service for modernisation of Durgapur 
Steel Plant. definitely that public sec- 
tor undertaking will fall sick one dzy. 

Shri Santosh Mohan Deb will con- 
sider when ISCO modernisation will 
he finalised. 

We are for ancillarisation. There 
are small-scale industries in . and 
around lSCO and Durgapur. The 
percentage of orders they got from 
Dursapur for modernisation was only 
I S  per cent. They say then capacity 
is only 18",,. If it is not correct, 
Shri Somnath Chatterjee can enlighten 
US. 

SHRl SOMNATH C H A m R J E E  
(Bolpur): I shall also sp& on this. 
1 attended the meetings. 

SHRl BASU DEB ACHARIA: 
We have organised a seminar in 
Chittaranjan because this modernisa- 
tion of ISCO will hdve to be done. 

There is cement indusUy m my 
Constituency. It is a new unit. With- 
in one year. it has become sick. It 
remains closed for three months to 
four months in a year. It is closed 
not because of warkers. not because 
of any agitation but because this unit 
does not get kl inkerane of the raw- 
materials for cement-from CCI. 
Moreover, lime-stone is available at 
Jhaldn, a place in my District and it 
can be exploited for Minker. That 
place is very much nearer to that 
unit. It L under the control of CCI. 
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[Sh. Basu Deb Acharia] 
Though it is a joint sector unit of the 
Cement Corporation of India and the 
West Bengal Industrial Development 
Corporation. the Cemcoa Corporation 
of India's share is more; it is holding 
51 per cent share. So, this can be 
made a viable unit and it can be made 
a good unit if that Hme-stone can be 
exploited for klinker. 

Another unit can be set up by the 
Cement Corporation of India because 
our State is deficit in cement. There 
is another unit owned by the Birlas 
at Durgapur and it is getting slag from 
the Durgapur Steel Company. This 
unit is also getting slag from ITSCO. 
Therefore, I urge . upon the Minister 
of Steel not to increase the price of 
slag because it will have some effect 
on the cost of cement also. 

Then. there is another statement on 
Sman Scale and Tiny Industries. I 
have seen how our Handloom Indus- 
try was ruined when, in 1986, the new 
Textiles Policy was announced by the 
then Government. Hundreds of Hand- 
loom Units were closed down. At 
that time itself we categorically stated 
that TexWes Policy was to protect 
the interests of the textile mill- 
ownem. This Policy on Small-Scale 
and Tmy Industries is also to protect 
the marests of the big industrialists. 
The pomt is that a certain sector was 
reserved for the Small-Sale Industries. 
Freedom has now been given: Libera- 
lisatkm has been made now. Tbcre 
i s  no reKNUioo. Anybody can go 
anywbm. One Committee was set 
uv long back to go into the question 
of dispersal of induary.. . . . . (Intemp- 
rims) I am not discussing the Tcx- 
tiles Policy. I just referred to that. 
That Committee also submitted a re- 
port on dispersal of industry. I do 
not know what a c h  was taken on 
the mmmedation of that Committee 
i.c. the Committee on Dispersal of 
Industrh. The main puqma wan 
dbpeml of indwstry to €uckwand 
a r m  Q. tbme was a scheme. Then 
was m e  dibicultv. We have also 
crftCciibd th8i subsidy acbemc for the 
bwkmd amas beam bqCkWUd 

Industry 

area is remaining backward for ever. 
The 'no-Industry' area is remaining 
without any industry. For the last 
15 years, there is no industry in such 
areas. The purpose of identifying 
certain areas as no-Industry a m  is to 
set up industries. I can cite the ex. 
ample of Cooch Bihar. Shri Amar 
Roy Pradhan was telling that m Dis- 
trict is having no industry.. . . . .&n!m- 
nrpticms) The purpose of identifying 
a District as no-industry I>list#t is 
to set up industry. So. there was that 
subsidy scheme. But that scheme was 
abolished. 

SHRl SOMNATH CHATTERJEE 
(Bolpur) : Prof. Kurien. better .you 
resign now. You cannot answer this 
point. 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): That is 
why we liberalised it. Y w  can do 
it now. (Inrerrrrptions) 

SHRl BASU DEB ACHARIA: 
The former Finance Minister Prof. 
Madhu Dandavate in h ~ s  Budget 
Speech said that in the new scheme 
it would be announced. So, unless 
some incentive is there. why should 
the entrepreneurs go to the backward 
area, to the North-Eastern States 
where there is no infrastructure? 
An hon. Member from Madhya Pra- 
desh was saying that no industry was 
coming up in his area. How wll the 
industry come when there is no rail- 
way line? Unless there is infrrrstnrc- 
ture, industry will not come. Unless 
you give some incentives why will an 
entrepreneur go to the backward a m o  
to the tribal areas to set up indus- 
tries? You have to evolve a scheme 
to encourage the entrepreneur so that 
he can go and set up industry 5n back- 
ward area. tribal am in hilly areas 
by which 'no industry district' can be 
converted into industrial district. (I* 
rmupciom) . 

4 
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sHRI BASU DEB ACHAWA: 
c;r- now 1 oome to' the workers' pro- 
b'em. Workers' problem is a vital 
yestion. This Policy is linked up  
wit!l the workers. 

MR. DEPUTY SPEAKER: It  is 
rue. But many more Members have 
to speak. 

cHRI BASU DEB ACHARlA: 
rkere are two or  three sentences 
meitioned about the workers-wor- 
ken' welfare will be protected and 
:he; will be redeployed; a renewal 
fmd will be created it has been stated 
in the Bcdget speech: and there will 
be golden hana-shake. Prof. Kurien, 
?o you know about the golden hand- 
shake? tlnierruptions) 

This problem was there two years 
5ack in Chinl. When massive moder- 
!lis.rtion took place, all the workers 
were v3eployed and not a single 
i+orker was retrenched. All the wor- 
kers were redeployed . and siven job. 
Interricpti~ns) 

Tiere are two aspects. When there 
%.:ill be competition. nwnber of un~ t s  
+. Jl he rlosed down and the workers 
snd er;?!oyees of there units will be 
'"r?wn out in the strect. If a new 
rndustry is qet up with fore i~n  capital 
wd in collaboration with the multi- 

nation? 1 corporation.. .(ln~errrrvtionv~ 

YHRI IMIJRLI DEORA (Bombay 
5011th): How many are there in West 
""~gd? 

qHR? BASU DEB ACHARIA: 
1 know better than you. We have 
go! control over them, and not like 

and yoilr oolicy. You are surren- 
j c i i q  it. All our. economic indepen- 
dence is being attacked. You are 
sclling it out. 

[MR. SPEAKER . . in the Choir] 

' If a new industry is at all set u p  
by- the. rnultimrti- mrporation with 

noaa , i i  --tbcb&m; old .t&h+ 
no-, out-dited technology. - how 

27-25 -91 

many will be employed in -those in- 
dustries? I have already stated that 
there will be capital intensive indus- 
tries and the multinational corpora- 
+ims wi!! come, hut will not give job 
to our unempl.oyed youth. Where 
wil! the four crore unemployed youth 
yo an3 where will they get employ- 
went? That is a vital question. You 
$ave not stated anything in your 
policy abmt  this. O w  Industrial 
Policy sho~lld be linked with employ- 
ment. 

Unless that aspect is there, there 
will be a problem and there will be 
unemployment and a number of units 
will be closed down. The crisis will 
he much more because of that in our 
industrial sector. 

Now I will s3y a few words about 
one organization that is, BIFR. I 
hope you all agree with me. The 
ma:n p irmse of this Board, so far 
as we mderstood from its report, was 
to wind up the indxtries. If you go 
throzgh the recommendations and re- 
torts of the BIFR, you will find that 
ir! 38 rer cent cases, it has recommend- 
ed for winding up. In West Bengal 
only. for ABL. they did a very good 
pac?agc. The Titagarh Pa-per Mill 
Unit No. 2 has been reopened, that 
too. because of our State Govern- 
ments acive cooperation. The Titagarh 
Paper Mill Unit No. 2 has been re- 
opened on the 15th of August. In 
all other cases, exrept in two, they 
have recommended for liquidation. 
So something should be done about 
this BIFR. The pcrpose of forming 
this Board was to recommend for re- 
construction or revival of the indus- 
try. But that main purpose has not 
been served. So, I oppose this indus- 
trial policy. 

This nolicy was prepared under the 
direct guidance of International Mona 
taw Fund. They were wanting to 
restructure our economy; they were 
wantinp to restructure our industry 
and aur  public sector. I oppose this 
a& people of .our country will .alsd, 
oppose this .on the 27th of September. 
Lakhs of 'peopIe wilt come to Delhi '* 
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[Sh. Basudeb Acharia] 
to oppose this anti-people policy of 
the Government. Because of this 
policy, thousands a d  lakhs of workers 
will be unemployed and hundreds of 
units will be closed down. So, I 
oppose this industrial policy. 
MR. SPEAKER: Well. I think 

the House would be interested in 
taking up the discussion on the flood 
and drought situation also. That 
matter is pending with us for a pretty 
long time. At 5.30 p.m.. the Home 
Minister is ex-Wed to make a state- 
ment and after that, if time is there, 
wc may allow one or two members to 
make speeches on the Demands for 
the Industry. After that, if you agree. 
because Orissa is subring from floods 
and we would like to know the Gov- 
ernment's reaction and we should not 
keep it pending. we can start the dis- 
cussion at 6 o'clock, today itself and 
go up to 7 oklock. 

SHRI YAIMA SINGH YUMNAM 
Onner Manipur): Sir, what is the fate 
of the lone Members of this House? 

MR. SPEAKER : The fate of the 
lone Member is, he will speak on the 
Ikmands for the Industry. 
[Trmtrlan'm] 

DR. LAXMINARAYAN PANDE- 
YA wandsaw) : Sir. we are discus- 
sing the new Industrial Policy and the 
Demands of the Ministry of Industry. 
As far as the new Industrial Policy 
is concerned, there are many points 
which can prove to be good solutions 
to various probleras whereae there are 
certain points which can cause a n -  
tradictions. These shortcomings should 
be removed. 
The new Industrial Policy eacoat- 

ages foreign investment and lays em- 
phasis on strengthening tbe public 
sector. Besides policy ma- other 
things like liberal issuance of licen- 
ces and increasing the k v d  of invest- 
mont h small industries h v e  also 
been mentioned. Still, the Industrial 

v 

of our industrial policy should be on 
making the country self-reliant. More 
employment opportunities should be 
created as a result of the implemen- 
tation of the policy. Ours is an agrr- 
cultural country. The Industrial 
policy should extend help to the agn- 
cultural sector. 

We want to create a healthy bun- 
ness environment that not only attracts 
industrialists to set up industry but 
also d e r s  them a good market. As 
far as modernisation of industry 1s 
concerned, we would like to adopt 
new technology. But that new tech- 
nology should not invitlve too much 
of automation because that would 
mean loss of jobs for many people. 
What we want is that we should main- 
tsin our character of industriousness. 
The industrial policy should provide a 
bermanent solution to all the pro- 
blems. 

The industrial sector in India con- 
ssists of large-scale, medium scale and 
small-scale industries. There are rural 
industries and cottage industries also. 
Instead of looking at them on an in&- 
vidual basis it would be better if we 
treated them as a joint entity. Till 
now large-scale industries were receiv- 
ing all the encouragement and medium 
and small-scale industries were influ- 
enced by it. They have not received 
any push from the Government. It is 
said that big fish eat small fish. This 
applies to Indian industry also. Big 
industrie~ are not allowinp: the smaller 
ems to exist. Due to this, neither are 
any new job opportunities being cre- 
ated nor are the basic needs of food. 
clothing and shelter, proper education 
and a healthy environment bdmp met. 
We have not been able to take any 
concrete stto in this direction. Tn the 
context of the new Industrial Policy, 
the policy paper says :-- 

[English] 

"In order to invite f d g n  investment 
in high priority industries requiring 
luge inrcstmsnt abd advlmd trch- 
1161ooy.'it has baadbtidtd to pidde 
p p p d  for the dinct forcip 
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illdvestment upto 51 % quilty in such 
inustri~." 

[Translarim] 
Will this not make us more depen- 

dent on foreigners? Will the multi- 
nationals influence us to such an ex- 
tent that we become t w  dependent On 
them? 1 hope the rise in foreign 
lnvestlnent will not adversely 
India's quest for self-reliance. We 
niilst take the consequences into ac- 
count before going ahead. 

Our policy should be such that an 
industrialist or a trader can work as 
a trustee. Today the industrialist IS 
not working as a trustee. The indus- 
tr;a!ist himself has no relationshp 
~ i t h  his workers, and there is no 
worker participauon in management. 
We believe that workers should parti- 
cipate in management. A national 
management cadre should be formed 
from where management needs could 
bc f dfilled. 1 do not want to go Into 
the details of the current state 01 the 
public Sector. But if we just consider 
the coal industry we can see that it is 
incurring losses in crores of r u m .  
Steel industry is runnlng in loss. If 
we make a comparison of the St& 
Factories working in the public sect01 
with TlSCO and ISCO, the latter will 
surpass the former in every respect. 
Although both are being run on same 
professional lines, yet one is. earning 
protit and the other is incumng loss. 
1 do not say that public sector indus- 
tries are not enterprising. ThThese 
also enterprising and the ofklals are 
quite industrious. Some of the Public 
Sector enterprises have made a name 
for thcmselvts for producing quality 
products. For example, we may cite 
the instance of BHEL. It has esta- 
blished its name in the field of high 

wet generators and other products. 
R e  -s reputation is dm good. 
but as far as coal industry is concern- 
ed its reputation is not that high. If 
we look at its perionnancts both be 
fore and after nationalisatim. we will 
come to know that its perfo- 
deterioreted after notionalisation and 
tha industry is running into W S  d 

ihousands of crores of rupees. Power 
generation industry is also running 
into losses of thousands of crores of 
rupces. Several steps have been pro- 
posed in the new policy to improve 
the functioning of public sector indus- 
tries, so as to make good their losses. 
The steps are being enumerated for 
quite a long time, but till date there 
has been no improvement in their 
work nor do the losses have been 
made good. What is the position 
today? 1r.m Ore extracted in Madhya 
Pradesh is being exported at a low 
cost while steel is being imported at 
a high cost. 

Sir, I would like to submit that posi- 
tion of big industries is none too good 
as I have stated earlier, The position 
of even small industries are not that 
good. What is the position of hand- 
loom industry? To encourage the 
people engaged in small-small indus- 
tries, there is a need for setting up 
a new ministry to look after the fun- 
ctioning of handloom industry. All 
out encouragement needs to be given 
to carpenters, blacksmiths, potters 
and smalltime goldsmiths, and pro- 
grammes about them may be televis- 
ed on Doordarshan from time to time 
highlighting the quality of their pro- 
ducts. If this is done, then I think 
we will be able to create an atmos- 
phere conducive to generation of em- 
ployment in the country. This is the 
only remedy and if no such thing is 
done. then I do not think a proper 
atmosphere for making industries em- 
ployment oriented could be created 
in the country. 

Mr. Speaker, Sir, it is always all* 
ged that big industries indulge in tax- 
evasion. Tax evasion is discussed 
time and again. So I think a tax 
inquiry commission may please be 
set up to look into the complaints of 
tax evaaion in the concerned indus- 
tries and also to rationalise tax struc- 
ture wherever anomalies are found. 
This may be the position in the case 
of several industries and remedial ac- 
tion should also be taken to remove 
such complaints. At least this will 
make the industrialists awam of their 
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€Dr. Laxminarayan Pandeya] 
duties towards the country and also 
instill a feeling in them of taking a 
pride that they are also serving the 
country. This will remind them of 
their duties to the nation. 

Mr. Speaker, Sir, today a stage has 
come when consumer items which 
are supposed to be produced by 
small industries or cottage industries 
are bsing manufactured by big indus- 
tries. For example. Lifebuoy. Sun- 
light and Lux and other such pro- 
ducts are being manufactured by 
large companies and multinational 
companies. Cannot these products be 
mscrud for small-scale industries*! 
Today the position is difEemnt, but 
there is a need to reserve production 
of consumer products for small-scale 
industries. 

Sir, tho@ you, I would like to 
submit that our export and earmngs 
from export should always be em- 
ploymznt oriented, so that the exports 
can be increaxd further ar?d that ton 
especidl y of the products manufacru- 
1-133 in the small, rural and cottage 
industries. Through the exports of 
products of the earnings of small in- 
dmtries from export can be increased 
further. which will ultimately prove 
beneficial for this sector only. 

Sir, in this policy a number of 
things have been left untouched. No- 
thing has also been said about small 
and cottage industries in the policy. 
For example the cement industry is 
being nm on old technology in our 
country. If technological advancc- 
ment is not introduced in cement in- 
dustry the output will definitely go 
down. It is being said that there is 
only lm in Public Sector. But if 
.moaerg technology is introductd in 
cement and other industries then the 
losses can bs converted into profits 
leading to general overall improve- 
ment 

Sir, today the most important 
thing is that there is no proper coordi- 
nation .ktueen tbe proddm cost 
of the goods and the price being paid 
bytbcccmtwmm. c4mmlm axe 

laclug lot oi hardships in buykg 
gmis, as they haw to pay much 
marc ~ilail Il~e production cost of 
goods. rherc is a need to bring 
abou~ stlmz hi id  ol rationality in this 
also. I wou13 like 19 Submit &at 
thoug~i lim pmcy wlll give a boost 
to certain industries, yet in the csse 
oi  others the? is a neeJ to augment 
Invt.amedi a i d  encourage them fur- 
ther. 

What is thi p i t i o : ~  of &ooters 
lndia Limited. a discussion on which 
t&c piacc 1:: this august House.. 
Some time b x k  there were talks that . . i i  . wa,. acing transferred to private 
setor. This catrrprise iS i11 a sorry 
s:at: i+i hilgc money of a large num- 
ber of s!xm hi>!ders is invested in it. 
Simiiar Is ;!I: state of affairs in seve- 
ra! othcr iudustries. J think that there 
is  3 ~;eer! tu make improvement? it; 
:hem. I bcp: the Gavernment would 
p.::. :~.i;?iltio:: to I t  and create an at- 
mosphere in which equal opportuni- 
ties cf iowth would be made avail- 
able to all. Small scale and medium 
scale Industries should work in a com- 
;~:tiiivt env!rcnmznt, so that ail in- 
dustries prosper a?d equal opportuni- 
ties of growth are made available to 
all. By and large there is a need to 
work with a spirit of nationalism. 
then only 'the industrial policy p r e  
sented today can prove to be success- 
ful. The most essential thing is de- 
centralisation. While it is true -that 
we are a democratic force. we should 
also have economic democracy which. 
at present, is missing. I would like 
to submit .that while we may streng- 
then the public sector, we may also 
bifurcate the small and big itidustries 
and - create a 'cadre. so that dcient  
mmagement is made avajlable to all 
industries and these are run pro- 
fitable basis and not as loss making 
entnrpriees. At the same time indus- 
tfics in the private sactor should be 
p-iven enough opportunities, so that 
they also work in ,the interest of ofhe 
society and 'the country as well. Cam- 
pt:titjon may riot '@rive - '  harmful for 
,each other's gmwtb- and put 
in the list of sick H t d ~ t r i c ~ .  
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I t  is generally &id that Public Sec- 
tor industries whether they be tex- 
ules, cement or sugar are not func- 
tioning satisfactorily. Then comes 
the question oC providing subsidy for 
rzvitalising the sick industries in 
which thoumcls 01 workers are em- 
ployed. Such a situatiqq should not 
b.: created. We" should ensurc that 
our industrial units work proprly 
and they are adequately financed so 
that they could become self-reliant. 
While encouraging foreign investment 
ail A muiti-national companies to in- 
vest in the country so as to achieve 
self sufficiency. we must ensure that 
t redcm a7d sovereignty of the coun- 
r ~ y  is not j-opardised. 1 hope the hon. 
Minister will cover. of all these po- 
ints while replying to the debate on 
industrial policy. So far as the de- 
mands f,x an& of the Ministry of 
Industry are 5 c ncerned. several issues 
connccteA with it can be highlighted. 
Regional imbalance should also be 
removed by stopping concentration 
of industries at one place. no indus- 
try at  other places. 

(I~~c~TuP*~ 
MR. SPEAKER: How much time 

rnore you will take. 
. DR. LAXMI N A R A Y M  PAN- 
DEYA: 1 will conclude ujthin tuo 
minutes. 

Madhya Pradesh is backward from 
industrial point of view. There IS 

*ample scop: of setting up of big in- 
.dusrries in that state. These indus- 
tries should be set up there. ' 

I would like to submit that keep 
ing in view the statements made ~n 
regard to the industrial policy and 
what has b a n  said in conn&ion 
with the demands, research and dev- 
elopmcnt for industrial progress and 
madernisation should be encouraged. 
. l  would also like that our economic 
sovereignty should also be prottcted. 
&fore inviting foreign investment we 
.must ensure that our sovereignXy is  
not atrected. 

Witk thaw words I condubc. 

[English] 

SWRI NI6bMAL KANTI mI'- 
TbKJEE: Sir, before the Home Mi- 
u ~ s ~ e s  rises, 1 have a submission to 
make. About three hours ago. when 
V.N were not in the Chair, we men- 
honed that people were on dharm 
More h e  Railway Minister's house 
when some $eopie were taken into 
curtoiy in 'rughlakabad Police sta- 
tion. Now, 1 may inform that-I will 
not mention the name of the Mirus- 
tci-a Minister who has actually vl- 
uted that place has come back say- 
ing that in fact. Shri Harish Rawat. 
an ex-MP and Sllri Yashwant Sinha 
a!e in custody along with 55 people. 
There were blood stains in the police 
stitioa itself. He says that they were 
terribly beate~i. We made a request 
[hrer hours ago that as the Home 
LMinister was here, w,: wanted him 
to make a statement on this incident. 
At that time, he asked whether it was 
a rarn:;ur or a;l information and we 
insisted that i t  was an information. 
Now, a Minister had told.. .(Inter- 
r u p t ~ ) . . . .  .. 

IMR. SPEAKER: I have told you 
that that Minister could tell the Home 
Minister also. 

SHRI N I R M A ~  KANTI CHAT- 
TERJEE: No. He is not the Home 
Ziinistrr. If you want, I can mention 
his name. But I do not want to name 
him. Now, since the Home Minister 
is here. let him inform us as to what 
had happened.. .(lnterrrcpfim). . . He 
has come back seeing blood in the 
police station itself. I, therefore. re- 
quest the Home Minister to make a 
statement. (Infmuptiorss) 

SHRI MANORANJAN BHAK- 
TA: Sir, action should be taken aga- 
inst the guilq persons. This is a very 
important pomnt. ( I n ~ c m m ~  

MR. SPEAKER: Everything is im- 
portant. Mr. Bhakta, you please 
hear me. 

(Iwm@-) 
MR: s*A~ER: YOU nt* h p ~ r -  

tant matters and you ask the 
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ter to come with a stetemem. Now. 
he has come with the statement. But 
you d o  not allow him to make the 
statement. And now, you come with 
another point. How long will it go on 
like this? 

(Infcy~upticznsJ 

SHRI NIRMAL KANTI CHAT- 
TERJEE: 1 will be glad if the MI- 
nisar makes a statement on this po- 
int also. ( ~ c r r s r ~  
MR. SPEAKER: I am not saying 

about this statement. Something else 
was raised on the Floor of the House 
and he is going to make, a statement. 
Now, every time you raise something. 
you ask him to make a statement. 
How can it go on like this? 

( I ~ ~ C T T L C P J ~ )  

SHRl A. CHARLES (Trivand- 
rum): Sir, 1 have a submission to 
make. 

MR. SPEAKER: No. Mr. Char- 
les. I am not allowing you. It can- 
not go on like this. Do not misuse 
tbe rules of the House. If you mu- 
use thc rules of the H o w ,  then it 
is you who will &er. 
[TlYlRPlOtion] 

SHRI A. CHARLES: Sir. about 
the procadure.. . 

MR. SPEAKER: No. I am not al- 
lowing you. It is in your interest not 
to mi- the lules of the Howe. I 
have not allowed Mr. Bhakta and I 
do not allow you also. 

(InitYr~lQlicmr) 
MR. SPEAKER: You cannot j~ 

up and ask anything at any timc. 
L ~ - t m . n e m i t o i r  

A. CHARLES: I am talking 
about the ruling given by the Chah. 

(Intcmr*) 
MR. SPEAKER: NOW, I may ask 

the Horpc luximcr to mskt t k  -te- 
BCDt- 

Encatnte~ with Lmi5 
militants onTO-8-1991 
at Ko~nUA71nre near 
Bangolore 

STATEMTNT BY MINISTER 

THE MINISTER OF HDMk 
AFFAIRS (SHRI S. B. CHAVAN): 
I rise to apprise this August House 
on tbe details of the incident at Kon- 
anakunte near Bangalore in which 
S~varasan, one of the main accused 
UI Shri Rajiv Gandhi assassination 
case and six others were found dead. 

In pursuance of the consent given 
by the Government of Tamil Nadu 
to investigate the case of Shri Rajh 
Gandhi's assassination, a Special In- 
vestigation Team was formed. The 
SIT has examined 346 witlesses and 
conducted starches at 49 places seizing 
incriminating material. 14 accused 
pzrs.ms were also arrested. As you 
are all aware, the most important ac- 
cused who had remained to be arres- 
ted were Sivarasan and Subha. A 
nation-wide man-hunt was launched 
and efforts were being made to locate 
the hideout of these main conspira- 
tors. 

Suspecting that some LTTE mili- 
tants were hiding in Muttati and Be- 
roota villages of Mandya Districtr 
raids, in all. 12 LTTE cadres were 
taka Police on 17/18-8-91. In these 
raids. in all. 12 L'ITE cadres were 
found dead after committing suicide 
by consuming cyanide and five sw- 
pects who were apprehended were 
admitted in &wring Hospital. Ban- 

During investi&tion, it was as=- 
t a i d  that a perdon by name 'Anja- 
nappa' of Puttenahalli had h e w  
the LTTE militaets to 6nd houser in 
Muttati and Beroota. Further, a diary 
containing a list of 26 militants war 
also f d  at Muttati. Based on this 
information. another person by name 
'Rangmath' wan apprehended by 
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JWwitet  with of Sh. DoraLnvpmy, ' 

LTTE Militmtts on - t Senior I.O.C. O&id 
20-8-1991 at o k t e d  by Militqnts . 
Konanakrrnte in Srinag& in June, 
near Bangalore 1991 

Bangalore City Police. T h i s  person with the latest anti-cyanide antidote 
gave information about a house in from Delhi in the early hours of 20th 
Konanakunte which was arranged by August. the house was stormad at 
him for six militants. The City Polrcc about 6.30 A.M. The NSG Corn- 
along with SIT surroundad thls house mandm b!asted the door and entered 
on the night of 18-8-1991 and kept the house. They found the dead bo- 
a continuous watch on the house. dies of 7 LTTE militants. They in- 
Further, one person by name 'Prem cluded the wanted Sivarasan and a 
Kumar'. was apprehended at Kow- woman who is obviously Subha but 
nakuntt: crossing. He was the man whose identity requires evidential 
who was supplying food etc.. to the confirmation. Efforts are on to iden- 
LTTE militants hiding in Konana- tify all the other bodies. One AK 47 
kwte house. Further e n q u i r i ~  R- rifle and a 9 MM pistol and several 
vealed the presence of L m  mi& rounds of ammunition were recover- 
tants including Sivarasan and perhaps ed. Sivarasan was found with a bd- 
Subha in the above house. let injury in the temple af- his head. 

All others obviously died due to cy- To try and apturn S i ~ s a n  and anide poisoning. It is k i n g  -r- 0 h - s  alive, watch was continued th- tained whether Sinrasan also roughout the 19th a - d  the entire area ,,d cyanide capsule. ~h~ bodin was encircled and guarded by plain , shiftad to Vic fo~a  ~ ~ ~ p i t . 1  for dot'as men and NSG Commandos mmornm examination. positioned strategically. Additional 
reinforcement of NSG Commandos 'I''he whok was 
~ n d  medical experts with latest antl- a by Director* Chief and 
cvani.lc antidote were requisition& the City Police Commissioner of Ran- 
from Delhi It was decide3 not to galore and the NSG Officers- 
storm the place as similar action ear-  hi,^. the s.1.~. wiU licr on several occasims had resulted invtstigation of relenthly 
in even minor LTTE functionaries the objectiw of the 
commiting suicide. On 19th. around condracy khind the a e a t j a ,  
7.00 P.M.. the LTTE militants holed identifying ad emsting the m a i n -  
UD inside the hause. opened fire in- ing accused persons and evmtnal]y 
dircriminately without any apparent chaqe,sheeting the a s e  in 
reason. The NSG returned the fire. 
T h i s  cxchangc of fire continued for 
about 30 minutes and three police 
nmonnrl (one of NSG and two of R h  of K* 
Karnataka Police) sustained injuries. s a i o r  IOC adidd .bd.etad 
The injured are out of danger. The b y t k l i t i b . $ . t S r h r L n b  
militants oucnd fire either because Jmw, 1991. 
they were 'Wanting tn escam under ,ME -- OF HOME AF- the carer of fire or bocau* af wme FAIRS (SHRI S. ~ A V A N ) :  I rise movements close to the house when- to the Hause regarding th in lacal residents we-e trving to move release of a senior a . d a l ,  s,.i a broken down lorrv. Two militants Donismy IWt evening me 
who came out. perham in a bid to ,fi,itlv of the escape ran back inside the house. 
later at around 8.00 P.M.. a b u t  2. The facts as ascertained fmm 
7-8 mate rounds wcm flrd by the the State Government arc as follows: 
rnilitaqp far about half a minute. 3. SHRI K. Dodmirnv,  a senior 

A I M  the arrival d the additional IOC otlidal. who reached Srina&ar 
ninforcemtnts and the medical team from DeFhi on 27-6-91 was abducbed 
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[Sh. S. B- Chaw.] 

by armed temrists a t  Zewan, Pzntha 
a o w k .  Srinagru an 2%6-91 in the 
:orenom while he was moving in a 
vebick. Shri Doraiswamy was on an 
inspaction visit to Stinagar. Shn 
Doraiswamy had gone with a par& 
of nthx dficials to inspect a site for 
const-uaio~ of a storage capacity for 
kemscne/petrol. The pro-Pak term 
rists outfit "Ikhwan-Ul-Muslimeen*' 
owned responsibility for kidnapping 
and demanded the immediate relea- 
e froin detention -of Shri Javed Ah- 
med ShaDa Bilal Bep and other actis 
vim. by 1500 hours on 1-7-91 failing 
which the IOC official in its custody 
would be shot dead. On July 1st the 
terrorist outfit conveyed an appeal 
pwprted to be from Shri Dorai- 
swamy to the President and Rime 
Minister of hd ia  to save his life. 

4. The Government of Jammu and 
Kashmir had been negotiating with 
the terrorists through contacts. The 
terrorists had also b~,en extending 
their deadlines. 

5. & 20th July after prolonged 
negotiations. the modus operandi for 
wurin_e the safe rtltase of the host- 
age was -arrived at and i~ lieu there- 
of thnc of thp_ five ttmOfists were 
handed over to  thc medietor in a 
place agreeable to  them. The inter- 
mediary u3.s to come back with Mr. 
Doraiswam? and thereafter the other 
two tenqrists were to be released. 
However. the intermediary did not 
tprn w and thus the efforts to securc 
the rekase of Shri &diswamy got 
a setback. 

- 6. On 22nd Jdy the atducton in 
a fresh stetement kvelled ~l~ 
dkgatims that the Government had 
gone back in its commitment regard- 
ing the release af Javed Ahmed S7raUa 
and also demanded the release of 9 
detenua iaclalisg tbe &rat already 
nleasad. 

O&al abducted by .  
Militants k Sr~~tq& % 
Jme, 1991' . . 

Statements appeared in the n k e  of 
abductors that if their demands were 
not r n ~ t  in €1111, the hostage would be 
put to torture. 

8. After p;.olongcd and protracted 
:-egotiations, details for release of 
Fhri Doraiswamy were s~ttled. Acc- 
ording to the understanding, Shri 
Doraiswamy was set free by the a b  
dudors at about 8.30 P.M. on 20th 
Au,mst in exchange of five arrested 
tevoists. On safe amval of Shri 
hraiswamy at Srinagar, the sixth 
terrorist. namely. Shri Javed Ahmed 
Shalla was also released on hail. Ex- 
cepting Shri Shalla. none of the' re- 
leased terrorists are rharperl with he- 
inous crimes. 

SHRT MPMAL KANTI  CHAT- 
TERJEE fDum Dumk What about 
the other Statement? 

SHRI BA9U DEB ACHARTA 
CBanknra): We demarlde3 a State- 
on the Iathi char~e. (Interruptim) 

,WT YrPMAL R A N T  =AT- 
TERIEE: Tbrte hours have passed 
since t k  ;y.:ident took place in which 
55 persons were beaten up in the 
Police Station. 

T7-E MrJISTF_R .OF &w+ 4F- 
FATRS (SFIRT S.  B. C H A V A W  T 
have no idea. All of a sudden T can- 
not react. 

S-IRI N T R Y I A L  KANTT CHAT- 
TERJEE: Sir. the Minister says that 
he has no idea. .tlrJerrupn*cl)r~\ 
,MR SPEAKFR: Let him collect 

the information. 
SHRl TBKANATH CHOUDH- 

URY (Japst.4oghm1r): Sir. Delhi is not 
fat away from that place. 
MR. SPEAKER: Delhi may not be 

far way but thea there are ea mmy 
nther things on hand also. 

(In-1 
'SHRI ~nj~-TIRKEY ( ~ ~ i p u r d -  

war): AV the respoasl'bfiliv to 
ae -lwE Minister. .me pc~sofi-Wbo 
wag8biam-np - 'a  lll~mbsr &thc 
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Congress party. He was on a peaceful 
hungers~ko. ~derru~ lo tb s )  

SHRI WKANATH CHOUDH- 
RY: Sir, the police has a right to 
take him to custody but it has no 
right to beat him. 

!HRI NIRMAL KANTI CHAT- 
TERJEE: Sir, 55 pets0118 were there. 
They were beaten up severely by the 
police. (lntmuptiom) 

SHRI LOKANATH CHOUDH- 
URY: In a democratic set up one 
can go on hunger strike. He was not 
doing any violent activity. 

MR. SPEAKER: How can you 
cany out the business of the House 
like this? 

SHRI NIRMAL KANTI CHAT- 
TERJEE: I agree with you, but you 
also see that three hours have passed 
sina the incident took place. (Inter- 
ruptlm) 

MR. SPEAKER: You asked for a 
Statement and the Statement is made. 
Now, something else is to be taken 
up. If all of you stand up and talk. 
bow can we proceed? 

SHRI LOKANATH CHOUDH- 
URY: We demanded a statement in 
the Zero Hour. We will obstruct the 
business of the House. 

MR. SPEAKER: Don't take up the 
discussion on un-listed business thro- 
ughout the day. 

SHRI BASU DEB ACHARIA: I 
wanted to raise this matter during 
Zero Honr. 
MR. SPEAKER: Mr. Acharia. 

please take your seat. ,411 of you 
take your mta. 

I have brought it to ywr notice 
that this is the Budget W o n .  We 
have tbe Demands of Industries' Mi- 
nistry on the Agenda for the laat 4-5 
days. It was only yesterday that we 
wem able to teach it. We have di8- 
maid it m y .  Every. time. if no- 
l i o t a a ~ ~ i r t r l c r n 8 p r a Q b  

Zy Militants & 
Srinagar in 

June, 1991 
cussed. those Members who are sitt- 
ing quietly at the back, they are not 
able to open their mouths. And at 
every moment, without information. 
without notice, you raise certain is- 
sues and you expect a Statement, how 
can it go on like this? 

I would tell-if any colleague of 
ours is involved in it-you that ccr- 
tainly the Government will take note 
of i t  They will collect the informa- 
tion. They will inform you. But you 
cannot just get up and say that, you 
collect the information and come. 
Every moment you open your mouth, 
you expect a Statement and it is to be 
made. How can it go on like this? 

SHRI NIRMAL KANTI CHAT- 
TERJEE: We are interisted in the 
discussion. But three hours ago, we 
raised this question. (InternptkJd 

MR. SPEAKER What do you 
mean by three hours? This is not 
there in the list. 

( I ~ ~ u p t i c l r s )  
MR. SPEAKER: Please do not 

discuss like that. It does not help 
You. 

SIR1 NIRMAL KANTL CHAT- 
TERJEE: We are interested in the 
discussion on the Grants. But in the 
meantime, let the Government be- 
have. If the Government creates such 
situations that the discussions on Gr- 
ants cannot take place what can we 
do? If our colleagues are taken to 
Police Station.. .(Int-om) 

MR. SPEAKER: Supposing one 
Member or two Members are only 
raising the points, other Members are 
suffering. They a just keeping 
quiet and they m e  to my Chamber 
and say that you am allowing those 
Members who are gettin8 up ... 

(lnf@n@-) 
SHRI NIRMAL KANTI CHAT- 

TERIEE: Even the Congess Man- 
bem join thrt. (I-) . 
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MR. SPEAKER: Okay. You have 
made the point. I have very carefully 
said that if the Government  collect^ 
the information and if in their wis- 
dom want to inform the House, they 
can inform the House also and ii 
one of the Members is involved, they 
would certainly be interested in in- 
forming the House about the action 
taken. But you cannot just prtssu- 
rise every time by saying that, you 
come a-d make a Statement withoui 
collecting the information. Please, it 
is in your interest-the House is 
yours. the time is yours, Demands 
are yours-you make use of that in 
whatever fashion you like. But 1 
would request you. please do take 
into consideration, the feelings of 
those Members who are just keeping 
quiet and not getting up unless their 
names arc called out. 

SHRI N1RM.a KANTI CHAT- 
TERJEE: But you refer to the Gov- 
ernment also. Let them behave. 

MR. SPE.L?ICER: Shri Chatterjee, 
they have taken note of your feelings. 

(Intmuptiam) 

DEMANDs FOR GRANTS (GE 
NERAL), 199 1 - 9 2 4 d . .  

MR. SPEAKER: Mr. Yaima Singh 
Yumnm. - 
SHRI YAIMA SINGH YUM- 

NAM (Inner Manipur): I know that 
you will not allow me to speak in 
Maniprvi which is my mother ton- 
gue bemuse it is not mentimed in 
@e Eightb Sd~eglnle of the Constitu- 
tion. d Mia. I carmot speak *in 
Hindi 'I~vevayIi t tkoommand 
ova the Eaglirh lmguage. so. I haos 
~ ~ g i e w a a t h n t y m a n D o t  

-- 
(General) "1 991-92-' . 

Ministry of ' - 
Indirstry - - 

allowing me to speak in Manipuri. 
So, I have to speak only in English. 

MR. SPEAKER: Don't take time 
of the House. 

SHRI YAIMA SINGH YUM- 
NAM: I rise to oppose the Demands 
for Grants under the control of the 
Ministry of Industry and the National 
Policy on industry. However. I do 
appxciate the spirit of the Govern- 
ment with which it has come out 
with a National Policy on Industry 
according to the guidelines laid down 
by Paadit Jawaharlal Nehru. I un- 
derst.acd he took up the cause of in- 
dustrial deve!opment with a can to 
organise industries in the country to 
make India economically Sovereign, 
iust after Independence. He made a 
call to the nation that without indus- 
trial revolution the country will re- 
main backward and dependent; and 
in that context. he inspired us to the 
extent that we took it as an act of 
patriotism to be involved in the or- 
ganisations for promding industriec 
in the rural areas. in the remote pla- 
ces, etc. Although there was hue and 
cry. criticism against the palicy at 
that time saying that the industries 
were in the hands of a few industria- 
lists like Tatas. Birlas, ctc.. still Pan- 
.jit Jawaharlal Nehru exo'ained to the 
p p l e  that there would be mixed 
m y ,  there would be a S~~ialist ic 
pattern -of Sock@, e t ~ .  So, it was- 
to some extent. tolerable. 

-Now . I  am coming to the present 
National Policv .on Industry. I mg- 
gmt that the Government -would - be 
better to compromise witb the mo- 
heals  made from the Opposition 
leaden and the senior Members of 
tfie Oppoaitiow who spoke ynrteniay 
about the public -. private sec- 
tat, etc. Jt will be in the interest of 
the nation if the Midstsr inchawe of 
Masty cy~ entertain tba me~pest i tw~s.  
the' peepma% made by the Lead- 
d the Oppoeition, by d w  kaambcrs 

4 
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o~ the Opposition just like the Gov- 
ernment did in the case of Rajiv 
tiandhi% Foundation or the fertiliser 
issue. 

My sole interest lies in mentioning 
some of the grievances of my State, 
Manipur. There is a North-Eastern 
region which is considered as a dark 
legion in respect of industry. Mani- 
pur. as you know, is a State which is 
known for extending full cooperation 
to the Centre in all matters. Recent- 
ly, there was an air crash in lrnphal 
I n  which an Indian Airlines Boeing 
737 crashed on a hill minutes before 
I[ was to land in Imphal killing 69 
persons on board. Then the Minis- 
ter of Civil Aviation went there to 
supervise the rescue operation and all 
that. It is a State surrounded by hills 
and hills with a spacious area of 
valley 
18.M bra 

It is a very much neglected State. 
But there live your sisters and bro- 
(hers whom you call Indians. They 
w-src ~ o t  Indians earlier. They were 
simply Manipuris. They have a diff- 
ermt language, they have different 
sta!urcs and culture. But the Central 
Govenunent. considering that it will 
be in the interests of the country 
nade them 'Indians'. But unfortuna- 
tely they are now very much disap- 
pointed and frustrated. The young- 
sters who are impatient. some of 
them. have gone underground and they 
have become terrorists. Why? Be- 
cause, they are very much disappoint- 
ed. They expected very much from 
the Indian Government. 

.MR. SPEAKER: Would you pleast: 
continue your speech tomorrow? .We 
will take up the flood and drought 
situation. We had decided that at 
Six O ' c l ~ k  we would take up the 
disc& on floods and droughts. 

(@-poeqnf) . _... 
. * , - 

D T ~ X ~ ~ Q N  RULE 193 
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Flood & Drought 
situation in the 
country 

MR. SPEAKER : We will now 
resume the discussion on floods and 
drought in the country. One hour is 
made available for the discussion 
here. 1 have a few names with me. 
1 would request each of the Hon. 
Membex to complete hi5 speech in 
tive io seven minutes' time so that 
four. five or six Hon. Members can 
s~eak  and the Hon. Minister may 
reply. Shri Pius Tirkey was on his 
iess. He may please continue. 

SHRI SRIKANT'A JENA (CUE- 
ack): The Minister should also inform 
h e  House about the latest position. 

MR. SPEAKER: He is going to 
do it. If you want. I will allow you 
a:so to speak. 

SHRl LOKANATH CHOUDHU- 
RY (Jagatsinghpur): Nobody from 
our group has spoken on this subject. 

MR. SPEAKER: 1 will allow you 
to speak. 

S I  iRI PIUS TIRKEY (Alipurciwar): 
Ur. Speaker, Sir, that day I was sub- 
rniiting that it is criticized in every 
ses=ion. But when there are floods 
or drought the Government takes a 
different stand and we are also in a 
tight spot. We can neithe~ save them. 
nor provide them medicines nor Food 
nor shelter. This is the position when 
we have Flood Commission. It was 
set up long time ago in 1958. The 
cornmitt= also set targets and identi- 
fied the flood prone areas. At the 
same time many stations were set uo 
for the purpose of forecasting and 
maintaining vigilance. Forecasting 
units were supposed to identiFy the 
tlood prone anas and warn the 
people well in tinie. I would like to 
know from the hem. Mihister as to 
why the peuple were not warned in 
time? What Is the proof that they 
did nof feavi the piace despite being 
warned. This kd to a 'heaVy'loss of 
*,&&i-pmpmty. Whydidthest&- 


